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LOK SABHA

Tuesday, September 15, 1964 /Bhadra,
24, 1888 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Ban on Communal Parties for Elec-
tion Purposes

+

Shri Surendra Pal Singh:

fshrl Jagdev Singh
Siddhanti:

Shri Prakash Vir Shastri:
Shri Rameshwar Tantia:
Shri B. P. Yadava:

Shri Dhaon:

Shri Surendranat’
Dwivedy:

Shri D. C. Sharma:

Shri Yashpal Singh:

Shri L. M, Singhvi:

Dr. Vishram Prasad:

Shri Bade:

Shri Hukam Chand
Kachhavaiya:

Shri P. R. Chakraverti:
Shri P. C., Borooah:

Shri A. 8. Saigal:

Shri Inderjit Gupta:

Shri D. J. Naik:

Shri Swell:

Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:
Shri Bagri:

Shri Kajrolkar:

| Shrimati Renuka Barkata}

Will the Minister of Law be pleased
to state:

“n

B L —

(a) whether Government are consi-
dermg a proposal to set up an Ad-
visory Committee to adviu Govern-
ment and the Electi

1576
(b) it so, the main features of the
proposal?

" The Deputy Minister in the Ministry
of Law (Shri Jaganatha Rao): (a) No,
Sir. There is no such proposal under
consideration of Government at pre-

- sent.

(b) Does not arise.

“h+{ Surendra Pal Singh: May I
know whether some time before the
present emergency was proclaimed,
the National Integration Committee
undertook the work of deflning as to
what constituted communalism, and
if so, what were the findings of that
committee on this matter?

Shri Jaganatha Rao: No final deci-
sion seems to have been taken as
such,

Shri Surendra Pal Singh: The hon.
Deputy Minister has just stated that
Government do not propose to take
any action in the matter. May I know
whether this decision is based on the
fact that Government are not in
agreement with the Jain Report on
principle or whether it is because they
have certain difficulties in the way of
implementing the recommendations of
the committee?

Shri Jaganatha Rao: There are
some constitutional and legal diffi-
culties in defining communal parties.
firstly, it will be rather difficult to
define which is a communal party.
There are already provisions in the
various Acts. For instance, there is
section 153A in the LP.C. which has
been substituted recently in 1961. A
substantive offence under section 125
has been created under the Repre-

tation of the People Act, 1951.

regarding the advnnbluty of banning
communal parties from taking part in
elections; ang

1064 (Ai) LSD—I1.

Government feel that these various
provisions are enough to meet a situs-
tion of this kind.
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Shri Jaganatha Rao: Government
have not considered any party as
being communal.

Shri D. C. Sharma: May I know
whether the guarantees in the Con-
stitution against inflaming communal
passions at the time of elections are
sufficient to meet an appeal to sec-
tional interests in the name of com-
munalism and make it a ,corrupt
practice?

Shri Jaganatha Rao: As I have
stated already, the amended section
158A of the L.P.C. is there. Section 123
of the Representation of the People
Act, 1951, defines an appeal by an

electoral agent or a candidate in the

name of community, religion or
caste as a corrupt practice, and the
election could be set aside. Secondly,
as I have stated, under section 125,
a substantive offence has been creat-
ed in the same Act in 19861, declaring
such appeals by an election agent or
a candidate as amounting to an
offence punishable with 8 years imp-
risonment.
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Mr, Speaker: That is net a ques-
tion to be answered.

Dr. L. M. Singhvi: May 1 know
whether at any time a suggestion has
been made during the last two and a
half years that communal parties
should be banned, and whether as a
consequence of this suggestion, Gov-
ernment have made any study of
communalism as a factor in Indian
politics?

Shri Jaganatha Rao: The question
is always under the study of Govern-
ment, but no decision has been taken,
because Government feel at present
that there is no need to take any
such decision.
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Shri Jaganatha Rao: Government is
still considering several reports
which are before it. But no decision
has been taken. Government feels
at present there is no need to take a
decision.

Shri P. C. Borooah: What action
does Government propose to take
against those parties which while
posing themselves as political parties,
indulge in communal propaganda?

Shrj Jaganatha Rao: The results of
the recent elections show that com-
munal parties have not come up mn
large numbers either to Parliament
or to State legislatures.

Shri D. J. Nalkk: Are there any
political parties which are hamper-
ing the development of emotional
integration between class and class
and religion and religion? If so, what
action does Government propose t
take against them?

Shri Jaganatha Rao: Under the
Constitution, freedom of association is
guarantéed. This freedom extends to
all flelds of human activity. There-
fore, it is rather difficult to take a

isi Gover t does not also
want to take a decision. It does not
want to limit the treedom of the
citizens,

Shrl Swell: Is it a fact that in 1953
a Bill to ban communal parties and
organisations was drafted, circulated
and considered by the Chief Minis-
ters of various States and was talked
out? May I know the reasons which
led Government to drop the Bill?

Mr. Speaker: He has stated that
Government has found certain diffi-
cultle.s and it has not been able to as-
certain or come to a conclusion.

Shri Swell: I want to know some of
those grounds.
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Mr, Speaker: The grounds are that
there are difficulties in coming to a
conclusion as to which are communal
parties; then there are constitutional
difficulties; then there is the question
of allowmg freedom of expression and

tion h ed.

Shri A. S. Saigal: Is Government
collecting data as regards these com-
muna]l organisations which are func-
tioning since so long?

Shri Jagamatha Rao: There dre some
organisations. But it is very difficult
to say which is communal. When we
say a particular organisation is com- -
munal, it denies it. So it is rather
difficult to brand any organisation
communal.

Shrimati Savitri Nigam: Has Gov-
ernment got any information as to
how many elections were set aslde
b of indul in e
publicity? Is Government aware thlt
there are partles which are using all
sorts of communal propaganda in elec- -
tions?

Mr, Speaker: Government does not
agree there. The first question is not
relevant.

Shrimati Renuka Barkataki: Does
Government propose to amend the
Constitution to remove the constitu-
tional difficulties referred to by the
hon. Minister?

Shri Jaganatha Rao: At present,
Government considers there is no
need to amend the Constitution in this
regard.

Shri Kapur Simgh: Does Govern-
ment propose to set up a commission
to report on the stranglehold which
majority community has on the mino-
rities in India in fighting elections un-

der the Constitution Act? If not,
why not?
Mr. Speaker: That is a different

thing altogether.
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Shri Kapur Singh: It
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directly Mr. Speaker: Order, order. He
hould put the question to the Chair.

arises out of the original q

Mr, Speaker: The only difficulty is
that I have to decide.

Shri Bhagwat Jha Amad: If Gov-
ernment cannot think of totally
banning political parties, is Govern-
ment going to take such measureg as
can be effective during elections
against religious and other propa-
ganda which goes against the secular
type of elections in our country?

Shri Jaganatha Rao: As I said ear-
lier, sec. 153 of IPC is sufficient to
meet the situation. Then there is
sec. 123 of the Representation of the
People Act which together with sec.
125 of the same Act is sufficient. If
any new situation arises, the arm of
the law is long enough to meet it.

Shri Tulshidas Jadhav: May I
know the of the unal
parties and organisations in the coun-
try?

Mr. Speaker: They have not been
able to define them.

Shri S. N. Chaturvedi: Are there
any political parties whose member-
ship is confined to only particular
communities? If so, what is the diffi-
culty in defining them as communal
parties?

Mr. Speaker:

He is arguing.
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Shri Ramanathan Chettiar: May I
know whether the report of this com-
mittee referred to by the hon. Deputy

Minister will be placed on the Table
of the House?

Shri Jaganatha Rao: Which report?

Shri Ramanathan Cheitiar: The
committee which had gone into this
question,

Shri Ramanathan Chettiar: He
asked me.

Mr. Speaker: If he asked him, he
need not answer it. Next question.
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The Minister of Food and Agricul-
ture (Shri C. Subramaniam): There
is no question of favour conferred.
As a rratter of fact, even earlier
Pakistan indicated that they had
about a lakh of tons for disposal and
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asked us whether we would be
interested in it. No doubt at this
time we required this rice badly and
it was made available not as charity
or any such thing. We are paying
for it with corresponding goods. It is
purely a trade agreement.
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Shri C, Subramaniam: Yes, Sir; we
have concluded agreements with
Thailand and Cambodia for the
import of rice. But perhaps because
this was made available to us at a
particular time they think that they
had come to our help. To a certain
extent it may be true.

Shrimati Savitri Nigam: At what
rate has this rice been purchased and
is it cheaper tham Cambodia rice or
rice from other countries?

Shri C. Subramaniam: I do not
think it would be advisable to dis-
close the price paid to each country.

Shri 8. C. Samanta: May I know
whether we were importing food-
grains before from Pakistan and if so
how much? Why has this barter
agreement been executed?

8hri C. Subramaniam: Not to my
knowledge. No rice has been import-
ed from Pakistan.

Shri Subodh Hansda: May I know
the quantity purchased from Pakis-
tan?

Shri C. Subrimaniam: The quan-
tity that has been given is 70,000
tons but this is an insignificant part
of our requirements.

Mr. Speaker: Shri Dhaon, Shri B. P.
Yadava—I find the names but they
do not stand up.

Shri P. G. Sen: May I know the
quantity of rice so far received by us
and the reciproca] exchange of goods
that we are sending there?



1585 Oral Answers
Shri D. R. Chavan: Some quan-
tity has been received. With regard
to rice—70,000 tons—by the end of
this year, that is December, all the
quantity will be delivered .for ship-
ment to India. The goods which are
likely to be purchased by Pakistan,
as I have mentioned on an earlier
occasion while replying to a question,
would be, coal worth Rs. 200 lakhs,
biri leaves Rs. 40 lakhs, spices Rs. 40
lakhs, limestone Rs. 10 lakhs, um-
brela fittings Rs. 12 lakhs, stone boul-
ders Rs. 12 lakhs and crude drugs and
railway equipment, Rs. 40 lakhs.

Shri Bishyanath Roy: May I know
whether commodities to be ex-
ported to Pakistan on a barter basis
have got the same rate of prices there
which they have got in India?

Shri C. Subramaniam: The price is
negotiated on the basis of the interna-
tional prices for these goods.

Shri 8. M, Banerjee: Apart from
the rice which we are receiving under
the barter agreement, may I know
whether it is a fact that Pakistan
also promised to help us with wheat
and, if so, may 1 know whether any
agreement has been reached and, it
80, may I know the details of the
agreement?

Shri C. Subramaniam: No, Sir. As
a matter of fact, some wheat was
offered to us but we found that the
quality was not good enough to be
purchased.

Shri K, N. Tiwary: Is it a short
term or a long term arrangement, and
if it ig a long term arrangement, why
ig it so and what would be the
terms?

SEPTEMBER 16, 1964
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Shrl D. R, Chavan: I have just now

mentioned the goods likely to be pur-
chased by Pakistan.

Shri P, C. Borooah: May I know
whether it is a fact that the offer of
Pakistan to divert their American
grain ship to India has been declined
and may I know why, when this
country is short of foodgrains, this
offer has been declined?

Shri C. Subramaniam: We wanted a
few ships to be diverted which would
be available for us before the 15th
or 20th September. The ship offered
by Pakistan would be arriving here
only at the end of September. At
that time we would be getting many
more ships.

Shri P. R. Patel: In view of the
not-so-good relations with Pakistan,
may I know the reasons why this
country has been put to so much
humiliation by importing rice from
Pakistan and am I to understand that
the country would be dying without
Pakistan rice? :

Shri C. Subramaniam: I do not see
any humiliation in this. It is a trade
pact and we are having trade rela-
tions with Pakistan with regard to
many other things.

Shri Sham Lal Saraf: May I know
if it ig a fact that the selection of
goods to be exported to Pakistan
from here has been leading to paucity
in those commodities, especially when
lime stone is in very short supply
throughout the country—which is re-
quired for steel industries, along with
cement—and has any consideration
been given to the aspect whether we
could afford to spare limestone for c¢x-
port to Pakistan?

Shri C. Subramaniam: We have

Shri C. Subramaniam: This one is
an arrangement for the supply of
70,000 tons of rice,

Shri P. R. Chakravertl: What is the
total amount of money and the
volume of the goods for the export of

which an agreement has been entered‘

into with Pakistan?

ity of limest to be

exported.

Shri D. C. Sharma: May I know if
the offer for the barter deal came
from Pakistan or whether the Minis-
ter of Food and Agriculture went to
Pakistan or wrote to Pakistan to



1587 Oral Answers

«come to our rescue By giving us so
many tons of rice?

Shri C. Subramaniam: I already
stated that there was a previous offer
to supply one lakh tons which they
.8aid they had in surplus to their re-
quirements and therefore, in view of
the difficult situation here we wanted
to find out whether that would be
available to us and after negotiation
they found that they could supply
-only 70,000 tons.

Shri Basappa: For what part of the
-country is this imported .rice meant
for?

Shri C. Subramaniam: For the
‘States on the western coast,

Shri D. J. Naik: What will be the
quality of this rice which is to be
imported from Pakistan—coarse or
‘fine?

Shri D. R. Chavan: The quality
would be doshj-rice—parboiled and
Xkangani rice; two varieties,

Dr. Ranen Sen: In view of the
shortage of fish in West Bengal and
in view of the fact that Pakistan has
got enough fish to offer to West
Bengal, did it occur to the Govern-
ment of India to try to enter into a
barter agreement with Pakistan in
respect of fish?

Shrl C. Subramaniam: There is al-
ready import of fish from East Pakis-
tan to West Bengal.

Mr. Speaker: They want a barter
agreement for a considerable quan-
tity.,

Shri Kapur Singh: Do the Govern-
ment realise that uninhibited trade
contacts are the best way of achiev-
ing mutual goodwill between coun-
tries and if so, may I know whether
‘Government propose to mmaximise
trade relationg with Pakistan?

Shri C. Subramariam: There are
already trade relations existing bet-
ween Pakistan and India. There is no
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new suggestion made by the hon.
Member,

Shri Kapur Singh: He did not

catch the point of my question. I
know there are trade relations al-
ready existing. I asked, “Do - the
Government propose to maximise
these trade contacts?”

Shri C. Subramaniam: I am not
the Minister in charge of Commerce.
He should put that question to the
Minister of Commerce.

Shrimati Renu Chakravarity: Is
it known to the Government that
fish is in very very short supply in
‘Calcutta, unknown in the history of
Calcutta and that the quantity that
used to come from Pakistan has been
cut down very drastically? May .I
know whether under this barter
agreement, this question of making
up the short-supply of fish to West
Bengal would be considered?

Shri C. Subramaniam: Fish iz now
being exported on OGL from East
Pakistan to West Bengal. There has
been some restriction with regard to
the prices in West Bengal. That has
disrupted the supply. Therefore, it
is purely a question of making those
adjustments and the question of bar-
ter does not arise. As a matter of
fact, it is on OGL now.
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Shrimati Renuka Barkataki: In
view of the Pakistan’s declared deci-
sion to use American arms against
India, may I know whether the Gov-
ernment think that this barter agree-
ment is an honourable agreement?
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Mr, Speaker: It is a matter of
inion.
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Mr, Speaker: Next question.

Paradeep Port

+
( Shri Yashpa] Singh:
| Shri Surendranath Dwivedy:
Shri Kashj Ram Gupta:
Shri Nambiar:
Shri Laxmi Dass:
Shri Imbichibava:
S8hri M. N. Swamy:
Dr. Saradish Roy:
Shri P. K. Deo:
Shri Gulshan:
| Shri Gokulananda Mohanty:

Will the Minister of Tramsport be
pleased to state:

*179.

(a) whether any representation has
been received from the Government
of Orissa for financing and taking
over the construction of Paradeep
Port in Orissa as a Central Project;

(b) whether any report about the
progress of the construction of Para-
deep Port and the actual amount
spent therein has also been received;

(c) whether Government are aware
of complaints about irregular spend-
ing in the project; and

(d) whether the present construc-
tion work is being supervised by any
of the Central experts on ports?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). Yes, Sir.

(c) Government are aware of cer-
tain reports which have appeared in
the Press on the subject. The project
is however being executed by the
State Government and it is for the
8Btate Government to consider the
eomplaints.

(d) No, Sir.
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Shri G. Mohanty: In respect of
expenditure and progress of work,
may I know the opinion of the parlia-
mentary delegation that visited Para-
deep Port in May this year and also
the opinion of the Deputy Chairman
of the Planning Commission?

Shri Raj Bahadur: I am afraid, Sir,
I have no report of the parliamentary
delegation.

Shri P. Venkatasubbaiah: May I
know whether the Government has
got any information that the work as
per schedule is going on and the
construction will be over quite in
time?

Shri Raj Bahadur: Yes, Sir. I have
got a full statement about the origi-
nal estimate.

Mr. Speaker: He wants to know
whether the work is going on accord-
ing to schedule.

Shri Raj Bahadur: The work is
going on and I think it js going on
briskly. :
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Shri Rama Chandra Mallick: May
I know whether the delegation that
visited Paradeep Port has submitted
any report to the Minister; if so, the
action taken by Government?

Mr. Sp : Hon. Memb
follow what is happening.

Shri 8. C. Samanta: Is it not a fact
that World Bank experts more than
once visited this port while they were
visiting major ports in India; if so,
may I know whether ijn their report
they have hinted anything about this
port?

Shri Raj Bahadur: I am afraid,
Sir, I am not aware whether World
Bank experts visited Paradeep Port
as such, They visiteq Haldia Port.

Shri Kapur Singh: I want to know
whether reluctance on the part of the
Government of India to take over this
project or to finance it adequately has
something to do with vested interests
in the Calcutta port?

Shri Raj Bahadur: Absolutely not.
I should say, we have got a definite
programme of port development
which is proposed by the Planning
Commission and accepted in the ulti-
mate analysis by the Parliament, and
in the Thirq Plan development of
major ports has been specified and
limited. Paradeep does not come with-
in that.

wweafa & G wr fereray oAt

+
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‘The Minister of Food ang Agricul-
‘ture (Shri C. Subramaniam): Itis a
very difficult problem, It is not a
question nf Government not doing
anything. A proper technical com-
mittee has to advise as to what pro-
.cesg is to be wused for this purpose.
From the material available ‘o me it
looks af if it is going to be a very
difficult problem. Whether any posi-
tive results would come out of this
-committee is also rather doubtful.

sft e et ;. GTEIR Ay
o ¥ fyed oo § o e Ay
e fear mar ov fF gAY Tefa o
# o faen & forg oF <1 @ Frrwren
§ 1 @ R T T ¥ W st
arf ff ag v semfor &7 7
e 7

SEPTEMBER 15, 1964

Oral Answers 1594

Shri C. Subramaniam: One material
indicated as suitable was rattanjot.
On further investigation it was found
that it is a toxic material; in addition,
its colour does not stand.

ot wndy fag e : @@ w9
a1 fafgg wd amr sl & g,
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Shri P. R, Chakravertl: In view of
the inordinate delay in getting results
out of this research, has the Govern-
ment now come to the conclusion that
this research need no longer be
continued?

T o W0

Shri C. Subramaniam: Research is a
continuous thing and sometimes we
strike upon something which would be
useful for this purpose.

Shrimatl Savitl Nigam: May I
know the stage of consideration at
which the Committee has reached?
Has it found out some method of
colouring vanaspati?
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Shri C. Subramaniam: Two materials
are under consideration, One is, as
I already stated, rattanjot. The other
is turmeric. Before they finalize
their recommendations further re-
search will have to be done. After
that is undertaken, on the basis of the
result of that research they will sub-
‘mit their report. *

sft favaTq avdy : ¥ qg SAAT
i frmafr ¥ s SR ¥
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Shri P. C. Borooah: When scientific
research has advanced to such a
degree that the production of Sputniks
can well be contemplated are we to
understand that we in India find it
‘impossible to get a harmless edible
colouring matter for vanaspati? Or
is it because Government has not
given serioug thought to this matter?

Shri C. Subramaniam: My colleague
‘has read out the names of the mem-
bers of this committee, They are very
eminent scientists. It is not merely a
‘question of finding out a colour. When

‘vanaspati is useq for the purpose of '

-adulteration, the colour should stand.
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Shri C. Sobramaniam: I have
already stated that Government by
themselves cannot find out a suitable
colour; it is only the scientists who
can do it.

TR ALY : WL AT qEETH
® 7g ¥ far oy 6 o e
& oY ag g ) I
Shri C. Subramaniam: That shows

how difficult it is when it has been
pending for the last 15 years.
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Shri Joachim Alva: Shall we take
it that our best scientific talent shall
have failed in its research work like
the people’s car business or because
the powerful lobby of Vanaspati
Manufacturers has been lobbying
here by heavy campaigning, PROs....

Mr, Speaker: Order, order. Infor-
mation has been given. Conclusions
and inferences can be drawn,

Shri Joachim Alva: For the last 15
years it hag been going on,

Mr. Speaker: This is a matter of
argument.

Shri Daji: Because no remedy for
cancer has been discovered so far, so
nothing can be discovered.

Shri Inder J. Malthotra: In view of
the past experience may I know whe-
ther the hon. Minister is in a position
to say that the main difficulty or
:l‘urdle is technological or administra-

ve?

Shri C. Subramaniam: It is techno-
logical. A scientific discovery will
have to be made with regard to a
colouring matter which will stand all
these things,

8hri P. R. Patel: What amount has
been spent over this unsuccessful
search for colour?

Shri C. Subramaniam: 1 am sorry,
I do not have the figures hcre.

Shri Bhagwat Jha Azad: Since the
Government has not been able to find
out any expert or scientist in this
country during the last 17 years to
find out a colour for Vanaspati, will
it go out as usual to find a foreign
expert to have the matter settled?

8hri C, Subramaniam: I do not think
foreign experts can be......
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Shri Bhagwat Jha Azad: Why not?

Shri C. Cubramanigm:....far more
efficient than these scientists.

Shri Bhagwat Jha Azad: Why could
you not be successful after 17 years?

Shri Daji: May I know whether the
team of scientists studying this prob-
lem has been changed or is it constant
for all these years; if they have been
changed, how many scientists were
changed?

Shri C. Subramaniam: This was
appointed on the 10th June, 1860;
since then I do not think there has
been any change,

Shri Harl Vishnu Kamath: Before
that? That is the point.

Shri C, Subramaniam: This com-

st 90 ®To wreq : & WA
T WO wTgen § f aiRa e
¥ gre § T M NI I/
WY g ol g ) W SEwy
Wl g s ahiaw o€ § fram
& forg 1€ Gr g faear 7
Shri Daji: The answer to my ques--

tion is incomplete and the hon.
Minister wanted to reply.

Shri C. Subramasiam: This -om-
mittee was appointed on the 10th
June, 1960. I am sure, there were

other committees also previous to this
one because I remember this question
being raised even in the Provisional
Parliament. Therefore many commit-
tees have been appointed and this is
the last committee; perhaps, some:
other committes may also go into it
and try to find out a solution.

Shri Ram Sewak Yadav: Better not:
find out,
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Desert Development Board

+
Dr. L. M. Singhvi:
Shri Onkar Lal Berwa:
Shri Rama Chandra Ulaka:
| Shri Dhuleshwar Meena:

*181.

Will the Minister of Food and
Agriculture be pleased to refer to the
reply given to Starreq Question No. 92
on the 2nd June 1864, and state:

(a) whether the details about the
functions, powers and the operational
programme of the proposeq Desert
Development Board have since been
finalized;

(b) if so, the
thereof; and

main  particulars

(c) what would be the scope and
magnitude of the activities of this
new body and to what extent and in
what manner the States would be col-
laborating in the task of desert deve-
lopment?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a)- No, Sir,

(b) and (c¢).

Dr, L. M. Singhvi: It does appear
that, in spite of the commitment which
the former Minister of Food and Agri-
culture gave to this House that they
have accepted the proposal to set up
this Desert Development Board, the
Teason why it has not been set up
is indifference .and buckpassing.
Therefore I would like to know when
this proposal wasg actually initiated,
when the working group “reported to
the Government and why it has
taken so long to finalise the functions
and powers of the proposed Board
which has been accepted in principle
by the Government.

The Minister of Food and Agri-
culture (Shri C. Subramanlam): It is
in the final stages. The specific pro-
posals with regard to the posts to
be created and their grades of sala-
rieg and all those things have already

Do not arise.
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been made. Therefore, I hope that
it may be possible to finalise it as soon
as we get the clearance from Finance
Ministry.

Oral Answers

* Dr. L. M. Singhvi: Would the hon.
Minister indicate the capital outlay
for the varioug schemes under this
proposal and the time by Which this
proposal will actually come into exis-

tence?

Shri C. Subramaniam: It is a ques-
tion of first taking up some pilot
schemes and on the basis of those
pilot schemes, of evolving a more
comprehensive scheme, It ig expect-
ed that during the Thirq Plan period
we would be spending about Rs. 125
lakhs, and about Rs. 10.12 crores by
the end of the Fourth Wive Year
Plan.

ot v fg ;oW A R
a7 a5 & 5 duade & e F
wHEOT & g ¥ & ow W
WAl g Rt e qwar g,
I & faars v o P AT 8 ?

Shri C. Subramaniam: I do not have
information with regard to this mat-
ter.
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Shri C. Subramaniam: The board
will hereafter take up pilot projacts
and work them, and on the basis of
those pilot projects have a compre-
hensive plan to tackle this issue.

Mr. Speaker: What would be the
relationship with the Planning Com-
mission?

Shri C. Subramanmjam: Naturally,
the Planning Commission will have to
give sanction to the scheme as such,
but in actual working it will have
nothing to do with the Planning Com-
mission.

Shri Harish Chandra Mathur: We
have already got an arid zone re-
search institute. Do I take it that
they have done no pilot work by now?
May I also know what is expected to
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to be taken up in the desert area
near Kutch, extending over an area
of 10,000 square miies?

Shri C. Subramaniam: 1 have al-
ready statedq that we are going to
take up some pilot projects, on the
basis of which. we have to evclve a
more comprehensive programme later
on.

Shri Sham Lal Saraf: May I know
whether by now the magnitude of'
this work has been realised, and if so,
in what way Government propose to
take up this enormous work in hand?

Shri C. Subramaniam: It is because
the importance of this hag been rea--
lised that this proposal has been put

be done with this pittance of about
Rs, 12 .lakhs?

Shri C. Subramaniam: Rs. 125
lakhs would be the amount to be
spent during the Third Plan, but the
anticipated expenditure during the
Fourth Plan period is Rs. 0.12 crores.
Tt is a-question of taking up specific
projects and working them and on
the basis of that experience of evolv-
ing a more comprehensive scheme.

Shri Harish Chandra Mathur: My
qQuestion was different. We have al-
ready got the Ariq Zone Research
Institute, and they have already done
some work., May I know whether
there is no scheme which can be
taken up in the light of that work?

Shri C. Subramaniam: No, we have
to take up some pilot projects before

we formulate a more comprehensive

plan.

Shri Harish Chandra Mathur: That
means that we have nothing useful
on hand.

Shri D. J. Naik: May I know whe-
ther any pilot projects are proposed

forward, and it ig in the final stages of
pre g.

Shri Joachim Alva: Before they
embark on the pilot schemes, may T
know whether the officers have taken.
the trouble of finding out what other

countries have done, especially
friendly countries like the U.AR.
where Eucalyptus trees and other

greeneries have been planted in the
Sahara?

Shri C. Subramaniam: 1 am sure
the experience of other countries will
also be taken into consideration in
evolving a programme?

Shri Hari Vishnu Kamath: May I
know whether Government are aware
of the remarkable progress made in
thig direction during the last fifteen
or sixteen years by one of the West
Asian countries, namely Israel, which
has made the desert bloom, so to say.
and if so, whether Government have
thought of obtaining any assistance
or co-operation in this matter from
that country?

Shri C. Subramanlam: Once this
board is formed, they will take assis-
tance from wherever it is available.
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Transport Cooperatives

+

r Shri A. K. Gopalan:
Shri Imbichibava:
Shri Nambiar:

*182. { Shri Yashpal Singh:

Shri Daji:
Shri Mohan Swarup:

[ Shri M. R. Krishna:

Will the Minister of Transport be
pleased to state:

(a) whether a central study group
on transport cooperatives has recom-
mended assistance for the formation
of passenger and goods transport
cooperatives to supplement nationalis-
ed transport services;

(b) the composition of the study
group; and

(c) the decision taken by Govern-
ment on the recommendations made
by the group? '

The Minister of Transport (Shri
Raj Bahadur): (a) to (c). A state-
ment giving the information required
is laid on the Table of the House.
[Placed in Library. See No. LT-3115/
64].

Shri A. K. Gopalan: May I know
the main recommendations made by
the group, which are now under exa-
mination?

Shri Raj Bahadur: The main re-
commendations are in respect of fin-
ancing agencies. SHall I detail them
or shall I simply mention the broad
headings?

Mr. Speaker: Are those detalls not
mentioned in the statement?

Shri Raj Bahadur: The
does not give those things,
they were not asked for,

statement
because

The programme for the fourth Plan
has been indicated, along the defini-
tion of the term ‘economic unit’, *he

/
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composition of capital, the Fourth
Plan financial provision etc. etc,

Shri A. K. Gopalan: In the state-
ment, it is said they are consulting
the State Governments etc. Which
are the other agencies they are con-
sulting?

Shri Raj Bahadur: They have to
consult the varioug important coope-
rative societies which are already
operating in thig field. Apart from
that, when the State Governments
have made their opinions known, the
Road and Inland Water Transport
Advisory Committee and the Trans-
port Development Council will have
to be consulted.

“oft T feg W EOR A W
T 1 Jare fear & e faw gl awt
&1 AqEATESOA fRaT ST ar wrer
T gH & N AvFadeT fear
S ?

off TN AFIET : TZ FATT FEHTQ
afufe & wwafaa & T &
grafaam T &

Shrimati Renuka Ray: Are these
recommendations generally acceptable
to the Central Government? Hag any
State Government sent in its opinion
yet?

Shri Raj Bahadur: I think it will

be premature for the Centra] Govern-

to express any opinion before

the te Governmentg have indicat-

ed their views in regarq thereto, so

also the two Committees which I
have referred to.

Shrimat! Renuka Ray: Have State
Governments sent in their opinions?

Shri Raj Babadur: The State Gov-
ernments have been approached al-
ready.
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Shrl Daji: Is Government aware
of the scandalous dealings of these
financiers who loan out at exorbitant
rates to the poor operators and fleece
them? If so, is Government consi-
-dering any scheme by which finances
.are made available at cheap rates of
interest to the direct operators?

Shri Raj Bahadur: It is true that
the private financiers do charge exor-
bitant and usurious rates of interest.
As such, some arrangements have
been made to set up organised hire
purchase concerns. Some amend-
ments have been made to the rele-
vant Act in that behalf. That is how
we propose to tackle the problem,
This committee has also gone into the
-question and advised that the re-
sources of State and district co-ope-
rative banks and other agencies
should be mobilised for securing
loang for the private operators.

Shri Bhagwat Jha Asad: Has this
group been in a position to give an
indication to )Government of the
magnitude of the financial resources
of the co-operatives which they may
‘be in a position to invest in traopsport
co-operatives?

Shri Raj Bahadur: They have gone
into that question and advised that
-each member should make a contri-
bution or investment of about
Rs. 1,000, Rs. 500 to be paid in the
first call and the balance Rs. 500 later
on, and 50 per cent of the finances
should be contributed by the State
Government concerned.

Shri P, Venkatasubbalah: Has this
group made any specific recommenda-
tion regarding the operation of the
transport co-operatives so far as
passenger traffic is concerned in such
of those States where passenger
‘transport has been nationalised?

Shri Raj} Bahadur: Where the
nationalised sector has already un-
dertaken services, it is not proposed
to divert them to the co-operative
sector. But where new services are
to be opened or started, preference
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will be given to the co-operative sec-
tor so far as possible.

Dr. Sarojini Mahishi: What led
Government to think in termg of
supplementing the nationalised trans-
port services with co-operative trans-
port?

Shri Raj Bahadur: Each of the
State Governments goes ahead with
the programme of nationalisation of
road transport in a regular and sys-
tematic manner ag laid down under
the Motor Vehicles Act. But the de-
mangd for additional road transport
facilities, both goods and passenger,
is increasing, and in order to meet it,
to the extent the State can come,
they do come in; in the remaining
fleld, the co-operative sector is en-
couraged. !

oft gersivare orery ;e 3w § o
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Shri D. C. Sharma: May I know
if transport co-operatives are func-
tioning in any other coupiry of the
world and if so has the experience of
those countries been drawn by our
country to work it successfully?

Shri Raj Bahadur: They are func-
tioning in other countries, I think
Israe] is known for its co-operatives,
But we have adopted as an article of
policy to encourage co-operative
sector also in road transport.



1607 Oral Answers

Shri Buta Singh: May I know
whether Government proposeg to set
up some sort of financial corporation
80 ag to assist these transport corpo-
rations?

Shri Raj Bahadur: It is also one
of the recommendations that the
State_Governments should get up
such corporations and funds can be
withdrawn from the State Govern-
ment or the State Bank of India.

Shri Sivamurthi Swamy: I want
to know whether the Transport
Ministry has received any represen-
tation from the Bellary district
where a co-operative society has been
registered and no aid has been given
by the development board or by the
Ministry of Mines and Fuel?

Shri Raj Bahadur: At the moment
I am not aware of any such com-
plaint but in case a copy thereof is
passed on to me I shall certainly
look into it.

Radio Aids to Air Navigation

+
Shri Rameshwar Tsatia:
Shri Onkar Lal Berwa:
Shri Bishanchander Seth:
Shri B. P. Yadava:
*183.{ Shri Dhaon:
| Shri P. C. Borooah:
Shri Solanki:
Shri Narasimha Reddy:
( Shri 8. N. Chaturvedi:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether it is a fact that two
‘modern radio aids to air navigation
were recently installed in Palam air-
yort;

(b) it so, how. far this equipment
has helped the air service;

(c) what wag the total expenditure
involved; and ’

1064 (Ai) LSD—2.

BHADRA 24, 1886 (SAKA)

1608

(d) whether Government propose
to establish such system in other air-
ports also?

The Minister of Civil Aviation
(Shri Kanungo): (a) to (d). I lay a
statement on the Table of the House.
[Placed in Library. See No. LT- 3110|
64).

Oral Answers

Shri Rameshwar Tantla: In the
statement it is said that VOR facilitles
are already available at Bombay,
Calcutta, Madras and Nagpur air-
ports while it was recently provided
at Palam airport which ig the most
important airport in the country. May
1 know the reason for this?

Shri Kanungo: It does happen
that Calcutta and Bombay are also
important airports.

Shri Rameshwar Tantia: Even
Nagpur was there. Delhi came much
later.

Shri Kanungo: Delhi had the faci-
lity of instrumental landing which no
other port had.

Shri Rameshwar Tantla: May I
know whether thisg VOR installation
will be of the same type as in other
International airports?

Shri Kanungo: I do not know
about that but it will be made
available to fourteen other airports.

Shri P. O. Borooah: What are the
salient features of this equipment
and does it enable an aircraft to land
even in adverse weather and, if so,
have they any proposal to install
such equipment in north-eastern air-
ports where generally the weather
remains unfavourable?

Shri It helps the air-
craft in finding direction,
Shri 8. N. Chaturvedi: In what

respect is the new device an improve-
ment on those which existed before?
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Shri Kanungo: It is an improve-
ment upon radio communications but
it will be difficult for me to explain
it further,

Shri Joachim Alva: Almost on the
. very night when the Air Corporation
Bill was passed by this House in
1952-53, the Indian Airlines had a
big crash at the Delhi airport losing
valuable pilots and passengers. I
want to know why we have taken
thirteen years to spend just a million
rupees to install this equipment.

Shri Kanungo: The report of that
accident, I suppose, has been made
available to the Library. Apart from
that this equipnient does not prevent
such accidents. The Delhi airport
was provided with more useful equip-
ment.

Supply of Wheat to Nepal

+
( Shri Rameshwar Tantia:
184 Shri Himatsingka:
"] Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

Will the Minister of Food and Agrl-
culture be pleased to state:

(a) whether it is a fact that the
Union Gover! t are idering to
supply to Nepal 500 tons of wheat
daily from Calcutta docks; and

(b) it so, the terms and conditions
on which the Indian Government
have agreed to supply wheat to
Nepa] Government?

The Deputy Minister in the Minis-
try of Fooq and Agriculture (Shri
D. R. Chavan): (a) and (b). At the
request of the U,S. Government, 5,000
tonnes of American wheat was sup-
plied to the Government of Nepal on
the conditions that

(i) an equal quantity of wheat will
be replaced by the U.S, Gov-
ernment landed at Calcutta;
and
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(ii) the cost of handling, clearance,
transport and all other inci-
denta] charges will be paid by
the U.S. Government.

Shri Rameshwar Tantia: Apart from
the cost, there was a big congestion at
the Calcutta port and I think we had
to pay demurrage to the extent of
crores of rupees, and so may I know

whether that aspect has also been
taken into consideration?

Shri D. R. Chavan: That has not
been taken into consideration. The

request came from the United States.

Shri Rameshwar Tantla: May I
know whether the Government of
India are satisfled that this wheat
would be ¢onsumed in Nepal itself and
not re-exported to other countries
like China, etc.?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): It is a
small quantity of 5,000 tons. I do not

* think it is worth-while enquiring into.

st famarg qrody # A
srgal § fF 9g saw FA @ AN
oo & o Fw aw QT fom & g
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Shri P, Venkatasubbaiah: May I
know whether this is the quantity
that the Government of India is gend-
ing, or whether the Nepal Govern-
ment have asked for more, specify-
ing the quantity that is required by
them?

Shri C. Subramaniam: The Ameri-
can Government wanted us to pass on
these 5,000 tons of wheat to Nepal
under the PL-480 arrangement to re-
lieve distress there. It is under that
arrangement that it was handed over.
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Shri Kapur Singh: Is it true that
this wheat which we propose to send
to Nepal ig directly out of those sup-
plies which the foreigners have given
us on our distress cry of domestic
famine and, if so, how do the Govern-
ment justify it?

Shri C., Subramaniam: I am unable
to understand the question.

Mr. Speaker: He may repeat the
question, but he should not put that
part of the question—‘“how do they
justify it”.

Shri Kapur Singh: Yes, Sir. Is it
true that this wheat which we propose
to supply to Nepal is directly out of
those supplies which the foreigners
have given us on our distress cry of
domestic famine?

Shri C. Subramaniam: We have
been receiving hundreds of thousands
of tons, and out of that, 5,000 tons
had to be diverted to Nepal for the
purpose of relieving distress there. 1
think cven if it created some diffi-
culty for us we should have passed on
this quantity to them, and I am happy
that this has been passed on.

Shri 8. M. Banerjee: I would like to
know whether, in return for this
wheat which was given to Nepal by

us rightly, we got anything except
their good wishes.
Shri C. Subramaniam: This 5,000

tons will be replaced by the American
Government.

Shri Bhagwat Jha Asad: May I
know whether there has been any re-
ciprocal offer from the Government of
Nepal, offering us Nepali rice which
may be in surplus there?

Shri C. Subramaniam: We do not
expect anything in return for this.
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Vanaspati

( Shri Rameuhwnr Tantia:
{ Shri Onkar Lal Berwa:
Shri B. P. Yadava:
*185.{ Shri Dhaon:
Shri Bishanchander Seth:
Shri Bade:
| Shri Yashpal Singh:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering any mea-
sures to fix vanaspati prices which
have gone high after the withdrawal
of the scheme of voluntary price
control; and

(b) it so, the steps being taken to
check these prices?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). The:
recent increase in the price of Vanas-
pati merely reflects the increase in
the price of raw vegetable vils.
(principally  groundnut oil) from
which it is made. With a view to
stabilise the prices of both ground-
nut oil and of Vanaspati, the Govern-
ment ig negotiating for the import of
75,000 tonnes of soyabean oil from the
U.S.A. under P.L.-480 for use in the
Vanaspati industry.

Shri Rameshwar Tantia: May I
know whether it is a fact that ground-
nut oil which is used to the extent of
95 per cent in vanaspati is selling at
the highest price ever in this country
and, if so, whether the Government
would find out some way to bring
down the price of groundnut oil?

The Minister of Food ang Agricul-
ture (Shri C. Subramaniam): It is
for that purpose that we have stop-
ped the export of groundnut oil and
we are also trying to have a credit
squeeze for this purpose. Perhaps
when the next harvest geason begins,
which would be in October, the prices
are likely to come down.
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SHORT NOTICE QUESTION
Supply of Foodgrains to U.P.

SNQ. 2. Shri Bishwanath Roy: Will
the Minister of Food ang Agriculture
be pleased to state:

(a) whether it is a fact that the
Government of India are. reducing
the quota of foodgrains, which was
promised to be supplied to Uttar Pra-
desh;

(b) whether the arrangements
made between the Governments of
U.P. and Punjab are being disturbed
by the Central Government;

(c) if so, the reasons therefor; and

(d) - whether the Government of
India are aware of the fact that the
U.P. Government is not in a position
at present to supply sufficient seeds
of Rabi crops to the cultivators?

The Minister of Food and Agricul-
ture (Shri C, Subramaniam): (a) No,
Sir.

(b) to (d). The Government of
Punjab had procured 25,000 tong of
indigenous wheat which it was pro-
posed to be supplied to the Govern-
ment of UP. Of this, 5,000 tons
have temporarily been diverted to
Maharashtra and Gujarat. Owing to
acute shortage of wheat for seed pur-
poses, this entire quantity of 25,000
tong is now being utilised by the
three State Governments for seed
alone and not for consumption
requirements. The demand of the
U.P. Government for seed is with the
Government of India and efforts are
being made to meet their demand to
the maximum extent possible.

Shri Bishwanath Roy: May I know
whether it is .a fact that the quantity
of foodgraing allotted to U.P, for the
period ending July 1964 has not been
supplied to that State regularly and
the allotted quantity has not been
supplied?
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Oral Answers 1614

Shri C. Subramaniam: Yes, Sir;
there has been some delay because of
labour trouble in the Bombay har-
bour, but that has been made up. As
a matter of fact, the hon. Member
should be aware that for August i.e.
last month, whereas the allotment
was only 105,000 tonnes, we actually
moved 121,000 tonnes.

Shri Bishwanath Roy: May I know
whether it is @ fact that the UP.
Government has already informed the
Central Government that if seeds for
rabi crop are not supplied immediately
to the State, the cultivators will suffer
considerably?

Shri C. Subramaniam: I have al-
ready answered that we are making
all arrangements to procure the seeds
in Punjab and make them available
for U.P. and other States also.

Shri S. N, Chaturvedi: May I know
what is the total demand of seeds by
the U.P. Government from the Centre
and .to what extent will the Central
Government be able to meet that
demand?

Shri (C. Subramaniam: As a matter
of fact, it started with a demand of
2 lakh tonnes and then after discus-
sion, it has come down to about 40,000
to 45,000 tonnes. We are hoping that
it will be possible to meet this entire
d d of 40,000 t

Shrimati Savitrl Nigam: May I
know whether the Government is
aware that if the supply becomes
irregular again after the supply of
40,000 tonnes for seed, there will be
chances of consumption of that wheat
also? Therefore, what steps are
Government taking to see that the
supply is made regular?

Shri C. Subramaniam: Steps are be-
ing taken to move the seeds. The
entire allotment to U.P. would be des-
patcheg during this month, All steps
are. being taken for that purpose.
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Shri D. C. Sharma: May I know if
there has been any reluctance on the
part of Punjab to help UP. in  this
crisis of food and if so, what is the
nature of that reluctance?

Shri C. Subramaniam: I do not know
whether 1 should call it reluctance.
Punjab is a separate zone with other
areas. It was expected that the pro-
duction within this area will be
enough to meet the requirements of
this area. Therefore, if there was ex-
port from that area, naturally they
expect there would be scarcity. But
in spite of that, Punjab Government
have come forward to procure all the
seeds required for the other States
and they are supplying them.

ot wo Ao faar@ : wvit WA
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Shri C. Subramaniam: For Bihar
also, their demand is to the extent of
7,000 tonnes anq that would be made
available to them also.

Shri Bhagwat Jha Asad: Since the
Minister hag very categorically said
that there has been no reduction in
the allotment to U.P. and that ig true
for all States, is it not a fact that the
Promised allotment to Bihar has been
reduced and still there is a backlog

of supplies not being given to the
Bihar State? £

Mr, Speaker: Mr. Azad is taking
shelter under a part of the answer
given by the Minister that even in
other States no cut has been made.
But supplementaries do not arise from
some portion of the answer given by
the Minister alone. The main question
* should always be kept in view,
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Shri Bhagwat Jha Azad: I am ask-
ing a deflnite question whether it is a
fact or not that allotment to Bihar has
been reduced,

Mr. Speaker: I would not ask that
to be answered. Another opportunity
might be found to criticise the Minis-
ter for that. At this moment that
does not arise.

Shri H. N. Mukerjee: Sir, you were
pleased to say that supplementaries
could be asked which have relevance
only to the original question. My
idea is—I may be wrong, I am asking
for your guidance—that supplemen-
taries arise not because a Member has
initially thought of a question when
he tabled the original question, but
when the Minister answers, some sup-
plementary questions ensue from the
nature of the answer. Therefore, in
view of part of the statement of the
Minister having given rise to a ques-
tion I submit it is perfectly a part of
the supplementary questions on fhe
original one.

Mr. Speaker: I shall not be able to
agree with him. In that case we might
be carried away far from the original
question into flelds that were never
contemplated. We might start from
steel, go to fire, then wood, then
planting -of trees, then the rains com-
ing in and all that. That we cannot
allow. Of course, the original ques-
tion must be kept in view while put-
ting supplementaries.

Shri 8, M. Bamerjee: I want to
know whether the hon, Minister is
aware that recently in Uttar Pradesh
the prices of wheat and rice, both,
have again gone up and both these
items are being sold at less than one
seer per rupee. If that is 8o, may 1
know whether this is due to inade-
quate or intermittent supply of food-
greing from the Centre; if so, what
steps are being taken by the Govern-
ment to see that the food supply s
regular for bringing down the prices?

.
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Shri C. Subramaniam: I have al-
ready stated that as far as supply
from the Centre is concerned every
effort is being made to see that the
movements of foodgrains are ade-
quate to meet the requirements of
Uttar Pradesh—that is, round about
100,000 tons or 105,000 tons.

Shri 8. M. Banerjee:
the prices?

Mr. Speaker: He connected the
prices with supplies, We are concerned
with that. The Minister said that the
supplies would be adequate and re-
gular, This is what he wants, so that
the prices may be brought down.

What about

Shri S. M. Banerjee: My question
was a two-fold one.

Mr. Speaker:  If it had been one-
fold only the answer would have been
a straight one.

Bhri S M. Banerjee: My question is
‘this. The prices of both these items
have gone abnormally high and gc-
cording to the U.P. Government it is
because of irregular supply from the
Centre. 1 want to know whether this
ig true and, it so, what steps the Cen-
tral Government propose to take.

Shri C. Subramaniam: Perhaps the
hon. Member is referring to the price
of indigenous wheat. This has noth-
ing to do with imported wheat which
is being supplied only at controlled
prices.
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Shri C. Subfamaniam: There 1s no
question of any agreement between
the Punjab Government and the U.P.
Government in this matter. As a
matter of fact, it is for the Central
Government to get wheat from the
Punjab Government and supply it to
the various States, That process is
going on. There can be no separate
agreement between the U.P. Govern-
ment and the Punjab Government,

Shri Igbal Singh: May I know at
what price the Government of Punjab
wil] supply wheat to the Government
of UP. and at what price the Govern-
ment of UP. will sell that wheat
either to the farmers or to the consv-
mers in Uttar Pradesh?

Shri C. Subramaniam: There is con-
trolled price in Punjab. Wheat should
be procured at that price and deliver-
ed to the Government ot U.P. what-
ever the price may be, and adding the
incidental transport charges and all
those things on a ‘no-loss no-profit’
basis it will be supplied to the far-
mers,

Shri Joachim Alva: In regard to
Uttar Pradesh, is the hon. Minister
aware that in order to preserve food
they want to exterminate the species
of wild elephants? Has the hon. Minis-
ter read the letter by an English lady
in the Hindustan Times today that thp
pecies of wild elephants should be
preserved preserving food at the same
time?

Shri C. Subramaniam: I have not
read that very interesting letter.

Shri Buta Singh: May I know whe-
ther after the Punjab Government
agreed to supply wheat to the UF
Government for about three weeks no
official of the U.P. Government con-
tacted the Punjab Government for the
procurement of wheat?

Shri C. Subramaniam: No. As a
matter of fact, the U.P. Government
officials are already there and they
are making all possible arrangements.
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Shri Buta Singh: They did not pur-
chase it because they did not have the
finances for it,

Shri C. Subramaniam: I do not
think finance stood in the way.
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WRITTEN ANSWERS TO
QUESTIONS

Sugar Scarcity in Delhi

Shri B, P. Yadava:

Shri Rameshwar Tantia:
| Shri Bishanchander Seth:
Shri Dhaon:

Shri D. C. Sharma:

Shrimati Savitrl Nigam:
Shri M. L. Dwivedl:
Shri S. C. Samanta:
| Shri Sham Lal Saraf:
| Shri Chandak:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that iIn
spite of the assurance given by Gov-
ernment the scarcity of sugar conti-
nues in Delhi;

(b) whether it is also a fact that
sugar ig not available in the market
and specially in the month of June
there was no sugar in Delhi for about
15 days; and

+186.4

(c) in view of this failure what
action Government have decided to
take to check the prices as well as
to make available sufficient sugar in
the capital?
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The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) to
(c). A stafement is laid on the Table
of the House. [Placed in Library.
See No, LT-3117/64.)

Import of Foodgrains

Shri Nambiar:
[ Shri M. N. Swamy:
Dr. Saradish Roy:
Shri P. Kunhan:
Shri Imbichibava:
Shri Dinen Bhattacharya:
Dr. Ranen Sen:
Shri Vishram Prasad:
Shrl P. Venkatasubbaiah:
Shri Yashpal Singh:
Shri P. C. Borooah:
Shri Hem Raj:
Shri Bishwanath Roy:
Shri Kapur Singh:

Shri ' Solanki:
Shri Buta Singh:
Shri Narasimha Reddy:
Shri J. B. 8. Bist:
Shrimati Renuka Ray:
Shri P. R, Chakraverti:
Shri E. Madhusudan Rao:
Shri R. S. Pandey:
Shri Ram Harkh Yadav:
Shri Baswant:
Shrl B. K. Das:
Shrimatl Renuka Barkataki:
| Shri D. C. Sharma:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government have
entered into any new deal in recent
months with some foreign countries
to import foodgrains; and

(b) if 50, the broad outlines thereof?

The Minister of Food and Agricul-
ture (Shrl C. Subramaniam): (a)
Yes, Sir.

1874

(b) Pakistan 70,000 tons of rice;
Thailand 10,000 tons of rice; Australia
75,000 tons of wheat; Canada 88,200

tons of wheat.

The import from Pakistan is to be
under a bamr,::%nangement and
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#from Canada under the Colombo Plan
Aid. Agreements are also shortly
going to be signed with Cambodia
for the import of 10,000 tons of rice
and with U.S.A, for the import of
wheat and rice under PL-480 dquring
1964-65. The agreement with Thai-
land has already been signed.

Radio Officers of I.A.C.

Shri Yashpal Singh:
Shri Vishram Prasad:
Shri B, K. Das:
Shrimati Savitri Nigam:
Shri M. L. Dwivedi:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether the Radio Officers of
the Indian Airlines Corporation have
decided to adhere to the international
convention of flying 80 hours a month
as a protest against the non-fulfil-
ment of their demands;

(b) it so, what were their demands;
and

(c) the action proposed to be taken
to see that public is not inconveni-
enced off and on by such demands?

The Minister ‘of 'Civil Aviation
(ﬁﬂ"m): (a) The All India
Radio Officers Association had noti-
fled the Corporation to introduce
flight time|duty time limitations and
discontinue through flight inspection
of radio ‘equipment with effect from
8-7-1964;

(b) Their charter of demands relat-
‘ed to revision of scales of pay and
allowances and other service condi-
tions.

SEPTEMBER 15, 1964

Written Answers 1622

(c) It is the aim of the Corporation
to arrive at amicable séttlement by
negotiations.

Buffer Stock of Rice, Wheat and
Sugar

Shri P. C. Borooah:
Shri Vishwa Nath Pandey::
#189. { Shri Bagri:
| Shri M. Rampure:
( Shri K. N. Tiwary:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question
No, 503 on the 10th March, 1964 and
state:

(a) the amount of buffer stocks of
wheat, rice and sugar that have
already been created by Government
and also by various State Govern-
ments taken together with a view to
regulating the distribution and sale of
these commodities at reasonable
prices and at what cost;

(b) the extent of such stocks to be
created and maintained by the Cen-
tral and State Governments; and

(c) the steps being taken to raise
these stocks to the desired levels?

‘ The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) to
(c). As already stated in reply to
Question No. 503 answered on the
10th March, 1964, the Government of
India does not hold any stocks of
sugar. State Governments also do
not hold any stock of sugar on their
own account. The Government of
India propose to build in the course
of time buffer stocks of 4 milliom
tonnes of wheat and 2 million tonnes
of rice. Steps have been taken to
step up import of foodgrains for dis-
tribution through fair price shops and
also for building buffer stocks. It is
not in public interest to disclose the
present stocks of foodgrains available
with the Government.
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Sugar Export

(' Shri C. K. Bhattacharyya:
*190. { Shri P. R, Chakraverti:
| Shri P. C, Borooah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether India’s sugar export
this year is going to be 300,000 tonnes
as against 500,000 tonnes last year;
and

(b) if so, the causes for such a set-
back?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
Exports during 1964 are estimated at
2:30 lakh tonnes as against 4.79 lakh
tonnes during 1963.

(b) Exports were curtaileq due to
fall in sugar production.

¥ st everd ® Aqw

st 1o No  wivfureft :
ot wew fag :

w7 wre aar gfw q@ ag @
N Far w4 6 -

*191.

(%) w1 &R X WX EEEr
& gl qur gEk g < frgan
A A AT A

(&) wr et o wow w7 =@
¥ fo¥ qoee v ® wEETd
Sfaa 7 9 Suwew FA w1 A
W@ ;AR

() afx gi, @ fiwr s ?

wo wefefr R ] (s fao
gvesm) : (%) (7). wren faw-
TR 3

BHADRA 24, 1886 (SAKA)

Written Answers 1624
Transport Development Oouncil

( Shri Bibhuti Mishra:
Shri K, N. Tiwary:
Shri Hem Raj: '

| Shri Mohan Swarup:

Will the Minister of Transport be
pleased to state:

*192.

(a) the decisions taken by the Fifth
Session of the All India Transport
Development Council; and

(b) the action Government propose
to take to implement the decisions?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). A state-
ment giving the information required.
is laid on the Table of the Sabha,
[Placed in Library. See No. LT-3118|
64]

Crop Insurance Scheme

Shri Ramachandra Ulaka:
*1903.{ Shri Dhuleshwar Meena:
Shri Chandak:

Will the Minister of Food and
Agriculture be pleased to refer to
the reply given to Starred Question
No. 1217 on the 28th April, 1964 and
state:

(a) whether the proposa] to intre-
duce crop insurance scheme in cer-
tain parts of the country has since
been considered; and

(b) if s0, the main features thereof?

-The Minister of Feod and Agricul-
ture (Shri C. Subramaniam): (a) and
(b). The introduction of crop insur-
ance in the country requires Central
legislation. The scope and precise
content of this legislation ig now
under the consideration of Govern-
ment.

Prico of Sugarcane
*104. Shri Chandak: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether Government propose to:

fix a floor price for sugar-cane (with-
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out any ceiling) for purchase by the
sugar mills in view of the removal
©f Gur Movement Contro! Order, so
that sugar mills may have adequate
supply of sugarcane right from the
‘beginning of the sugar season;

(b) if so, when Government gropose
Ao announce the floor price; and

{c) if not, the reason therefor?

The Minister of Fooqd and Agricul-
4ure (Shri C. Subramaniam): (a)
Government have already announced
in this House on 4th March, 1964 that
the basic minimum (floor) price for
ugarcane payable by sugar mills dur-
‘ing 1964-65 season will be fixed at
Rs. 496 per quintal linked to a re-
covery of 9.4 per cent and below
‘with provision for a premium in price
at the rate of 4 Paise per quintal
for every additional 0.1 per cent re-

covery.

(b) and (c). Do not arise.

Food Situation

*195. Shrl Krishnapal Singh: Wiil
the Minister of Food and Agriculture
be pleased to state:

(a) the estimated requirement of
foodgraing for the entire population of
the country in 1964-65;

(b) how much out of it is expectc.l
to be produced in the try; and

(c) how much will be importcd?
-

The Minister of Fooqa and Agricul-
ture: (8hrl C, Subramaniam): (a) to
? (c). TirIndia, food habits differ and
‘there:isno standard pattern of con-
" sumption of foodgrains. In the vears
 of ' good production people eai more
- and in the lean years they manage
with much lesser quantities. On the
whole, the ‘demands of the peorle are
met by the quantities produced with-
in the country and the quantities im-

1

o

«

ported from -outside; the stocks avail--

able with the -traders, growers apd
consumers acting. ag a buffer which

-
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go up during a Yyear of
good production and go down
during  the year of bad production.
Because of all these uncertain
factors, it is not possible to give any
worthwhile estimate of the require-
ments of foodgraing for the entire
population of the country in 1964-65.
It is too early to give any estimate of
production of Kharif anq Rabi crops
during the 1964-65 season. Negotia-
tions for import during 1964-65 are
also not yet complete and it is difficult
to give an accurate estimate of the
total quantity of foodgrains that it
would be possible to import during the
year 1964-65,

1626

Agmark Ghee and Oil !

Shri B. K, Das:

Will the Minister of Food and Agri-
culture be pleased to state:

Shrl Swell:
*197.{ Shri Tan Singh:

(a) whether the West Bengal Gev-
ernment have drawn attention of the
Centre to the large scale adulteration
of Agmark Ghee and Mustard Oi] in
Calcutta;

(b) whether it is a fact that Central
Gvernment officers connecteq with the
Directorate of Marxeting and Inspec-
tion have been foun] to be guilty of
complicity with thi3 aduiteration;

(c) whether Government have taken
any action against these officers; and

(d) what other steps Government
are taking to ensure the purity of
Agmark products?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) One
case of adulteration of Agmark ghee
in Calcutta had been brought to the
notice of Government. No such case
relating to Mustard oil has been
brought to notice.

(b) No, Sir.
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(¢) Does not arise.

(d) Al hecessary steps are already
tbeing taken.
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Cooperative Farming

Dr, L. M. Singhvi:
Shri S. B. Patil:
Shri Onkar Lal Berwa:
| Shri Yashpal Singh:
£°199. { Shri Bibhuti Mishra:
Shri P. R. Chakraverti:
Shri H
| Shri 8. N, Chaturvedi:

Will the Minister of Community
Development and Co-operation he
pleased to state: ’

(a) whether Government are con-
sidering a proposal to introduce an
intermediate stage in joint co-operative
farming;

(b) if so, the assumptions and im-
plications of the proposal, and

(c) whether, in this context an as-
sessment has been made of the res-
ponse of ‘farmery to co-operative farm-
ing and the performance of co-ope-
rative farms in the country?

The Deputy Minister in the Minis-
try of Oommunity Development and
Cooperation (Shri B. 8. Murthy): (a)
and (b). The matter is under consi-
deration.

(¢) A Committee of Direction has
been appointed under the Chairman-
ship of Professor D, R. Gadgil to make
an assessment of the progress of co-
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operative farming societies, The re-
port of the Committee ig awaited.

Written Answers

Rehabilitation of Sugar Factories

Shri Surendra Pal Singh:
Dr. L. M. Singhvi:

Shri Ramachandra Ulaka:
hri Dhuleshwar Meena:

*200.

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Experts Committee,
set up by the Central Government to
go into the question of rehabilitation
of old and uneconomic sugar factories
hag completed its work and submitted
its report; and

(b) if so, its main recommendations?

The Minister of Food ang Agricul-
ture (Shri C. Subramaniam): (a) Not
yet, Sir.

(b) Does not arise.

Development of Airports

*201. { Shri Basappa:

| Shﬂ Vishwa Nath Pander
Shri Dharmalingam
Shrs Ram Harkh Yldav:
Shri Murli Manohar:
Shri Baswant:

\
Will the Minister of Civil Aviation
be pleased to state:

(a) whether it is a faet that certam
airports are proposed to be expand
to take in bigger aircraft;

(b) if so, the names of the airports
selected for thig purpose; and

(c) the tota] cost involved?

‘The Minister of Ciyil Aviation (Shri
Kanungo): (a) Yes, Sir.’

SEPTEMBER 15, 1964
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(b) and (c). A statement is laid on
the Table of the House.
STATEMENT
Estimated cost in lakhs
Name of the aerodrome

Rs.
1. Tulihal 10.80
2, Cochin 35.00
3. Rajkot 32.00
4. Rajkot 24.24
5. Mangalore 30.00
6, Coimbatore 85.00
7. Trivandrum 3329
8. Udaipur 7.98
9. North Lakhimpur 24.01
10, Begumpet 53.13
11. Agartala® 28.00
12. Indore 23.84
13. Kulu (Bhuntar) 11.53
14, Bhuj* 35.00
15. Kandla® 35.00
16. Auran gabad* 35.00
17, Kailashahr 16.00
18. Kamalpur 16.00
19. Kowai 15.00
20. Keshod* 35.00
21, Porbandar* 35.00
22, Tiruchirapalli* 35.00
23. Jabalpur*® 35.00
24. Visakhapatnam® 35.00
25 Vijaywada® 35.00
26. Kota* 35.00
27. Rourkela® 85.00

(*Included in the Draft Fourth Plan)
Shortage of Sugar

Shri P. C, Borooah:
*202. { Shri P. R. Chakraverti:
(_ Shri Rameshwaranand:

Wil] the Minister of Food and Acﬂ-
culture be pleased to state

(a) whether it is a fact that there
has been an acute sugar shortage in
the country since July, 1964;

(b) if s0, what are the normal de-
mands of each State{Union Territory
and what were the supplies made
during this peried ang what is the
1atest stock position in each State and
Union Territory;

(c) whether it is also a fact that
large stocks of sugar are lying unlifted
with the mills and if so, what is the
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extent of accumulation of sugar with
the‘ mills or with the warehouses
which remains to be released for sale;
and

(d) the steps taken to remove short-
comings in the distribution system?

The Minister of Food and Agricul
tare (Shri C. Subramaniam): (a)
‘There hag been some sugar shortage.

(b) A Statement is placed on the
Table of the House [Placed in Lib-
rary, See No. LT-3119/64]. Showing
the monthly quota of sugar allotted to
each State|Union Territory since July
1964 and the monthly quota demanded
by them. There are no stocks in States
and Union Territorieg except those in
pipeline supplies.

Written Answers

(c) No, Sir, there is no accumulation
of large stocks of sugar with the
Mills, The release of sugar ‘from the
Mills is carefully planned.

(d) Distribution of rugar within the
States is arranged by the State Gov-
ernments. The distribution system
has been working fairly well

Delhi Milk Scheme

( Dr. L. M, Singhvi

Shrl Mohan Swarup:
Shri Yashpal Singh:
Shri Vishram Prasad:
Shri Bade:

Shri D. C. Sharma:

Shri Rameshwar Tantia:
Shri B, P. Yadava:

Shri Dhaon:

Shri D, D. Mantri;

‘”’.ﬁ
Shri Bibbuti Mishra:

Shri Mahananda:

Shri Narasimha Reddy:
Shrl Onkar Lal Berws.
Shri P. K. Deo:

| Shri R, Barua:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it ig a fact that aﬁ in-
quiry was held against certain allega-
tions relating to the Dethi Milk
Scheme;
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Written Answers 1633

(b) if 80, the nature of allegations
and of the findings of the Inquiry
Committee; and

(c) what action, if any, has been
taken in pursuance of the report of
the Inquiry Committee?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) to
(c). No Inquiry Committee has been
set up to inquire into any allegations
relating to the Delhi Milk Scheme.
But certain allegations were investi-
gated departmentally.

A large quantity of white butter
which had accumulateq in the Delhi
Milk Scheme last vear having become
rancid, the question of fixing res-
ponsibility had to be dealt with. A
senior Officer of the Ministry was ap-
pointed to hold the preliminary in-
vestigation. His report has been re-
ceived on the 31-8-19684 and is under
consideration.

There was also criticism against the
proper functioning of the scheme. A
teamm of experts was appointed in
July, 1964, to examine the working of
the Scheme with a view to improv-
ing its day-to-day functioning and to
make recommendations to Government
regerding the future set up of the
Scheme and its efficient functioning.
The report of this team has been re-
ceived on 5th September, 1964 and is
under consideration.

Prices of Agricultural Commodities

Shel P. C. Borogah:
‘”"J:L Shri D, D. Mantei:

Will the Minister of Food and Agri-
culture be pleased to state:

-(a) whether a Committee or Com-
mission has been set up to detnmi.ne
the prices of agricultural commodities
in relation to those of consumer goods;
and

(b). if o, its precise constitution and
terms of reference?
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The Minister of Food and Agricul-
tare (Shri C. Subramaniam) (a) and
(b). A Committee under the Chair-
manship of Shri L. K. Jha, Secretary
to the Prime Minister, has already been
set up to advise, inter glia on the pro-
ducers’ prices in respect of the com-
ing season, first for rice and then for
wheat, on all-India basis with such
quality-wise and region-wise varia-
tions as might be necessary, which are
fair and economical and also the rea-
sonable wholesalers’ margins, retailers’
marging anqd consumer prices. The
Committee has also been asked to ad-
vise on the terms of reference which
would be suitable for an agency to
provide such advice on a continuous
basis in respect of tuture seasons. the
suitable form of such agency, and the
kind of personnel it should have The
other members of the Committee are:

1. Shri T. P. Singh, Secretary.
Planning Commission

2. Shn B, N. Adarkar, Additional

,  Department of

Economic Affairs, Ministry of

Finance ,

3. Professor M. L. Dantwala, De-

partment of Economics, Bom-
bay University

4, Shri S. C, Chaudhri. FEconomic
and Statistica] Adviser, Minis-
try ot Food and Agriculture.

Food Technologists

542. Shri Sham Lal Saraf: Will the
Minister of Food and Agriculture be
pleaseq to state:

(a) whether
Technologists iy felt all over the coun-
try; and

(b) whether Government will per-
suade such of the Universities, as have
not introduced Food Technology, as a
subject for teaching, to do so here-
after?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
D. R. Chavan): (a) Yes.

(b) This will be considered,
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D.G. Tourism Visits Abroad ‘

543. Shri Ramanathan Cbettiar: Will
the Minister of Transport b pleased to
state:

(a) The number of times the Direc-
tor General of Tourism, went abroad
during the 1862-63; 1963-64 (upto date)’
and the names of the countries visit-
ed by him;

(b) the purpose of the visits and
the total expenditure involved (in-
cluding foreign exchange);

(c) the amount of foreign exchange
released to him each time for his per-
sonal use; and

(d) the outcome of all these visits?

The Minister of Transport (Shri
Raj Bahadur): (a) to (d). A state-
ment ig laid on the table of the House
[Placed in library. See No. LT-3120/
64].
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Road Accidents in Delhi

546. Shri E. Madhusudan Rao: Will
the Minister of Transport be pleased
to refer to the reply given to Unstar-
red Question No. 2865 on the 5th-
May, 1964, and. state:

(a) the total number of road acci-
dents that occured in Delhi during’
April to June, 1964;

(b) the total number of deaths due
to the accidents; and

(c) the steps that are being taken-
by Government in this regard?

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): (a):
1758.
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(b) 7.

(c) In addition to the measures in-
dicated in the reply to the Unstarred
Question mentioned by the Hon'ble
Member, the following further steps
are being taken to prevent road
.accidents:—

(i) Slides on traffic safety are
being shown regularly in about
25 cinemas of the city,

(ii) Special drives were con-
ducted to educate the pedestrians
to cross at pedestrian crossings

and the motorists to give
right of way
.such places.

the
to pedestrians at

(iii) The following works re-
lating to improvement of roads
and crossings have been taken
up:—

(1) Removal of roundabouts,
widening of crossings and build-
ing of channelising islands, etc.

(2) Improvement in light
conditions.

(3) Improvement of faotpaths
and cycle tracks.

(4) Widening of roads.

(5) Fixation of road signs.

(6) Road marking.

(7) Shifting of bus stops,
stalls, vendors, taxi stands, etc.
from congested areas.

(iv) Special enforcement drives
are organised periodically to edu-
<cate the drivers and to launch on-
the-spot proceedings against the
offenders through mobile courts.

Delhi Milk Scheme

547, Shri B. Madhusudan Rao: Will
the Ministar of Food and. Agrioul-
ture be'pleased 'to state:

(a) whether it is a fact that the
D.M.S. is considering to do away
with the present card system for pur-
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chasing milk from the Milk Booths in
the Capital;

(b) if so, the reasons therefor; and

(¢) whether a coupon system will
be introduced instead?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The card
system is proposed to be modified to
the extent that no advance payment
towards the value of the milk will
have to be made when the card is
issued. Under the new system milk
will be supplied against cash pay-
ment on production of the Card. It
will be open to the card holder to
buy less milk than what is authorised
by the Card. This new system of
supply of milk on “Cash & Carry”™
basis has been introduced as an ex-
perimental measure in certain areas.

(b) It is expected that the “Cash
& Carry” system will be welcomed
by the majority of. customers of the
Delhi Milk Scheme as it will do away
with (i) having to pay in advance for
a fixed quantity of milk per day for
a whole month when the actual re-
quirements of the purchaser are liable
to vary from day to day, and (ii) the
need to apply for refunds which take
to be sanctioned and paid.

(c) No.

Conferemce of Editors of Agricul-
tural Newspapers and Periodicals

[ Shri Onkar Lal Berwa:
| Shri Dhaon:
Shri B. P. Yadava:
Shri Rameshwar Tantia:
| Shri Himgtsingka:

Will the Minister of Food and Agri-
cultmne be pleased to state:

548.

(a) whether a conference of edi-
tors of agricultural Newspapers and
Periodicals from all parts of the
country was organised in June, 1864
at New Delhi; and
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(b) if so, the main recommendations
of the conference?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shaknaway Khan): (a) Yes.

(b) A statement s laid on the Table
of the House. [Placed in Library.
See No. LT-3117/60].

Rural Works Programme

[ Shel Vishram Prasad:
549, { Shri Jashvant Mehta:
{ Sbri Vasudevan Nair:

Will the Minister of Conxunity
Developinent and  Covperatton be
pleased to state:

“(a) whether it is a fact that short-
age of technical personnel has been
responsibte for the slow execution of
the rural works programme; and

(b) if so, the measures Government
Ppropose to take to do away with fhis
shortage?

The Deputy Minister in the Minis-
try of Community Development and
‘Cooperation (Shri B. S. Murthy):
(a) and (b). In the reports prepared
by the Programme Evaluation Or-
ganisation it has been reported that
lack of adequate technical staff ham-
pered the smooth execution of the
works, particularly those relating to
soil conservation, taken up under
the Rural Works Programme in
Madras, Kerala, Andhra Pradesh,
Gujarat and' Rajasthan. The -juesgtion
was discussed in the Conference of
Develop t C issi s held in
July 1964 and the Confereice récom-
mended that the State Governments
should review the position of technmi-
cal staft such as Overseers and sof!
conservation' personnel with reference
to the requirement for such staff in
the remaining period of the Plan and
ake necessary arrangements for
trdining " and recruitment. TRis re-
commendation was endorsed by the

1064 (Ai) LSD—3.
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Conference of State Ministers of Com-
munity Development and Panchayati
Raj. Stfate Govérnments have been
requested to implemént the recomm-
endations.

Bajs

/ St Vishwa Nath Pandey:
" { Shrt Bam Harkh Yadav:

Will the Minister of Foéd and
Agriculture be pleased to state:

(a) whether the Indian Agricultural
Research Institute, New Delhi has
discovered a new improved type of
Bajra known as ‘Pusa Moti; and

(b) if so, the details thereof?

The Deputy Mbilsber in the Kiini-
try of Foo and Agrieniture (Bhri
Shahnawaz Khan): (a) Yes.

(b) The Bajra variety ‘Puss Moti’
was evolved by selection from mate-
rial received from Ghana. It is an
early variety and hds given as high
as 2300 to 2500 kilograms of graims
per hectare in several trials. It is
now being grown in Delhi, Uttar Pra-
desh and Andhra Pradesh,

550

Institute of Child’s Study in Bungkok

552. Shri R. G. Dubsy: Will the
Minister of Seciat Security be pleased
to state:

(a) whether it is a fact that the
Imternational Institute of children’s
study in Bungkok have undertaken a
survey on ¢hild and family psycho-
logy; and

(by if so, the
survey?

results of this

The Deputy Minister iy the Depart-
ment of Sociml Sesurity (Shrimat
Chandrasekhar): (a) and (b). It is
understood that the International
Institute for Child' Study at Banghkok
has heen carrying out studies on cHitd
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development. It has not yet complet-
ed investigation work concerning the
village, the school, the family and
the ¢hildren in Thailand.

Evaluation of Agricultural Programme
in Rajasthan

Dr. L. M, Singhvi:
Shri P, Kunhan:
552, ) Shri M. N. Swamy:
Dr. Saradish Roy:
[ Shri Imbichibava:

Will the Minister of Food and Agri-
‘culture be pleased to state:

(a) whether it is a fact that a study
team was deputed by the Planning
Commission to Rajasthan to evaluate
agricultural performance and to probe
certain shortcomings; and

(b) if so, the main conclusions and
recommendations made by the team?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shehnawaz Khan): (a) Yes, Sir. The
Joint Central Team comprising the
representatives of the Ministry of
Food & Agriculture and Community
Development & Cooperation visited
the Rajasthan State from June 9—11,
1864 with a view to securing close
collaboration between the Centre and
the State Government in the formula-
tion and effective implementation of
agricultural programmes in the State
for 1964-65.

(b) A statement indicating the
main conclusions and recommenda-
tions is laid on the Table of the
House. [Placed in Library. See No.
LT-3122/64].

Per Cupita Comsumption of Feed

558. 8hri M. N. Swamy: Will the
‘Minister of Food and Agrieuiture be
pleased to state:

(a) the per capita consumption of
food in India today; and
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(b) how it compares with the rest
of the world?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) and (b). Under con-
ditions of decontrol and without a
scientific survey, it is difficult to assess
correctly the per capita consumption
of food in the country. However, a
statement is laid on the table of the
House. [Placed in Library. See No.
'LT-3123/64] showing the per capita
net availability of foodgrains for con-
sumption in the country during 1963
after making allowances broadly for
seed, feed, wastage etc. It has to be
emphasised that these figures are not
strictly representative of the actual
level of consumption in the country
since the estimates of total availabi-
lity do not take into account changes
in stocks carried over by traders and
producers, etc. from one crop year to
another. The statement also gives
per capita consumption of foodgrains
in some of the selected countries as
compiled by the FAO for the year for
which latest information is available.

Financing of Schemes by UNICEF

( Shri Surendra Pa] Singh:
Shri Rameshwar Tantla:
Shri Bishanchander Seth:
554. | Shri Dhaon:
Shri B. P, Yadava:
| Shri P. C, Borooah:

Will the Minister of Social Security
be pleased to state:

(a) whether it is a fact that  the
UNICEF organisation of the U.N. has
made some fresh commitments regard-
ing the financing of a number of pro-
jects in this country in the fleld of
education and health; and

(b) if so, the quantum of the aid
promised and the projects for which it
has been earmarked?
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The Deputy Minister in the Depart-
ment of BSocial Security (Shrimati
Chandrasekhar): (a) Yes.

(b) Details of the projects for which
aid has been sanctioned at the meeting
of the Executive Board of the UNICEF
in New York on the 24th June, 1964
are:—

Name of the Project  Commit- Actual
ment alloca-
made tions

1 Rural

Health Services 1,892,000 1,892,000

2 Preventive and

Social Medicine 200,000 200,000
3 Handicapped

children . 65,000 65,000
4 T.B. Control 751,000 751,000
s B.CG. Vac-

cination . 200,000 100,000
6 Leprosy control. 180,600 116,000

7 Nutrition + 3,700,000 1,500,000
8 Calcutta Dairy
project . 170,000 170,000
9 Goitre control . 100,000 100,000
10 Ludhiana Dairy
project . . 200,000
11 Pre-vocational
Training . 178,000
Torau .

7,258,600 §,272,000

Tubewells in Rajasthan

( Dr. L. M. Singhvi:
, Shri Bishanchander Seth:
55, Shri Rameshwar Tantia:
* ) Shri B. P. Yadava:
1 Shri Dhaom:
Shri Tan Singh:

Will the Minister of Food and Agri-
culture be pleased to refer to the
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reply given to Unstarred Question No.
201 on the 2nd June, 1964 and state:

(a) whether any progress has since
been made in implementing the plan
for constructing 250 tube-wells in
/West Rajasthan;

(b) if so, the details thereof; and

(c) whether the State Government
has made a copy of its comprehensive
scheme, if any, available to the Cen-
tral Government. and if so, the broad
features of the scheme?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes

(b) The actual work of drillings
started late in June, 1964. Drilling

. has been completed at eight sites and

is in progress at the ninth, Develop-
ment of the bores drilled has been
completed at four of the sites and is
in progress at four more. Work is ex-
pected to commence soon at 7 more
sites where preliminary work such as
site preparation, shifting of pipes, ete.
hag started.

(¢) Yes. The broad features of the
scheme are as follows:—

(1) The Scheme is for sinking 250
tube-wells in the famine-affected areas
of the districts of Bikaner, Chury, -
Jodhpur, Nagaur, Jaisalmer,
Barmer and Jalore, as a protective
measure. Those parts which are like-
ly to be covered by major irrigation
projects, have been excluded.

(2) It has been proposed that one
tubewell may cater to the require-
ments of the population residing
within a radius of 10 miles. Thus, one
well will cater to an area of about
314 sq. miles with a population of 12
to 15 thousand persons and a large
number of cattle and sheep.

(3) Water available from these
tube-wells would be utilised for drink-
ing water for cattle, as well as for
growing fodder, other allied agricul-
tural uses, and for domestic purpose.
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556. Shri P, Venkatasubbaiah: Wiil
the Minister of Food and Agriculture
be pleased to state:

(a) whether it
National Agricultural
held soon;

(b) if so, when it will be held and
where;

(¢) whether invitations have been
extended to foreign countries to parti-
cipate in the fair; and

(d) the main feature of this fair?

is a fact that a
Fair will be

The Deputy Minister in the Minis-
try of Food and Agrioulturée (Shri
Shahmawas Kham): (a) and (b). It
is learnt from the Bharat Krishak
Samaj, a non-official Farmers’ Or-
ganisation, that they are organizing an
Agricultural Fair, from January 14 to
March 11, 1965 at Ahmedabad.

(c) Invitations have been extended
by the Bharat Krishak Samaj to
foreign Embassies/Trade representa-
tives in India to participate in the fair
at their level.

(d) The fair is intended to provide
an opportunity to official and non-
official organi ted with
agriculture and allied subjects to (1)
disseminate the resuMs of their re-
search and labour so that the farmers
can put them into actual practice in
the fields and (ii) exhibit their
achievements and display their pro-
ducts. The fair is expected to consist
of the following four sectors excluding
the shopping centre:—

tions, cc

1. National Sector representing
various Ministries of Govern-
ment of India, manufacturers and
distributors of agricultura] machi-
nery, plant protection equipment,
plant food and fertilisers, rural
housing and Farmers’ organisa-
tions.

2. States and Union Territories
Sector.
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3. Rural Industries Sector re-
presenting Kkadi and Village In-
dustries, Handloom Industries and
handicrafts.

4. International Section.
Warehouses

557. Shri R. G. Dubey: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total number of warehouses
in the country, State-wise; and

(b) the categories of various com-
modities stored to benefit the agricul-
turists and the volume of work
handled so far? -

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). A state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-3124/64].

Gift of Australian Ploughs

558. Shri R. G. Pubey: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a consignment of
Australian ploughs has been received
by a village near Delhi by way of
gift; and

(b) whether it is a fact that the
concerned villagers have grown su-
garcane in areas where there was
dense forest some years ago with the
help of these ploughs?

The Deputy Minister in the Minls-
try of Agriculture (Shri Simhnawaz
Khan): (a) Yes.

(b) The Seociety got 200 acres of
Gaon Panchayat land on 10 years’
lease for cultivation in the year 1961
100 acres of land has been put under
plough and the remaining is still lylng
waste, Out of these 100 acres. the
cultivators have sown sugarcane In
somne areas.
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Develoniveat of Cooperative Market-
ing and Procosiag

 Shri Bishanchander Seoth:
Shri Onkar Lal Berwa:
Shri Rameshwar Tantia:
Shri Dhaon;
Shri B. P. Yadava:
| Shri Vishwa Nath Pandey:
| Shrimati Renuka Barkataki:
| 8bri Ravimdra Varma:

Will the Minister of Communiy
Development and Cooperatiep be
pleased to state:

(a) whether Government have set
up a high-powered commitiee to sug-
gest measures for the development or
the cooperative marketing and pro-
cessing in the country;

(b) if so, the composition of the
committee; and

(c) when it is likely to submit its
Report?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. 8, Murthy): (a)
Yes.

(b) The composition of the Com-
mittee is as follows:—

Chairman
1. Prof. M. L. Dantwala, )‘epart-

_ment of Economics, Bomnbay
University, Bombay.

Members

2. Dr. Panjab Rao Deshmukh,
Chairman, National Agrieul-
tural Cooperative Marketing
Federation, 34, South Patel
Nagar, Ne-w Delhi.

8. Shri Vishwa Nath Puri, Func-
tional Committee on Coopera-
tive Marketing and Processing
Nationgl Co-operative Deve-
lopment Corporation, New
Delhi. ’
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4. Shri P. S. Rajagopal Naidy,
President, North Arcot Dis-
trict  Co-operative Supply
and Marketing Bociety Ltd.,
Vellore (Madras).

5. Shri G. D. Goswami, Secretary,
Government of West Bengal,
Department of Cooperation,
Calcutta.

6. Shri R. T. Mirchandanj, Agri-
cultural Marketing Adviser,
Ministry of Food and Agcicul-

ture, Government of India
Nagpur.
7. One representative of the

Reserve Bank of India.

8. One representative of the State
Bank of India,

Secretary

9. Shri Veda P. Sethi, Director
(Trade), Ministry of Commu-
nity Development and Co-
operation, Government . of
India, Krishi Bhavan, New
Delhi.

(c) by the end of December, 19864.
Village Industries

Shri S. C. Samanta:
560 Shri M, L. Dwivedl:
Shrimati Savitri Nigam:

Will the Minister of Secial §ecurity
be pleascd to state:

(a) the steps Government proposc
to take for the development of village
industries and their coordination in
the remaining portion of the Third
Five Year Plan;

(b) whether there is any agency to
see that the schemes in connection
with the development of village in-
dustries are properly executed by
State Governments; and

(¢) if so, what are they and if nat.
the reasons therefor?
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The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
to (c). Information is being collected
and will be placed on the Table of the
House in due course.

Conference of Registrars of Coopera-
tive Societies

Written Answers

Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri B. P. Yadava:

Shri Dhaon:

561.

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether it ig a fact that the
conference of registrars of co-opera-
tive gocieties have recommended that
co-operatives ghould be utiliseq as the
sole agency of Government in any
scheme of State trading and procure-
ment of food-grains; and

(b) it so, the reaction of Government
thereto?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S, Murthy):
(a) Yes.

(b) The recommendation pof the
Registrars’ Conference was consider-
ed further in the Conference of State
Ministers of Cooperation held at
Hyderabad on 19th and 20th June,
1964 and they made the following
recommendation:—

“With a view to developing
agricultural marketing on coope-
rative lines, it should be ensured
that in any scheme of state trad-
ing in foodgrains, cooperatives
are utilised as agents of the gov-
ernment”.

This recommendation
processed

is  being

Agricultural Research
Institute

568, Shrl Vishram Prasad: Wil} the

Minister of Food and Agricultare be

pleased to state:

(a) the nature of research work

SEPTEMBER 15, 1984
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undergoing in the Indian Agricultural
Research Institute, New Delhi;

(b) what ig the annual expenditure
on Indian Agricultural Institute;

(c) how many patents have been
brought out by the scientists of Indian
Agricultural Research Institute since
the First Five Yer Paln; ang

(d) how many of the patents have
become useful for improving farm
production of India and to what
extent?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The Indian
Agricultural Research Institute un-
dertakes fundamenta] as well as ap-
plied researches in almost all the
major flelds pertaining to agriculture
and allied basic disciplines, such as,
agronomy, genetics and plant breed-
ing, horticulture, entomology, plant
pathology, nomatology, microbiology,
soil science and agricultural chemis-
try, agricultural physics, plant intro-
duction and exploration, agricultural
economics, agricultural extension and
agricultural engineering.

In addition to doing research work
of a high order, the Institute is also
a first rate centre for post-graduate
education in agricultural sciences at
the M.Sc. and Ph.D. levels, It has the
status of a University. The Institute
also carrieg out a considerable volume
of extension advisory work in Kan-
jhawa Block of Delhi State

(b) The annual expenditure on the
Indian Agricultural Research Institute
during 1962-63 was Rs, 89,88,422 and
the budget estimates for 1963-64 and
1064-85 are Rs. 97,830,300 and
Rs. 1,88,12,500 respectively.

(c) Seven patents have been taken
out since 1962. They relate to agricul-
tural implements and agricultural
chemicals, The Institute has also de-
veloped numerous improved varieties
of farm, vegetable and fruit crops
which have attained fame all over
India. However, no patents have been
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taken out on these, because in India,
unlike in other countries, there is no
gystem for drawing patents on im-
proved varieties of crops.

(d) The following four patents have
particularly proveq useful:

(i) Synthetic Pine Oil (Patent No.
48429): The product was developed es-
sentially as solvent and syngergist for
pest control chemicals.

(ii) and (iii) Terpenyl chloracetates
and terpenyl thiocynanoacetates from
terpenes or camphenes obtained from
Indian turpentine oil (Patent Nos.
47715 and 52580): These two patents
are inter-related. The chloracetates,
produced from Indian turpentine oil,
are intermediateg for the preparation
of thiocyanoacetates, such as isobornyl,
longitolyl and Nopyl thiocyanoaceta-
tes. The terpene thiocyanoacetates have
shown promise as aphicides (i.e., for
controlling aphid pests of mustard and
other crops) and as synergists for
other pest control chemicals,

(iv) "ndian Agricultural Research
Institute Hand Hoe (Patent No. 74198)
“This is a simple and effective hand-
weeding implement and is in great
demand.

The patents mentioneq at (i) to (iil)
above have been licensed for
commercial production.

Oommittee on Working of Panchayats

r Shri Surendra Pal Singh:
) Shri Hem Raj:
Shri Vishwa Nath Pandey:
8hrl N. R, Laskar:

Wil] the Minister ot Community
‘Development and Cooperation . be
Ppleased to state:

(a) whether it is a fact that the
Consultative Council on Panchayati
Eid have set up a Committee under

the chairmanship of the Gujarat Chief
Minister to suggest ways and means
for making the Panchayat an active
:;d viable unit of local administra-
n;

563,
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(b) if so, whether it is for the first
time that an investigation of this na-
ture is taking place in the history of
the Panchayati Raj; and

(c¢) when the recommendations of
this Committee will be made available
to Government?

The Deputy Minister in the Minis-
try of Community Developrment and
Cooperation (Shri B. 8. Murthy): (a)
The Consultative Council on Pancha-
yati Raj has set up a committee under :
the chairmanship of Shri Balvantray
Mehta, the Chief Minister of Gujarat.
Copy of the notification issued in this
behalf is placed on the Table of the
House. [Placed in Library. See No.
LT-3125/64].

(b) While studies at the all-India
level on some selecte” aspects of
panchayati raj and at the State-level
on the working of panchayati raj in
some States have been conducted, this
is the first time after the introduc-
tion of panchayati ra) that a compre-
hensive all-India study of this
nature is being taken up.

(c) The committee is required to re-
port to the Consultative Council on
Panchayati Raj by the end of
December, 1964.

Hybrid Wheat

564. Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that a new
variety of hybrid wheat has been
evolved at the Wheat Breeding Centre
of the AR.I at Bhowali, UP, which
is claimeq to be immune to rust; and

(b) if so, whether this variety is
meant for the hilly regions only or
for the plaing as well?

The Deputy Minister in the Minls-
try of Food and Agriculture (Shri
Shahmawas Khan): (2) Yes. A variety
named NP 846 has beer developed by
hybridization at the Wheat Breeding
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Centre of the LARI  at Bhowalj,
(Uttar Pradesh) and on trial it has
been found resistant to rusts.

(b) Thig variety has been found to
be better suiteq for the hills than to
the plains,

Supply of Rice to West Bengal

/ Shri 5. M. Banerjee:
565. 7\ Shri Rama Chandra Mallick:

Will the Minister cf Food and Agri-
culture be pleased to state:

(a) the steps taken to supply ade-
quate quantity of rice to West Bengal
for distribution through the fair-price
shops;

(b) whether it is a fact tha: there
was no improvement in the rice situ-
ation even in the month of June, 1964;
and

(¢) if so, the steps taken by the
Centre in this matter?

The Deputy Minister in the Miuis-
try of Food ang Agricullure (Shri
D. R, Chavan): (a) to (c). At the
beginning of the year, the quota of
rice for supply to West Benga! from
Central reserve durinz 1964 was fixed
at one lakh tonnes, During the Chief
Ministers’ Conference held in June,
1964, the Chief Minister of West
Bengal requested allotmen: of some
additiona] quantity of 1ice from Cen-
tral reserve. After discussion it was
agreeq that the quota for ice for West
Bengal for supply froma Central re-
serve during 1964 should be increas-
ed to 1.8 lakh tonnes. With this aa-
ditional supply, the State Govern-
ment undertook large-scale distribu-
tion through modifleg rationing in the
Calcutta industrial area, other urban
areag and even in the rural sreas. Rice
is now freely available through fair-
price shops. Of late, market availabi-
lities have also slightly improved.

SEPTEMBER 18, 1964
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Warehousing Corporation
566, 8hri 8. M. Bamerjee: Will the

1654

Minister of Foed and Agricwiture be
pleased to state:
(a) whether attention of Govern-

ment has been drawn to the news-item
in the English weekly Blitz, dated the
16th May, 1964 under the headiny
“Warehousing Corpora'ion or Store-
house of Corruption”;

(b) if so, whether investigations into
the charges made therein have been
made; and

(¢) the result thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. BR. Chavan): (a) to (c), Yes. Com-
paint has been flled with the Palice.
The Warehouseman ang one L.D.C.
have been placed under suspension
and departmental chaige sheets have
been served on them, Police -investiga-
tiong are still in progress. Replies of
the warehouseman and the L.D.C. to
the charge sheets are awaited,

Internationa)] Sugar Council

( Shri Yashpal Singh:
Shri Indrajit Gupta:
Shri Kapur Singh:
567. Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri B, P. Yadava:
{_Shri Dhaon:

Will the Minister of Food and Agri-
culture be pleased {o state:

(a) whether India was represented
at the International Sugar Council
session held in London on the 17th
June, 1964;

(b) ¥ so, what was the view-point
expresseq by our representative there:
and

(c) what was ‘he outcome of the
session?

The Deputy Minister in the Minis-
try of Food and Agrioulture (Shrf
D, R. Chavan): (a) Yes, Sir.
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(b) The Indian Delegetion stressed
that in the International Sugar Agree-
ment special consideration should be
given to underdeveloped or developing
countries like India in the matter of
allocation of export quotas,

(¢) The Counel] decided to obtain
further comments, opinivns and sug-
gestions of member Governments and
to consider them at its next session.

Epidemic Among Cbickens

( Shri ¥ashpal Singh:
Shri Indrajit Gupta:
Shri Kapur Singb:

Will the Minister of Food and Agri-
oulture be pleased to state:

(a) whether it is a fact that hund-
reds of poultry farms in Northern
India are facing ruin a- a result if the
spread of epidemic calleg “Rani Khet
(RKD)” among chicken;

(b) If so, the steps taken to check
the spread of the disease: and

(c) whether any help, financial or
otherwise is proposed to be given to
them?

The Deputy Minister in the Minis-
try of Food and Agricultpre (Shri
Shahnawas Khan): (a), No. The total
mortality in the quarter ending
30-6-1064 as reportedq by the Govern-
ments of Uttar Pradesh, Punjab and
Delhi Administration is 1942. This is
considered normal. The Rajasthan
Government dig not reccive any re-
ports from poultry farmers about mor-
tality of their birds;

(b) Vaccination of 18.06 lakh chick-
ens against the disease was carried out
in Delhi, Uttar Pradesh, Punjab and
Rajasthan during 1963-64, while 6.7
lakh chickeng were vaccinated during
quarter ending 30-8-44.

(c) Does not arise.

Wrigten Ansoers
Food Produstion

( Shri Yashpa] Singh:

| Shri Indrajit Gupta:

Shri Kapur Singh:

Shri Vishram Prassd:
| Shri Daljit Singh:

Shri J. B. §. Bist:

Shri J. P. Jyotishi:

Shri Bagri:

Shri Gohhluln Mohanty::
| 8hrl Shiv Charan Gupts:

Will the Minister of Food ang Agri-
culture be pleased to state:

(a) whether the statistics of the
production of foodgraing i{.e. wheat,
gram ang rice are now available, State-
wise, for the year 1663-64;

(b) if so, what are those for each
community; and

1656
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(c) whether the production has dec-
reased during the last year and if so.
the reasong therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri:
Shahnawaz Khan): (a) Yes.

(b) Statements giving production of
rice, wheat and ¥ram during 1963-64
and 1962-63 are laid on tho Table of
the House. [Placed in Library. See:
No. LT-3126/64].

(c) Production of wheot and gram
declined during 1063-6¢ due to the
inadequacy of winter rains and spells
of excessive cold in Jsnuary 1964 in
the northern States and parts of
Madhya Pradesh, Maharashtra and
Bihar.

st
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The Deputy Ministcr in the Depart-
ment of Social Sccurity (Shrimati
-Chandraskhar): (a) Not known. No.
survey has been made.

(b) Yes, Bir.

(c) Some of the imperiant schemes
are colonisation and construction of
houses, distribution of land and agri-
cultural implement; and supply of
milch cows, she-buffdloes, sheep and
goats; opening of balwadis and sans-
‘kar Kendras; startinz of training
centres and - village industries and
-grants to voluntary organisations en-

gaged in welfare-work among the
nomadic communities,
‘Raipur-Jagdalpur Naticnal Highway

571, J Shri Bade:
" Sbri Yashpal Singh:

Will the Minister of Transport be
‘pleased to state: -

(a) whether 1t is a fact that the
‘National Highway going from Raipur
to Jagdalpur and Orissa was to be
-completeq in 1962;

(b) whether it is also a fact that

the work of constructing the caid
highway is still in progress; and

(¢c) if so, the cause of deiay?

The Min'ster of Transport (Shri

Raj Bahadur): (a) No. The road ex-
ists and is carrying traffic, Some works
of improvement of the road surface and
.construction of bridges are in hand.

(b) The workg are still in progress.
Widening of the formation and black-
topping of 171 miles have already been
completed and the work on the re-
maining 26 miles is in progress. Works
relating to the construction of bridges
.over Narangi, Nandanwara. Bellari
and Bhumka Nailas have slready been
snctioned, The construction of these
“bridges will be undertaken shortly and
they are likely to be completed in

SEPTEMBER 18, 1064
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three years from the date of com-
mencement of construction.

(c) Does not arise.

Stamp Duty

.. 572, Shri Hem Raj: Wil; the Minis-
ter of Law be pleased to state which
of the State Governments have ulti-
mately agreed to do away with the
Stamp Duty on the enrolment of Ad-
vocates under the Advocates Act?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): The
present position is that the Govern-
ment of Assam has by legislation,
abolished the stamp duty on entry as
an advocate, The (Governments of
West Bengal and Orissa have taken
the view that no stamp duty is pay-
able from 1st December, 1961, the
date on which Chapter III of the Ad.
vocates Act, 1961 came into force. The
Governments 30f Maharashtra and
Gujarat have decided not to levy any
such duty. The Government of Mysore
has reduced the duty to Rs 250. The
Governmentg of Andhra Pradesh,
Madras and Bihar have agreed to un-
dertake legislation to reduce the duty

Soll Conservation

578, Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the various categories of schemes
for soil conservation undertaken dur-
ing 1963-64 in the Sutlej Beas Catch-
ment areas with the names of the
schemes and the States in which they
have been undertaken; and

(b) the amount allocated during
1963-64 for the purpose and the amount
utiliseq during the same period in
different States?

The Deputy Minister in the Minis-
try of Food apd Agriculture (Shri
Shahmawas Khan): (a) and (b).
A  statement showing  the re-
quired information is laid on the
Table of the House. [Placed in Lib=
rary. See No. LT-3127/64].
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F.A.0. Experts

Shri B. K. Das:
Shrimati Savitri Nigam:
§74. 1) Shri M. L. Dwivedi:
{_Shri 8. C. Samanta:

Will the Minister of Food and Agri-
-oulture be pleaseq to state (a) whether
it is a fact that seven experts of the
Food anq Agriculture Organisation of
the United Nations have com: to help
Indian Government in carrying out
various projects regarding applied
nutrition programme, fisheries deve-
lopment and other ullieq subjects:
and

(b) it so, how far their expert ad-
vice has been made use of in actual
practice?

T—

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) and (b). The Hon-
ourable Member is perhaps referring
to the seven FAO Officers who visited
India in June, 1964 If so a state-
ment containing the nameg of these
-experts, the purpose for which they
came and action taken on their ad-
vice is laid on the Table of the House.
e MR

Statement

Dr. P. V. Sukhatme, Director of the
Statistical Division of the FAO, Rome
‘who came to India on a short visit
in May, 1964 intimated that it may be
possible for India to get data-proces-
sing equipment of Soviet marufacture
costing about one mil.ion dollars un-
‘der the Expanded Programme of
Technical Assistance if an approach,
in this regard, is made to the
United Technical Assistance Board.
An out-line scheme was accordingly
prepared and submitted to the United
Nations Technical Assistance Board.

Dr. K. K. P. N, Ruo of }.A.O’s Nut-
Tition Division discussed problems re-
lating to food consumption and Ap-
plied Nutrition The discussions were
of a general nature, Aj suggested by
‘him two Indian technical officers wili
be deputed to Manll- to participate
in the Seminar on Food Consumption
Surveye which is being convened by
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the FAO from September 21 to Nov-
ember 20, 1964.

f—

Dr, G. N. Subba Rao. FAO Regional
Figheries Officer came to India to dis-
cuss plans for fisheries development
under the Fourth Five Year Plan.

Dr, R. Ambroggi, FAO Hydrologist,
and Mr. L. B. Auden, FAO Geologist
visited India in connection with the
preparation of ‘Groundwater Pro-
ject’ for submission to the U.N. Speciat
Fund, The Project has sinc2 heen sub-
mitted to U.N. Special Fund for consi-
deration.

Mr. L. Huguet, an officer from FAO’s
Forestry Division and Mr. S. I
Sjostedt, a Swedish Forester came to
India to finalise the work outline and
other details of U.N. Special Fund
logging Centre project. Mr. Huguet
has since returned to Rome and
Mr. Sjostedt hag taken over as mana-
ger of the Project.

Chid Welfare

S Shri P. C. Borooah:
575. \ Shri D, D. Mantri:

Will the Minister of Soclal Secu-
rity be pleased to state:

(a) whether some voluntary orga-
nisation engaged in Child Welfare
hag prepared a draft policy scheme
for children welfare; and

(b) if so, the main features of the
scheme.

The Deputy Minister in the De-
partment of Social Security (Shri-
mati Chandrasekhar): (a) The Gov-
ernment of India have no informa-
tion,

(b) Does not arise.

Central Rescarch Institate

516. Shri R. 8. Pandey: Will the
Minister of Foed and Agriculture be
pleased to state:
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(a) whether the question of esta-
blishment of Central Research Insti-
tute to deal with agricultural prob-
lems of the hills is under active
consideration of Government; and

(b) when a decision is likely to
be taken in this regard?

The Deputy Minister fn the Minis-
try of Food and Agriculture (Shrl
Shahnawaz Khan): (a) Yes.

(b) It will take some time to take
a decision in this regard as the de-
tails of the Project are being worked
out.

Community Development Ministers’
Conference
Shri Hem Raj:

Shri P. Venkatasubbalah:
Shri P. C. Borooah:
i Shri Bibhuti Mishra:
ST  Shri K_ N. Tiwary:
| Shri Mohan Swarup:
| Shri Gokulananda Mehanty:
[ Shri J. N. Hazarika:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) the subjects discussed at the
Conference of State Ministerg of
C ity Devel and Pan-
chayati Raj held at Delhi in July,
1964;

(b) the decisions arrived thereat;
and

(c) how they are going to be
implemented?

The Deputy Ministor in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy):
(a) The subjects discussed were:
Agricultural Production, Panchayati
Raj, Applied Nutrition Programme,
Cooperation and Cormamunity Deve-
lopment, special programmes for the
weaker sections, Block as the unit of
Planning and Development, District
‘and Block Plans, Community Deve-
lopment and Panchayati Raj in the

SEPTEMBER 16, 1964
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IV Plan, Admitlistrative problems,,
National Malaria Eradication Pro-
gramme, Extended Family Pro-
gramme and important necommenda--
tions of the First meeting of the
Consultative Council on Panchayati
Raj.

(b) Copies of the recommendations.
made by the Conference have al-
ready been piaced in the Parliament.
Library.

(c) Most of the recommendations
are being precessed by the State
Governments and Unfon Territories
for implementation. Recommenda-
tions requiring consideration at the
central level are being processed in
consultation with other Ministries.
and the Planning Commission. Some
of the recommendations have already
been implemented.

Mechapised Farms

578. Shri Daji: Will the Minister
of Food and Agriculture be pleased
to state:

{a) whether Government propose
to get up more mechanised farms i
the country on the mode] of Surat-
garh farm;

(b) if so, the main features of the-
proposal; and

(c) the estimated cost thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrt
Shahnawaz Khan): (a) The Govern-
ment has recently established a Cen-
tral Mechanised Farm at Jetsar in
Rajasthan. There are no other pro-
posals at present.

(b) ‘The principal objective of the
Farm is to produce and multiply
improved seeds for supply to State
Governments, etc,

(¢) The total outlay on the Farmr
during the 3rd Plan period is esti-
mated at Re. 8128 -lakhs,
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Tribals in Madhya Pradesh

519. BEr1 A. 8. Salgal: Will the
Minister of Socisl Security be pleas-
ed to state:

(a) whether Government have
‘under consideration any scheme for
the welfare of the tribals in Madhya
Pradesh; and

(b) if so, the broad outlines there-
of and the funds proposed to be
allocated for the purpose during the
Fourth Five Year Plan?

The Deputy Minister in the Be-
partment of Social Security (Shri-
maati Chandrasekhar): (a) Yes, Sir.

(b) The schemes to be taken up in
the State for the welfare of Sche-
duled Tribes in the Fourth Plan and
the Funds that will be allotted for
them will be finalised only when the
total size of the Fourth Five Year
Plan for al] sectors and for the
Backward Classes sector in parti-
<ular is known.

[Import of Foodgrains

580. Shri Dalji¢ Singh: Will  the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of foodgrains im-
‘ported during 1963-64 and 1064-85 so
far; and

(b) the quantity of wheat and rice
imported from foreign countries
countrywise under varioug agree-
ments during the above period?

The Deputy Mindster in the Miuis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b) A state-
ment is laid on the Table of the
House. [Placed in Library. $se No.
LT-3128/64).
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Loan for Agricultural Production

( Shrimat! Reéma Chakravartty:
581, { Shri M. L. Jadhsv:
| Shri Tan Siagh:

Will the Minister of Community
Development and Cevperation be
pleased to state:

(a) whether more liberal loans for
agricultural production will be made
available this year;

(b) the total amount of rural cre-
dit made available during the last
three years; and

(¢) whether the West Bengal Gov-
ernment have asked the Union Gov-
érnment to issue instructions to the
Reserve Bank of India to offer short-
term credit to farmers for the pur-
chase of fertilizers?

The Peputy Miaister in the Minis-
tty of Oémmmunity Development and
Co-operation (Shri B. 8.
(a) As a result of the implementa-
tion of the recommendations of the
Committee on Co-operative Credit,
the policy regarding loang for agri-
cultural production by co-operative
societies has been liberalised. The
Ministry has recently re-emphasised
that cooperatives should issue loans
related to production programmes.

(b) The amount of rural credit pro-
vided by primary agricultural credit
societies, short term as well as me-
dium ferm, during the last 3 years
is as follows:—

Rs. in crores

Year Loans disbursed during the year
2960-61 202.75
1961-62 228 31
1962-63 251.90 Provisionst

(¢) No such ‘communication has
been received by this Ministry. The
Reserve Bank normally sanetions
concessional finance to the State
Cooperative Banks for agricultural

rations /(including credit requir-

for purhase of fertilisers) on ap-
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plications made by the banks. The
question of issuing any instruction to
the Reserve Bank does not arise.

Trawlers for Sea Fishing

582 S Shri A, V. Raghavan:
*\ Shri D, B. Raju:
Will the Minister of Food and
Agriculture be pleased to state:
(a) whether it is proposed to
acquire large number of trawlers to
develop sea fishing in Kerala;

(b) it s0, the number of trawlers
proposed to be acquired and where
they will be stationed; and

(c) the amount set apart for this
purpose during the Third Five Year
Plan?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). Gov-

,ernment of India have no specific pro-
posal for acquiring trawlers to deve-
Jop sea fishing in Kerala. The State
Government has, however, a propo-
sal to purchase four shrimp trawlers
and one trawler for tuna fishing to
be located tentatively at Cochin. The
location may be shifted to Beypore
and Cannanore according to neces-
sity.

(c) No amount has been specifi-
cally set apart for this purpose dur-
ing the Third Five Year Plan but
the expenditure will be made from
the provision of Rs, 125 lakhs intend-
ed for the scheme of mechanisation
of fishing craft.

oy s gz,
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Department of Cooperation
585. Dr. P. S. Deshmukh:

Will the Minister of Commanity
Development and be
pleased to state:

(a) the expenditure incurred on Ad-
ministration by the Department  of
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Cooperation from the date of its crea-
tion upto 1963-64; and

(b) the loans and subsidies granted
by it in each year for co-opertive acti-
vities?

The Deputy Minister in the Ministry
of Community Developmeat and Co-
operation (Shri B. 8. Murthy): (a)
The total expenditure incurred on
Administration is as under:—

@

(Rupees)
WN_ o ;559-60 1960-61
(From 30-12-1958) —_— ——
71,182 478,923 813,949
1961-62  1962-63  1963-64
8,80,333  9,16,721  8,80,011

(b) A gtatement is laid on the Table
of the House.

STATEMENT

(Rupees in lakhs)
(Rounded to the nearest lakh)

1958-59  1859-60  1950-61
Loan: 212 407 260
Subsidy: 111 182 240

1961-62 1962-63 1863-64
Loan: 363 484 818
Subsidy: 212 285 380

Assistance to Weaker Sections of the
Community

586. Br. P. 8. Deshmukh: Will the
Minister of Socia} Security be pleas-
ed to state:

(a) the !pecxﬂc measures taken by
Government to help the so-called
weaker sectiong of the community;

(b) what are the weaker sections
composed of and what is their ap-
proximate number in the country;

(¢) the total expenditure incurred
in helping them during the current
Plan period; and

-(d) the .amount spent on various
committees appointed to enquire in-
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to the conditions of such weaker sec-
tions and what tangible benefits have
accrued to them ag a result thereof?

The Deputy Minister in the Depart-
ment of Soclal Security (Shrimati
Chandrasekhar): (a) The Depart-
ment of Social Security are prima-
rily concerned inter alia with the-
welfare of the Scheduled Castes and
the Scheduled Tribes and to a limited
«.lent with the welfare of ‘other
Backward Classes’ defined by the eco-
nomic and for the time being—other
criteria. The wider programme for
the weaker sections, however com-
prises:— :

(i) special schemeg included in.
the successive Five Year:
Plans for the welfare of
Backward Classes (Scheduled
Castes, Scheduled Tribes,.
Denotifled Tribes etc.);

the programme of Commu-
nity Development; and

<

(i

(iii) the special Welfare Pro-
gramme which includeg the-
Welfare Extension Projects.
undertaken by the Central
and State Welfare Boards,.
the programmes relating
Social Defence, Social and
Moral Hygiene, After-Care
Services and other Welfare
measures.

Welfare Services are directed, in
particular, towards sections of the
community which need specia] care
and protection.

The programmes of Community
Development ig intended primarily for
the development of the rural society
and development of the weaker sec-
tions is one of its specific objectives.
Accordingly, the programme has been
suitably oriented to confer special
beneflts on the weaker sectious. The:
following specific steps have been:
taken:—

(i) The Government contribution
to the bad debt reserve of
Co-operative Central Banks.
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hes been raised from 1 per
eent to 2 per cemt in the cese
of loans given to the Co-ope-
rative Farming Societies.

“(ii) Preference is being givan to
Co-operative Farming Socie-
ties in granting leases of land
reclaimed by Government,
cultivable waste lands, otc,

Aiif) A provision of Rs. 1 crore
has been earmarked for the
Third Plan period for pro-

duetive programmes in  the
Gramdan villages.
«iv) Emphasis ig being laid onm

accelerating the growth of
labour co-operatives during
the Third Plan period.

(v) The programme of supply of
mid-day meals to school
children has been expanded
to cover about 10 million
children by the end of the
Third Plan.

The Panchayati Raj bodies have
-alfo been instructed to earmark a
suitable percentage of their budget
provision every year for schemes of
spectal benfit to the weaker section
‘to set up special committees at the
district block and village levals to
leok after the welfare of the pro-
grammes for the weaker sections at
‘various levels—The annual confe-
rences on Community Development
review the progress.

(b) The Scheduled Castes and
‘Scheduled Tribes form a good propor-
tion of the weaker sections of the
-community as in addifion to a low
level of development, they also suffer
from specific disabitities.

The ‘weaker sections’ as such have
not been specifically defined by Gov-
ernment. . However, according to the
report of the Study Group set up im
71960 by the Ministry of Community
Development under the Chairman-
dp of Shri Javaprakash Narayan,
-#out 50 per cent of the rur#? house—
Aslds have an annusl indome of less
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than Rs. 500 per annum, and about
80 per cent less than Rs. 1,000|-
annum. According to the Study
Group, famiHes having an annual in-
¢ome of less than Rs. 1,000]- per
annum would cover cases of chronic
economic backwardness.

(c) The following outlays have
been provided in the “Thirg Plan for
the different rogrammes enumerated
under part (a) above:—

(Rs. in crores)

1. Welfare of Back-

ward classes 114

2, Community De-
velopment 294
3. Social Welfare. 28
Total:— 438

(d) A Study Group was set up in
1960 by the Ministry of Community
Development and Co-operation with

ri Jayaprakash Narayan ag the
Chairman to enquire into the condi-
tions of the weaker sections. A sum of
Rs. 6,556 was spent on T.A. & D.A.
in respect of the non-official members
of the Study Group.

The Study Group have useful re-
commendations and these are being
kept in view by the Department while
formulating programmes for the bet-
terment of the Backward Classes
(Scheduled Castes, Scheduleq Tribes,
Denotified Tribes).

Strike at Viskimpatneth Port

587, Shﬂwm qu the
Minister of Transpoit be p 4 to
state:

(a) whether there was a strike by
over 3,000 workers of Visakhapatnam
Port recently;

(b) if so, the causes of the strike;

(cY the action talfém by Govern-
ment iw the mafter?
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The Minister of Trangport (Shri
Raj Bahadur): (a) to (c). The Visa-
khapatnam Port and Harbour
Workers' Union sent a list of 67 de-
mands to the Chairman of the Port
Trust. The demands includeq items
like representation of the Port »m-
ployees on the Visakhapatnam Port
Trust Board, wages and service con-
ditions of casual workers, grant of
uniforms, leave terms of certain em-
ployees, payment of arrears for over-
time, payment for work on weekly
off days and holidays, promotion of
certain individuals, provisions of cer-
tain amenities, introduction of piece-
rate schemes, revision of scales of
pay in some cases, cancellation of
punishments in a few disciplinary
cases, creation of some posts, rota-
tion of certain categories of subordi-
nate marine staff, grant of unclean
allowance to sanitary staff, etc. etc.
Out of these demands, one demand
was dropped, 19 demands were set-
tled in full and 5 demands were set-
.tled in part in consultation with the
Conciliation Officer (Central). Three
of the d ds were idered by
the Conciliation Officer as outside the
scope of the Industrial Disputes Act,
1047. The Union staged a strike from
8-7-1864 to 12-7-19684.

Ag a result of the conciliation pro-
ceedings, the strike was called off on
12-7-1964. The union and the Port
Trust have since submitted to Gov-
ernment a joint application for refe-
‘Tence to adjudication on 44 demands
which could not be settled.

Jute Cultivation in Ohattisgarh

588. Shri Indrajit Gupta: Will the
Minister of Food and Agriculture be
Pleased to -state:

(a) whether it is a fact that raw
Jute is being grown for the first time
in the Chattisgarh area of Madhya
Pradesh the ®East Pakistan
refugees settled there;

1084 (Ai) LSD—4
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(b) it so, the acreage under culli-
vation and approximate yield; and

(c) whether Government intend to
stimulate this cultivation in a plan-
ned manner?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
Shahnawaz Khan): (a) Displaced
persons from East Pakistan have
taken up jute cultivation on a small
scale in Bastar district of Chattisgarh
areca of Madhya Pradesh.

(b) An average yield of 263 lbs. of
fibre per acre has been reported over
an area of 269 acres sown with jute,

(c) This would be examined in the
light of the success which jute crop
achieves in that area.

Damage to Wheat in Godowns

J Shri K. N. Tiwary:
\ 8bri Tan Singh:

Will the Minister of Food and Agri-
cniture be pleased to state:

(a) whether it is a fact that wheat
supplied under PL-480 was damaged
in Government godowns and was dec-
lared unfit for human consumption;
and

(b) if s0, the quantity of damaged
and auctioned stock in 1961-62, 1963-
63 and the amount of monetary loss
sustained by the Central Govern-
ment?

The Deputy Minister in the Minis-
try of Feod and Agriculture (Shri
D. R. CGhavan): (a) Some small
quantities of imported wheat guffered
damage on account of floods and leak-
ages and were declared unfit for
human consumption.

(b) No separate accountg are main-
tained for wheat imported under PL~
480 and other wheat. The infroma-
tion in respect of importedq wheat

[N
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handled in Government godowns is
given below:— ’

Year  Quantity Quantity Amount
of suctioned of loss
wheat (Metric  sustained
damaged tonnes) for
in quantity
odowns acutioned
?thc (Rs.)
tonnes)
1961-62 . 1,439 1,351 4,39,600
1962-63 . 1,411 337 1,08,532
Crushing of Cane .

590. Shri K. N. Tiwary: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Gov-
ernment are contemplating tn ask the
Sugar Mills of Uttar Pradesh and
Bihar to start crushing cane from
October, 1964; and

(b) if so, the steps taken by Gov-
ernment in this behalf?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): (a) and (b). The
matter is under consideration and a
decision will be taken very shortly.

Price of 'Wheat in Punjab

591. Shri D. J. Nalk: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that on
account of wheat zones the price of
wheat has gone down considerably in
Punjab; anq’

(b) the prevailing price of wheat
in Punjab compared to that prevail-
ing in the States of Maharashtra and
Gujarat?

The Deputy Minister in the Mi-
nistry of Food and Agriculture
(Shri D. R. Chavan): (a) Wheat priccs
recorded ‘a decline in Punjab after the
formation of wheat zones, but since
July, the prices have against started
rising,
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(b) At the end of August, the price
of Dara wheat in Karnal (Punjab)
was Rs. 48.00 per quintal. The price
of Bansi wheat at Amravati (Maha-
rashtra) was Rs, 9650 per quintal.
The price of Red wheat in Dhan-
duka (Gujarat) was Rs. 52.60 per
quintal. It may, however, be men-
tioned that large quantities of cheap
imported wheat are supplied to Maha-
rashtra and Gujarat at the price of
Rs. 37-51 per quintal. Against the
total marketable surplus of indige-
nous wheat of a little over one lakbh
tons for the whole year in Maha-
rashtra, 6.36 lakh tons of imported
wheat was supplied to Maharashtra
during the first eight months of the
year. Against the marketable sur-
plus of less than one lakh tons of in-
digenous wheat, Gujarat has been
supplied 2.63 lakh tons of imported
wheat

Development of Fisherles

592. Shri D. B, Raju: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) the amount allotted to Andhra
Pradesh during 1963-64 for the deve-
lopment of fisheries; and

(b) the details of various develop-
ment schemeg chalked out for the
purpose?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D, R. Chavan): (a) During 1963-64,
a sum of Rs. 5 lakhs was advanced as
loan to the Government of Andhra
Pradesh under the Centrally sponsor-
ed scheme of “Loans to Fisheries Co-

operatives”. Central assistance
amounting to Rs. 430 lakhs under
Toan' and Rs. 274 lakhs under

‘Grant’ was also made available ‘to
the State Government under the pat-
tern of Central assistance envisaged
for State Plan Schemes.

(b) The schemes taken up by the
Government of Andhra Pradesh dur-
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ing 1963-84 in connection with deve-
lopment of fisheries relateq to—

(1) Mechanisation of fishing crafts,

(2) Fish Seed Production and
distribution,

(3) Fish {farms and exploitation
of reservoirs, lakes etc,

(4) Landing and berthing facili-
ties. )

(5)Supply of fisheries requisites.

(6) Training and staff,

(7) Ice and Cold Storage Plants
and fish markets. -

(8) Expanded and applied nutri-
tion programmes; ang

(9) Other minor programmes.

National Highways

593. Shri Basappa: Will the Minis-
ter of Transport be pleased to state:

(a) whether Government of Mysore
have proposed to the Centre for up-
grading the Bangalore-Mangalore
road via Mysore and Dharwar-Gova
Road and Bangalore-Tumjur-Manga-
lore Road as National Highways; and

(b) if so, the decision taken by
Government in the matter?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). A propo-
sa] for the declaration of the road
from Dharwar in the Mysore State to
Panjim in Goa as a National Highway
was received from the Government of
Mysore gome time back and is under
consideration. For the inclusion of
the Bangalore-Mysore-Mangalore and
the Bangalore-Tumkur (Tumjur is a
printing error) Mangalore roads in
the Nationa] Highway System, various
Proposals have been made by the
State Government from time to time.
It has, however, not been possible to
accept them because' no provision
exists in the Third Five-Year Plan
for the expansion of the existing
National Highway System. But so far
as the Bangalore-Tumkur-M: Jore
road ig concerned, the Bangalore-
Tumkur section is already a part of
an existing National Highway (N.H,
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No. 4), and with regard to the re-
maining road grants-in-aid aggregat-
ing Rs. 1.04 crores have been made
to meet 50 per cent of the cost of the
following development works on &
part of the road to facilitate the
transport of iron ore:

Grant-in-
Aid
(Rs. lakhs)
(a) Widening of the
Banasandra-Hassan-
Mangalore road to
two-lane  carriage-
way . . 79°00
(b) Construction of a
new link road from
Pane-Mangalore to
Mangalore 25:00
10400

Indo-Japan Pact on Tourism

Shri Basappa:
Shrimati Savitrl Nigam:
") Shrli M. L. Dwivedi:
| Shri 8. C. Samanta:

564

Will the Minister of Transort be
pleased to state: '

(a) whether there is any recent
agreement between India and Japan
for the improvement of Tourism in
both the countries; and

(b) if so, the broad feafures there-
of?

The Minister of Transport
Raj Bahadur): (a) Yes, Sir. It has
been agreed in principle between
India and Japan to promote joint
tourist programmes by which inter-
nationa] tourists visiting either coun-
try will be encouraged to visit the
other.

(Shri

(b) The details of the programme
are being worked out.
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Bikaner on Alr Map

595, Shri Karni Singhji: Will the
Minister of Civil Aviation be pleas-
ed to state whether there is a propo-
sal to place Bikaner (Rajasthan) on
the air map of India?

The Minister of Civil Aviation (Shri
Kanungo): The Indian Airlines have
no plang at present to place Bikaner
on the air map.

Milk Colony in North West Rajasthan

596. Shri Karnl Singhji: Will the
Minister of Food and Agriculture be
pleased to state whether in view of
the North West Rajasthan being the
home of famous Rathi breed cows in
large numbers, it is considered appro-
priate to set up a milk colony in the
State?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
.Shahnawag Khan): A scheme to re-
habilitate the Nomadic cattle breeders
in Rajasthan has been approved at an
estimated cost of Rs. 35,70,000. Ag a
centrally sponsored scheme, it inter
alia  contemplates developing the
Rathi breed of cattle in this area and
also its linking up with the Delhi
Milk Scheme or any other dairy
scheme working in Rajasthan,

Rehabilitatien of Cattle Breeder
Nomads

597. Shri Karni Singhji: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the survey initiated
by the Central Arid Zone Research
Institute for the rehabilitation of
cattle breeder ds in Anupgarh
Pugal area in Bikaner District of
TRajasthan has been completed;

(b) it so, what are the findings
thereof;

(c) whether any scheme has been
formulated to extend the result of
this Survey to other areas in Western
Rajasthan; and
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(d) if so, the details thereef?

The Deputy Minister in the Minis-
try of Fooq amd Agriculture (Shri
Shahnawaz Khan): (a) The survey
is nearing completion.

(b) The data are being analysed
and the findings of the survey will be
available after the report hag been
completed.

"(¢) No Sir.
(d) Doeg not arise.
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Scarcity conditions in Rajasthan

598. Shri Karni Singhji: Will the
Minister of Food and Agriculture be
pleased to state whether the Central
Government have received distribu-
tion reports of the quantities of food-
graing and fodder supplied to the
Government of Rajasthan for fighting
the recent scarcity conditions in the
famine areas of the State?

The Deputy Minister in the Minis-
try of Agriculture (Shri Shahnawaz
Khan): The Member is probably re-
ferring to the supplies of foodgrains
and cattle-feed received from U.S.
Agency for International Develoment
under PL-480 and fodder located
by the Central Government from
other States for supply to famine
affected areas in Rajasthan. If 8o,
the reply is in the affirmative.

Famine in Rajasthan

spp, J Sl Karol Singht:
-\ Shrh Rama Chandra Mallies:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government have re-
ceived any proposals from the Gov-
ernment of Rajasthan for imple-
menting some permanent measures to
ward off the repeated threats of
famine in certain parts of the State;
and

(b) if so, the details of the prope-
sals, the financial involvement and
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when they are proposed to be imple-
mented?

The Deputy Minister in the Minlstry
of Fooq and Agriculture (Shri Shah-

nawaz Khan): (a) and (b). A state-
ment is laid on the Table of the
House.

STATEMENT

A scheme for construction of 250
tubewells in the areas which are gene-
rally affected by scarcity conditions is

cing implemented in Rajasthan, The
sheme envisages construction of tube-
wells or depening of existing opcn
wells by boring so as to provide one
such well within a radious of 10 miles
in the first phase. The scheme in-
volves an estimated expenditure cf
Rs. 6 crores which includes about
Rs. 2.08 crores on construction of
wells and Rs. 3 crores for laying of
power lines, construction of reser-
voirs, power house and staff quar-
ters. The scheme also envisages storing
of fodder in the vicinity fo the wells
by the State Forest Departments. The
work of construction of tubewells
which has been entrusted to the Ex-
planatory  Tubewells Organisation
under the Union Ministry of Food and
Agriculture has already been started.
125 tubewells will be constructed dur-
ing 1964-65 at the sites already select-
ed, while the remaining 125 tubewells
will be constructed during 1965-66 at
sites to be selected by the State Gov-
ernment with the assistance of the
Geological Survey of India. The ex-
penditure of Rs. 5 crores will be by
way of Central loan to the Govern-
ment of Rajasthan.

Commission to Cooperative Cane
Unions

600. Shri Balgovind Verma: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number and names of sugar
mills which have failed to pay the
.commission to the co-operative cane
unions in 1962-63 and 1963-64; and

(b) the action Government propose
to take for the recovery of such
arrears?
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The Deputy Minister in the Minisiry
of Food ang Agriculture (Skhri B. R,
Chavan): (a) According to informa-
tion so far received from State Gov-
ernments, 46 sugar factories in Uttar
Pradesh, Punjab and Madhya Pradsh
as per list laid on the Table of the
House. [Placed in Library. See No.
No. LT-3129|64] are in arrears in
regard to payment of commission ta
the co-operative cane unions.

(b) Cane Commissioner, Uttar Pra-
desh has generally issued recovery
certificates in respest of the default-
ing factories in Uttar Pradesh except
in case of such factories whose
amounts are not large. The cases of
defaulting factories, one each, in the
Punjab and Madhya Pradesh are
under dispute between the factories
and the Cane Unions,

Fair Price Shops

( Shri P. K. Deo:
1. J Shri Vishwa Nath Psndey:
Shri Rama Chandra Mallick:

Will the Minister of Food and
Agriculture be pleased to refer to the
reply given to Starred Question No.
13 on the 11th February, 1964 and
state:

(a) how many more fair price shops
have been opened in the country up
till 31st July, 1964, and for what com~
modities;

(b) their
and

(c) whether any complaint has been
receiveq regarding the working of
these fair price shops?

distribution State-wise;

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) and (b). A statement
showing the net addition to the num-
ber of fair price shops in the different
States during the seven months end-
ing 31st July, 1964, taking into ac-
count the shops closed during the
period, i3 laid on the Table of the
House. ([Placed in the Library, See
No. LT-3130/64].
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(c) Complaints were received in
some cases and suitable action was
taken after necessary enquiries.

Satellite Port near Bombay

J/ Shri Vishwa Nath Pandey:
\ Shri Baswant:

Will the Minister of Tramsport be
pleased to state:

602.

(a) whether Government propose to
establish a Satellite port at Nova Is-
land about eight miles east of Bombay;
and

(b) it so, when and the total cost
thereof?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). The possi-
bility of providing some additional
berths at a suitable site on the eastern
side of the Bombay harbour is under
investigation at present. The Port
Trust’s Consulting Engineerg are at
present preparing a Master Plan for
the expansion of the port, having
regard to its present capacity and
future requirements, The work may
take about two years to be completed.
Therefore, the scheme will have to be
considereq for execution in the course
of the Fourth Plan period, The total
estimated cost of the project will be
known when the Consulting Engi-
neers’ Report is ready.

Ambar Charkha Centres

gog, J Shri Vishwa Nath Pandey:
"7 Shri N. R. Laskar:

Will the Minister of Social Security
be pleased to state:

(a) the number of Ambar Charkha
Centres opened till the end of April,
1964 in the State of Uttar Pradesh;
and

(b) the amount of grant given to
the Khadi & Village Industries Board
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during 1964-65 for the opening of
Ambar Charkha Centres?

The Deputy Minister in the Depart-
ment of Social Security (Shri
Jaganatha Rao): (a) and (b), Infor-
mation is being collected and it will
be placed on the Table of the House
in due course.

Gir Liong

go4, J Bhri Vishwa Nath Pandey:
" Shri N. R. Laskar:

Will the Minister of Food and Agri-
culture be pleased state:

(a) whether it is a fact that the
Wilq Life Board ig considering to
introduce the Gir forest lions in some
other Asian countries where natural
conditions resembled those offered by
the forests of Gujarat; and

(b) if so, which are those Asian

countries?
The Deputy Minister in the Ministry
of Food and Agriculture (Shri

Shahnawaz Khan): (a) No, Sir,
(b) Does not. arise.

Export of Wild Life

605. Shri D, J. Naik: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state: .

(a) whether it is a fact that the
Study Group on Wild Life hag decided
to explore the possibilities of export-
ing Wild Life to earn foreign ex-
change; and

(b) if so, the reaction of Govern-
ment on the recdmmendation of the
Study Group?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahmawaz Khan): (a) The function
of the Study Group, which was set up
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by the Government in April, 1964,
85—

(i) To estimate on the basis of
available materia] the availabi-
lity of the species of the Wild
Life and Wild Life products.

(ii) To consider and suggest long
term policies to be adopteq for
the export of Wild Life and
products of Wild Life.

(iil) To recommend steps to be taken
for increasing the availability of
Wild Life and products there-
from for export purposes; and

(v) Yo guggest specific schemes
with estimates of expenditure
involved for developing various
species of Wild Life for export

! purposes.

(b) The Study Group has not yet
submitted its report.

Training in Agricultural Extension

gog J Shri Ramachandra Ulaka:
" \_ Shri Dhuleshwar Meena:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 1214 on
the 28th April, 1964 and state:

(a) whether the proposa] for deput-
ing thirty-one officers to U.S.A. and
Japan for advanced training in Agri-
culture Extension and Extension
Ed;cation has since been considered;
an

(b) if so, the details thereof?

The Deputy Minister in the
of Agriculture (Shri snmmfg
Khan): (a) and (b). Yes. The

selection of thirty one Officers for
training in U.S.A. has since been
finalised. Out of these 28 have
already left for U.S.A. and the remain.
ing 5 are expected to leave shortly.

The distribution of seats as between
) Principals and Instructors connect.
€d with teaching at Gramsevak Train-
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ing Centres (period of training 9
months) and (ii) Field Officers con-
nected with Agriculture Extension|
Animal Husbandry Extension at State,
regional, district and block levels
(period of training 4-6 months) is as
indicated in the statement laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-2131/64].

Survey of Border areas

607. Shri Rishang Keishing: Will the
Minister of Social Security be pleased

to state:

(a) whether the Khadi & Village
Industries Commission has surveyed
some of the border areas in the coun-

try;
(b) if so, the areas surveyed by it
so far; and

(c) the important recommendations
made by the Commission to improve
the areas?

The Deputy Minister in the Ministry

of Law (Shri Jaganathy Rao): (a)
Yes, Sir.

(b) (i) Uttarakhand (Uttar Pra-
desh).

(ii) NEFA,

(iif) Bikaner, Barmer and Jalzalmer
Districts (Rajasthan).

(iv) Lahaul and Spiti (Punjab).

(¢) No specific recommendations have
80 far been received from the Com-
mission, but certain relaxations have
already been made in it pattern of
assistance to the Hill and Border areas
and regional offices have been set up
in some of them,

dorar & wfy frwrer
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Rationing of Wheat and Sugar

@1, J Shri Guishan:
. Shri Naval Prabhakar:

Will the Minister of Food and Agri-
culture be pleased to state whether
it is a fact that rationing system of
wheat and sugar is being introduced
in the Capital?

The Deputy Minister in the Mh!stry
of Food and Agricuiture (Sbri D,
Chavan): No, Sir.
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. Palam Afrport

612, Shri Bade: Will the Minister
of Civil Aviation be pleased to state:

(a) whether a moderr terminal
building is to be built at Palam Air--
(b) it so, the tetal amount to be
spent; and

(c) the purposes for which the
existing building at the airport will be-
used?

-

The Minister of Civil Aviation (Shrb
Kanungo): (a) Yes, Sir.

(b) Estimate is yet to be prepared.

(c) In the first phase of devclop-
ment, it is proposed to construct a
building for international traffic. The
existing building will continue to be
used for handling domes‘ic traffic in
the meantime.

Import of Fertllizers

618, 8hri Bade: Will the Minister of
Food and Agriculture be pleased to
state:

(a) the quantity of fertilisers Gov-
ernment intend to import during the
next six months;

(b) the foreign exchange involved;

(c) whether it is a fact that Israel
has offered to supply fertilisers and if
80, Governments’ reaction thereto;

(d) the total quantity of fertilisers
imported during the last five years;
and

(e) the total quantity produced in
dia?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (e). A
statement is laid on the Table of the
House. [Placed in Library. See Na
LT-3132/64].

(c) No, Sir.
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Employment Exchanges for the
Handicapped

614, Shri Gokulananda Mohanty:
Will the Minister of Social Security
‘be pleased to state:

(a) whether as a follow-up to a
resolution of the Standing Committee
of the National Advisory Council for
Education ot the Handicapped, special
employment exchanges have been set
up in some States; and

(b) if so, which of the States have
set up the special employment ex-
<hanges and how many handicapped
persons in each State have zot employ-
ed?

The Deputy Minister in the Depart-
‘ment of Social Security (Shrimatf
Chandrasekhar): (a) Yes, Sir.

(b) The following table shows the
places where Special Exchanges have
been set up and their placements upto
‘31-7-1964:

Serial Name of No. of
No. place placement
1. Bombay 442
2. Delhi 480
3. Madras 194
4. Hyderabad 149
S. Ahmedebad 98
6. Calcutta 84
7. Bangalore 30
8. Chendigarh 58

TOTAL .. 1,535

Foodgrailns Congestion in Ports

615. Shri P. C. Borooah: Will the
Minister of Transport be pleased to
state:—

(a) whether it is a fact that a Bom-
‘bay engineering firm has offered to
manufacture a novel type of wagon
for the direct unloading of wheat
from food tankers in the docks for
solving the problem of foodgrains
congestion in the ports; and
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(b) it so, whether the proposal has
been examined, and the nature of the
decision taken in the matter?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). Yes. A
Bombay engineering firm has offered
a special type of wagon for the direct
unloading of foodgrains from food
tankers in the docks. There is, how-
ever, nothing novel about the propo-
sal, ‘The system of direct unloading
of foodgrains from tankers into rail-
wagons has not been adopted so far
by the Bombay Port in view of
labour’s opposition to the loading
of wagons mechanically.

Ahmedpur National Sugar Mills

616. Shrimati Jyotsna Chanda: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that
National Sugar Mills Ltd., Ahmedpur
which was inaugurated a few years
back in West Bengal has been shifted
to Madras; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
©. R. Chavan): (a) No, Sir.

(b) The question does not arise.

“Freedom from Hunger”

g17, J Shrl Rama Chandra Mallick:
* 1 Shrl Tan Singh:

Will the Minister of Food and Agri--
culture be pleased to refer fo the
reply given to Starred Question
No. 589 on the 10th September, 1963
and state:

(a) the total aid received during
1863 from the Food and Agriculture
Organisation under the “Freedom. from
Hunger Campaign”; and

(b) whether there is any proposal
to receive any aid from the sald
Organisation during the current finan-
cial year?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The Food
and Agriculture Organisation is only
a co-ordinating agency and does not
promise or provide any assistance. It
only undertakes to sponsor worth-
while projects and to induce interest-
ed Governments/Private institutions
in providing assistance for them, In
1963 it undertook, pursuant to
arrangements made with the Oxford
Committee for Famine Relief, to sup-
ply a feed mixing plant valued at
$302,500 to the Kaira Milk Producers’
Co-operative Union.

(b) The number of projects accept-
ed or in the process of being accepted
during the current financial year is 7
and the estimated value of aid ex-
pected $700,000.

Fisherles Operative Training Institute

618, Shri Rama Chandra Mallick:
Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question
No. 583 on the 10th September, 1963
and state:

(a) the up-to-date progress made
so far in setting up of the Jisherles
Operatives Training Institute at
Cochin; and

(b) the total amount sanctioned for
the scheme?

The Deputy Minister in the Minis-
iry of Food and Agriculture (Shri
D. R, Chavan); (a) The Central In-
stitute of Fisheries Operatives, Erna-
kulam was formally inaugurated on
the 16th April, 1964, The following
are the training courses available in
the Institute at present:—

(1) Master Fishermen Course
(Fishing Second Hands) with effect
from the 16th March, 1964; and

(2) Engine Drivers’ course
effect from the 1st July, 1964.

with

The State Governments have spon-
sored 21 trainees for the first course
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and 8 trainees for the second. 1n
addition, 6 private trainees have also
been admitted in the first course. 1ln
the second course some private
trainees are also proposed to be ad-
mitted, '

(b) The total amount provided
under the Third Plan for this scheme
is Rs. 61 lakhs. .

Sugar Mills in Orissa

619. Shri Rama Chandra Mallick:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that some
co-operative sugar factories have al-
ready been established or are pro-
posed to be established in some places
in the State of Orissa during the year
1963-64 and 1964-65 so far; and

(b) if so, the names of places where
these factories have already been
established or would be established
and the amount of money that will
be given or already given to them by
the Central Government?

The Deputy Minister in thc Minis-
try of Food and Agriculture (Shrl
D. R, Chavan): (a) and (b). One co-
operative sugar factory was establish-
ed during the year 1963-64 at Aska,
Distt. Ganjam (Orissa). No other
co-operative sugar factory is expected
to be established during 1964-65.
Upto 31st March, 1964, Rs. 10:38 lakhs
have been released by the Central
Government to the State Government
for participation in the share capital

_of the Aska Co-operative Sugar Indus-

tries Ltd., Aska.”~ A further provision
of Rs. 4 lakhs has been made for this
purpose in the current financial year
i.e, 1964-65.

Education of Beggars’ Children

620. Shri Rama Chandra Mallick:
Will the Minister of Soclal Security
be pleased to state:

(a) whether there ls any proposal
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under consideration of Government
for arranging education of beggars’
children in the country; and '

(b) if so, a brief outline of the
scheme?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) No. Sir. But beggars’ children
are automatically entitled to the edu-
cation which is free of cost to other
children in the country,

(b) Does not arise.

Fishing in Sunderbans Area

621. Shri Mohammad Elias: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Central Govern-
ment and the State Government of
West Bengal have jointly planned for
fishing in the Sunderbans area of
West Bengal; and

(b) if so, the main outlines of the
scheme?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. B. Chavan): (a) and (b). The
question of undertaking fishing in the
Sunderbans area is, at present, in an
exploratory stage and no scheme of
a commercial nature has yet been
prepared. In order, however, to
determine the feasibility of under-
taking a commercial scheme, a prog-
ramme of exploration and research
has been taken up by the Centre and
simultanedusly some boats of the
Government of West Bengal are also
fishing in the coastal waters. Admi-
nistrative arrangements have also
been made to combine the operations

\
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so that the results will be known
within a short time. Under the pre-
sent plan, some selected spots in the
area will be fished with different
types of fishing gear so as to enable
us to ascertain the quantity of fish
present as well as the suitability of
the fishing methods. After the sur-
vey is over, a commercial fishing
scheme will be taken up if the results
achieved warrant it.

Forests
623. Shri H. P. Chatterjee: Will the
Minister of Food ang Agriculture
be pleased to state:

(a) whether there is any proposal

under consideration of Government
to make ‘Forests’ a ‘Concurrent’
subject; and

(b) it so, at what stage it is?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan) (a) No, Sir.

(b) Does not arise.

Soil Conservation

623. Shri H. P. Chatterjee: Will
the Minister of Food and Agricul-
ture be pleased to state the steps
taken by the Centre or the States to
make effective soil conservation
work in the privately owned lands?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): The following
steps have been taken by the Centre
as well as the State Governments to
make effective soil conservation pro-
grammes which cover both privately
owned lands and Government
lands:—

(i) Adequate provision has been
made in the Third Five Year
Plan for the execution of soil
conservation schemes.
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(ii)

diii)

(iv)

(v

~

(vi)

(vii)

A Central Soil Conservation
Board has been set up by the
Ministry. of Food and Agri-
culture which is responsible
for initiating and co-ordinat-
ing research in soil conserva-
tion, assisting the States in
drawing up soil conservation
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conservation  problems and
demonstrate the results to
the cultivators of neighbour-
ing areas. Training in 8oil
conservation is also impart-
ed at these Centres.

Minor Irrigation Projects
624. Shrimati Renuka Ray: Will

the Minister of Food and Agriculture
d to state:

schemes, arranging training

of technical personnel for

these schemes and recom-
mending financial ist be pl
to the States,

State Soil €Conservation

Boards have been set up in
most of the States to initiate,
formulate and recommend
suitable soil conservation
schemes to the State Gov-
ernments.

Soil conservation organiza-
tions have been established
in the States for the imple-
mentation of the soil conser-
vation programme on sound
technical lines.

Financial assistance in the
shape of subsidy and loan is
granted to the cultivators to
meet ‘the expenditure on soil
conservation works.

Soil Conservation Legislation
has been enacted by most of
the State Governments to
empower them with ade-
quate authority to ensure
effective implementation of
the programme on watershed
basis.

All India Soil & Land Use
Survey Organization of the
Government of India carries
out soil and land use survey
to help the States for plan-
ning effective soil conser-
vation programmes. There
are also 9 Soil Conservation
Research Demonstration and
Training Centres set up by
the Central Gover t in

(a) whether any assistance is being
given to encourage minor irrigation
projects in the States; and

(b) if so, whether such assistance
is outside the plan expenditure?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shalinawaz Khan): (a) and (b). Yes,
for acceleration of minor irrigation
programmes, additional allocation of
Central assistance over and above
the annual Plan ceilings have been
made to various States from the
beginning of Third Plan as under:—

Year (Rs. in crores)
1. 1961-62 3.50
2. 1962-63 9.26
3. 1968-64 12,11
4, 1964-65 12.85

(for minor irrigation and
agricultural production
programmes combined.)

At the time of the Annual Plan
discussions for 1865-66, the gquestion
whether thase ts of assistance
will be in addition to the Plan ceil-
ings will also be reviewed.

Accommodation for Tourists at Jammu

625. Shri Sham Lal Saraf: Will the
Minister of Transport be pleased to
state:

(a) whether Government are aware
of the hardship experienced by tourists
and other passengers, travelling by air
to Srinagar, when they are held up at
J due to bad weather, because

varjous parts of the country
to carry out research on- soil

of the paucity of proper accommoda-
tion there; and

-
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(b) the action Government propose
to take in the matter?

The Minister of Transport (Shri
Raj Bahadur): (a) Yes Sir. We are
aware that air travellers when they
are held up at Jammu due to bad
weather do not always find reasonable
good accommodation there.

(b) The following accommodation
suitable for upper income
tourists is at present
Jammu;—

available at

(i) Government Guest House—4
double rooms.

(ii) Tourist Reception Centre—10
double rooms,

The Third Plan of the Jammu and
Kashmir Government includes a
provision of Rs. 7 lakhs for construc-
tion of a 50-bedded hotel at Jammu.
As a short-term measure, the Jammu
and Kashmir Government propose to
spend Rs. 50,000|- during the current
financial year on renovation of the
existing accommodation at the Tourist
Reception Centre, Jammu.

Provident Fund Contribution in
Industries

626. Shri K. N. Pande: Will the
Minister of Soclal Security be pl d
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. Coffee Plantations.

. Rubber Plantations,

Cardamom Plantations.

Pepper Plantations.

Iron-gre mines:

Manganese mines.

. Limestone mines.

. Gold mines.

. Industria]
industry.

. Asbestos Cement
dustry.

12. Coffee curing establishments.

I A

—
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and Power alcohol

—
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Provident Fund Scheme in Factories

627. Shri K. N, Pandey: Will the
Minister of Social Security be pleased
to state:

(a) whether Government propose
to extend the scheme of Provident
Fund to all factories covered bv the
Factories Act; and

(b) if so, by what time?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) and (b). No. But Government
may prefer to extend the scheme to

to state:

(a) whether Government propose
to raise the rate of Provident Fund
contribution in some industries; and

(b) if so, which are those industries
and when the increase will be
brought into effect?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) and (b). The question of exten-
ding the enhanced rate of contribu-
tions to the Provident Funds under
the Employees’ Provident Funds Act,
1952, is under consideration in res-
pect of the following industries/class
of establishments:—

1. Tea Plantations (other than
the tea plantations in the
State of Assam).

a ber of industries not covered
by the Act at present.

Acreage Under Jute Caultivation

628. Shri Biren Dutta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total acreage under cultiva-
tion of jute in the country during the
last 5 years ending July, 1963;

(b) total production during this
period; and

(c) the steps taken to ifnprove the
production of jute?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b).
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Area and tion of file in the commﬁr
during the sessions 1958-59 to 1962-63
Year Area Produc-

(Thousand _ tion

hectares). (Thousand

. bales of

180 N

sy
1958-59 . 733 5:199
1959-60 . 682 4,534
1960-61 (P) . 612 4,014
1961-62(P) . . 923 6,398
1962-63 (P) 851 $5449

[P] Partially revised.

(c) To improve the production of
jute in the country, Jute Development
Schemes have been started in the
all jute growing States.

Under the Jute Development
Schemes, following measures have
been taken:—

(i) use of improved seeds,
(ii) use of improved implements,

(iii) adoption of improved agricul-
tural practices,

adoption of plant protection
Ineasures,

' (v) distribution of fertilizers,

(vi) improvement of  retting
facilities.

(iv)

In addition a scheme for the inten-
sive cultivation of jute, known as the
“Package Programme” for Jute has
been sanctioned for the five districts,
viz.,, West Dinajpur, Murshidabad and
Nadia in West Bengal and Purnea
and Saharsa in Bihar, where the
yield per acre of jute is low.

National Highway No. 28

629. Shri D. N. Tiwary: Will the
Minister of Transport be pleased to
state:

(a) whether the scheme to develop
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National Highway No. 28 has been
given up;

(b) if so, the reasons therefor; and

(c) if not, the reasons for total
suspension of work?

The Minister of
Raj Bahadur): (a) No.

(Shri

(b) Does not arise.

(c) All works sanctioned so far for
the development and improvement of
this route are in various stages of
progress, and no work has been
given up. During the rainy season
however some works have to be sus-
pended because of wet condition.
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Exodus of Gir Lions

631, Shri P. K. Deo: Will ‘the
Minister of Food and Agriculture be
Ppleased to state:

(a) whether there has heen any
exodus of lions from the Gir forest
in Saurasiira;

(b) if so, to which areas these
lions have moved; and

(c) the reasons for thelr migm-
tion?

The Deputy ‘Minister in the Minis-
try of Agriculture (Shri Shah Nawas
Xhan): (a) No Sir. Some of the lions
generally go out every year tem-
porarily not very far from their
usual habitat and they return again
%0 their uswa]l habitat (Gir forest)
after monsoon when the grass dries
ap and the menace of flies and mos-
quitoes is over. The lions generally
Hke a very light cover ant they do
not like to be disturbed in sleep by
mosquitoes aend flies etc. which
occur in monsoon @ue to ‘the growth
of dense vegetstion and grdss in the
Gir forests. But this camnot De
B6e (Aj) LSD-&.

termed as
‘Gir Yorests.

(b) and (c). Do not arise.

‘“exodus” of lions from

wrae w qrferr woar
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Fly in Milk Bottle

633, Shri Mohammad Elias: Will’

the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that a fly

wag found in the bottle of milk sup-
plied by the Delhi Milk Scheme in
early August last to the Minister of
Health; and

(b) if so, whether any action has
been taken against the Milk Scheme
authoritieg for such a lapse?

The Deputy Minister in the Minis-
try of Food and Agriculture
Shahnawas Khan): (a) and (b).
‘The Private Secretary to the Minister
for Health wrote to the Delhi Milk
Scheme on 22nd July, 1964 indicating:
that the Minister had found “a couple
of flies or ants which could be' seen
at the top if one shakes the bottle
slightly” in a milk bottle purchased
from a Delhi Milk Scheme booth.

The milk bottle was examined in
the Quality Control Laboratory ‘of
the Delhi Milk Scheme. The report
of the Chief Quality Control Officer
showed that there was no fly or ant
in the milk bottle though some dis-
coloured milk fat was found. Ins-
tructions for cleaning up all parts of
machinery to ensure that discoloured
milk fat and extraneous matters like
ants will not be introduced in: the
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milk were issued on the basis of this
report.

Khadj and Village Industries Com-
mission: Uttarakhand:

634. Shri E, Madhusudan Rao: Wilt
the Minister of Social Security be
pleased to state:: ~

(a) the development and progress
of the work done by the Khadi &
Village Industries Commission in
Uttarakhand area for which a new
unit was created sometime back; and

(b) the programme chalked out by
this unit for 1964-65?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):

(a) A statement is laid on
the Table of the House, [Placed
in Library. See No. LT-3133/64].

(b) The programme for 1964-85,
envisages production of cotton and
woollen Khadi, distribution of woel
for- self-sufficiency purpose and the
development of the village industries
programmes.

Khadi and Village Industries Com-
mission and Khadi Gramodyog
" Kendra

635 Shri Dasaratha Deb:.
Shri Biren Dutta:

Will the Minister of Social Seow-
rty be pluased to state:

(a) the names of the organisations
that: received finencia] assistance from
Government through the Khadi and
Village Industriess Commission and
Khadi Gramodyog Kendra during
1958-59, 1959-60, 1960-61 and 1961-62;

(b)- the emount of such assistance
given to each of them;

(c) the mames of the organisations
who after receiving such wsaistance
have ceased fumctioning; and.
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(d) the steps taken for the realisa-
tlon of the loans advanced to such
organisations? )

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
%0 (c). The Commission extends finan-
oial assistance to Statutory State
Khadi and Village Industries Boards,
0o more than a thousand registered
institutions and nearly 15,000 co-
operative societies. It will, there-
fore, take -a considerable time to
oollect the information.

(d), The Iollowing steps are taken
for the realisation of the loans ad-
vanced to the institutions, State
Boards and Co-operative Societies
financed by the Commission direct-

(i) A Specialy Recovery Section
has been set up with the
Deputy Chief Executive Ofi-
cer of the Commission in-
charge. A monthly report
regarding the recovery of
loans is submitted by him to
the Commission.

(il) For recovery of loans from
the State Boards, the Chair-
men of various State Boards
are addressed by the Vice-
Chairman of the Commission.

(iii) Assistance of the Registrars
of the Co-operative Gocieties
is sought for the recovery of
loans from the Co-operative

(iv) Filing of civil suits and cri-
minal complaints against ins-
titutions.

(v) Efforts are made to under-
stand and analyse difficulties
of the institutions in repaying
overdues loans and, where
feasible, revival of activities
is encouraged by granting
financia]l assistance.

BHADRA 24, 1888 (SAKA)
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Ambar Charkhas in Tripura

Shri Dasaratha Ded:
“"-{sm Biran Dutta:

Will the Minister of Social Secu-
rity be pleased to state:

(a) the tota] amount spent on the
functioning of Amber Charkhas in
Tripura up to December, 1963;

(b) the names of the places where
Ambar Charkha centres have been
started;

(c) the number of such charkhss
now operating;

(d) the total monthly output from
such charkhas; and

(e) the total number of men and
women employed in these charkhas?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Ra0):
(a) to (e). Information is being col-
lected and will be placed on the
Table of the House in due course.

o Ty wfy on
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Indian Conferemce of Socia] Work

638. Shri Wadiwa: Will the Minis-

ter of Social Security be pleased to
state:

(a) the recommendations made by
the Indian Conference of Soctal Work
beld at Bhopal, Madhya Pradesh from
10th to 13th August, 1964 regarding
Scheduled Tribes, Denotified Tribes
and other Backward Classes; and

(b) the reaction o2 Government
thereto?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati M.
Chandrasekhar): (a) The recommen-
dations of the Seminar held at
Bhopal have not yet been received;
the seminar discussed the problems
of the Scheduled and Denotified Tribal
communities. There was no discus-
sion on the problems of “ofher Back-
ward Classes”,

(b) Does not arise.

Wheel Barrows for Scavengers

639, Shri Kajrolkar: Will the Min-
ister of Soclal Becurity be pleased to
state:

(a) whether Government are awifre
of the failure of the scheme of
providing wheel barrows to scanven-
gers for weaning them away from the
evil practice of carrying night-soil as
head loads; and

(b), if so, the steps Government
propose for the proper implementa-
tion of that scheme?

The Deputy Minister in the Minis-
try of Soclal Security (Shrimat
Chandrasekhar): (a) It is not correct
to say that the schefne of providing

SEPTEMBER 15, 1964
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wheel barrows to scavengers for
carrying night-soil has failed. It is
no doubt true that in some of the
areas the scheme lhras not found good
response from the private scaven-
gers, ie, those not employed by
local bodies because largely of the
existence of the scheme of ‘Customary
Rights’. The scheme has been very
popular among the municipal scaven-
gerg and even among private sca-
vengers in & large part of the coun-
try.

(b) In pursuance of the recom-
dations of S nging Conditions
Enquiry Committee, the pattern of
financial assistance to local bodies
was further liberalised in 1981-63.
The Government of India also ap-
pointed (in 1962) an Advisory Com--
mittee to advise on, and assist in,
the mobilisation of efforts for abolish-
ing the practice of carrying night-
soil as head loads and for improving
the living and working conditions of
scavengers,

Staff of Deihi Milk Schems

640. Shri Prakash Vir Shastri: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number of class IIT and
clasg IV regular staff under various
categories in the Delhi Milk Scheme
who have put in more than three
years’ service and are still tempo-
rary; and

(b) the reasons for not confirming
them?

The lelty Minister in the Minis-
try of Food anq Agriculture (Bhri
Shahnawaz Khan): (a) 298 Class III
staff and 281 Class IV staff.

(b) Under the general orders of the
Government, only 80 per cent of such
temporary posts as have been effec-
tively fillled for over three years can
be converted into permanent ones,
provided the duties assigned to these
posts are of A péermanent mature. It
is not therefore possible to confirm
all the temporary staff. There is also
a time lag between the sanctioning
of the permanent posts in the differ-
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ent categories upto the permissible
limits and the confirmation of the
individuals wgainst “the permanent
posts, ag the latter involves comple-
tion of a number of formalities, like
finalisation of seniority list in each
cadre; examination with reference to
recruitment rules of the eligibility of
the candidetes; checking from the
personal records of the candidates
whether they have been medically
examined and their character and
antecedents verified; having the indi-
vidual merit assessed by the Depart-
mental Promotion Committee, etc.
In order to minimise the time lag it
has been decided to set up a separate
Cell in the Delhi Milk Scheme to deal
exclugively with the confirmation
question in respect of all the cadres.

Animal = Husbhandry Commissioner

641, Shri Dharmalingam: Will the
Minister of Fooq and Agriculture be
pleased to state:

(a), whether Government have ap-
pointed a non-veterinarian as Ani-
mal Husb ; and

(b) it so, the reasons therefor?

dry Commissi

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) The present incumbent of the
post of Animal Husbandry Commis-
sioner fulfils the requirements pres-
cribed in the approved recruitment
rules for the post. He is a specialist
in the fleld of animal genetic.
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Sugar

¢43. Shri E. Madhusudan Rao: Wil
the Minister of Food and Agricul-
ture be pleased to state

(a) whether Government are aware
that some of the shopkeepers are
grinding the sugar and then selling it
in black market at the rate of Rs. 2
per kilo; and

(b) if so, the steps taken in this
regard?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
D, R. Chavan): (a) A complaint was
received from the Punjeb that some
shopkeepers were converting crystal
sugar into powdered sugar (Boora)
and seeling the same at high rates.

(b), The Punjab GoVernment was
advised to check the activities of such
shopkeepers, if Y, by 1
ling the sugar quotas allotted to
them.

Juvenile Delinquency.

644. Shri Tan Singh: Will the Min-
ister of Social Security be pleased
to state:

(a) the extent of increase in juve-
nile delinquency during the last
five years;
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(b) the impact of social welfare
actlvities on the problem; and

(c) the special efforts, it any,
made to improve mora] hygiene with
particulay reference to juvenile de-
linquency?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha R2o):
(a) & (b). No survey in the matter
has been conducted so far and as
such the precise information, regard-
ing the extent of increase in juvenile
delinquency during the last five years
or the impact of social welfare acti-
vitles on the problem, is not avail-
able.

(c) There has been a progressive
Increase in the institutions and ser-
vices meant for the prevention wend
treatment of juvenile delinquents
especially gince the gecond flve year
plan period.

Special institutions for the recep-
tion of children in need of care and
protection and special schools and
Homes for their long-term care end
training have been set up. Children’s
Acts have been extended to cover
larger areas. The Probation of
Offenders Act, 1958, which contains
special provisions for applying the
probation method to the cases of
those below 21 years of age now
covers almost the entire country.
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Timber Extraction im Andamama

646. Shrimati Savitri Nigam: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) the period for which Andamans
Administration gave a contract to
one M/s Kama] & Co. of Calcutta for
the extraction of timber from Neil
Island in the Andamans;

(b) the area which the contractor
had to clear every year and the
actual area cleared by him so far;
end

(c), whether any extension of time
has been granted to the contractor
and if so, the period for which it is
granted?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawax Khan): (a) to (c). The
information is being obtained and
will be placed on the Table of the
Sabha on receipt.

Loss of Timber in Andamans

647, Shrimati Savitrl Nigam: Wil
the Minister of Food ang Agriculture
be pleased to gtate:

(a) the reason why the Forest
Department, Andaman Islands, did
not extract or get extracted non-
commercial timber from the area of
150 acres of jungle in Rangachang
Chiriatapu Gector in South Andamans
before handing over the area to the
Agriculture Department for raising
coconut plantation there; and
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(b) the estimated loss of Timber
for the failure on .the paft of forest
départment? ’

The Deputy Minister in .the Minis-
try of Foog and Agriculture (Shri
Shahnawas Kham): (a) and (b). The
dnformation 'is ‘being “robtained and
will be placed on the Table of the
Sabha on receipt,

Rates for Extraction of Timber in
Andamans

648, Shrimati Savitri Nigam: Will
the Minister of Food and Agriculture
‘be pleased to state:

(a) the rates of royalty at which
a contract to exfract timber from the
Neil Island in the Andamen Group
was given to a Calcutta firm; and

(b), how these rates compare with
those offered recenfly by M/s. Albion
Plywood and M/s. Andaman Timber
Industries for extraction of timber
from Rutland Island and Naya Shahr-
‘Manglutan area in South Andamans
‘respectively?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
‘Shahnawaz Khan): (a) and (b). The
information is being obtained and
will be placed on the Table of the
‘Sabha on receipt.

‘Rajasthan ‘Desert

649. Shri E. Madhusudap Rao: Will
the Minister of Food and Agriculture
‘be pleased to state:

(a) whether it is a fact that a
‘Scheme for the afforestation of Rajas-
than desert is underway;

(b) if so, the progress made on 'the
wroject so far;.and

BHADRA 24, 1888 (SAKA)

Written Answers 171§

(c) the total amount t{o be spent om
the project?

The Deputy Minister in the Minis-
tsy of Food and Agriculture (Shri
Shahnawas Khan): (a) to (c). The
following work for the afforestation
of desert areag of Rajasthan is being
done at present i—

(i) The Central ‘A.rﬁ Zone Re-
search  Institute Jodhpur
«carries out work inter alic om
extension of forestry includ-
4ing shelter-belt and afforesta-
tion "research. The Institute
hag already covered an urea
of 1800 acres of shifting sand
dunes and 2600 acres of
rocky, semi rocky and conso-
‘lidated clay soil under its
afforestation programme, Ia
addition, 220 kilometers have
‘been covered by shelter-belt
planting. An expenditure of
Rs. 18 lakhs has been incur-
red on these programmes 80
far,

¢if) The Government of Rajasthan
has taken up wafforestation
Ancluding shelter-belt planting
under the State Plan Scheme
of “Soil Conservation in
Desert Areas” Against the
target of 3200 acres and 161
kilometers for the Third Plan
period, an area of 1657 acres
and 55 kilometers respec-
tively has been covered upto
1963-64. The expenditure
incurred for the above period
is Rs. 3.03 lakhs against a
plan outlay of Rs. 8.00 lakhs.

‘(ili) Apart from the above, a pro-
posal] to set up a Desert Deve-
‘lopment Board for a more
rapid development of desert
areasg is also under consider-
.ation of the Government of
India.
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1210 hrs.

PAPERS LAID ON THE TABLE

“THx ECONOMICS OF MODERNTSATION IN*
THE INDIAN WooL TEXTILE INDUSTRY”

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): Sir, on behalf of Shri Manu-
bhai Shah I beg to lay on the Table
a copy of “The Economucs of Modern-
isation in the Indian Wool Textie In-
dustry”. [Placed in Library, See No.
LT-3111/64].

INDIAN AmcrArr (FIrsT AMENDMENT)
RuLzs

The Minister of Civil Aviation (Shri
Kanungo): Sir, I beg to lay on the
Table a copy of the Indian Aircratt
(First Amendment) Rules, 1984 pub-
lished in Notification No. GSR 881
dated the 20th June, 1964, under sec-
tion 14A of the Aircraft Act, 1934 to-
gether with an explanatory note.
[Placed in Library. See No. LT-.
3112/64].

NOTIFICATIONS UNDER THE MERCHANT
: SHIPPING AcT

The Minister of Transport (Shri
Raj Bahadur): Sir, I beg to lay on the
Table a copy each of the following
Rules under sub-section (3) of section
458 of the Merchant Shipping Act,
1958:

(i) The Shipping Development
Fund Committee (General)
Amendment Rules, 1964, pub-
lisheq in Notification No.
G.SR. 995, dated the 11th
July, 1964.

(ii) The Merchant Shipping (Ex-
amination for Skipper and
Second hand of a Fishing
Vessel) Rules, 1864, published
in Notification No, G.S.R. 998,
dated the 11th July, 1964.

[Placed in Library. See No. LT-

3113/64).

ANNUAL REPORT OF THE INDIAN LacC:
Cgss CoMmITTEE

The Deputy Minister in the Minis-
try of Food and Agriculture (Sliri
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- in Council of Ministers
Shatinawax Khan): Sir, [ beg to lay
on the Table a copy of the Annual
Report of the Indian' Lac Cess Com-
mittee for the year 1962-63..
[Placed in Library. See No., LT--
2855/64]: '

TWENTY-FIFTR REPORT OF Thr Law
CoMmMissron

The Deputy-Minister in the Minis-
try of Law (Shri Jaganatha Rao): Sir,
I beg to lay on the Table a copy ot
Twenty-fifth Report of the Law Com-
mission on Evidence of Officers about'
forged stamps, currency notes, etc.
[Placed in Library. See No. LT=
3114/64]. :

1718

1212 hrs.

STATEMENT CORRECTING FIG-
URES GIVEN ON 26-3-1884 in LOK
SABHA IN CONNECTION WITH
DEMANDS OF FOOD AND AGRI-
CULTURE MINISTRY

The Deputy Minister for Food and
Agriculture (Shri D. R. Chavan): Sir
in the speech made by Parliamentary
Secretary in the Lok Sabha on the
Demands of the Ministry of Food and
Agriculture on the 26th March, 1964,
he appears to have quoted from some-
journal on agriculture that Shri EM.
Bhongale, Malad, Baramati Taluk,
Poona District, got per-acre yield of’
238 tons from sugarcane variety Co
740. On verification I find that the
actual per-acre yield obtained by this-
farmer in the All India Regional
Sugarcane Crop Competitions 1962-63
season is 138.33 tonnes.

12.13 hrs,

MOTION OF NO-CONFIDENCE IN
THE COUNCL OF MINISTERS—
Contd.

Mr. Speaker: The House will now:
take up 'further consideration of the-
motion of no-confidence in the Coun~
cil’ of ' Mihisters moved by Shri Chat--
terjee on the 11th September 1964.

Shri Morarka (Jhujunu): Mr:
Sbeaker; a-little more than a year ago;.
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in this very House a motion of a
similar nature was moved by the Op-
position. At that time, the Opposition
emphasized again ang again that this
Government has lost the confidence
of the people, that although the mo-
tion would be rejected in the House,
it we go to the people we will realise
that we have forfeited the confidence
of the people. Between that date and
today several timeg we have had the
occasion to go to the people and get
their verdict, Between that time and
now, out of the ten Lok Sabha bye-
lecti seven electi have been
won by the Congress and three by
the other parties. Similarly, in the
ease of State Assemblies, out of 30
bye-elections, 26 have been won by
Congress and 13 by other parties.

oft frw wrogw (FvY) - Wl
T ¥ it Wi @ oAl
A oy #Y arr FE @Y ww I ghaard
TR AW guag Faaw d g o
I qAE B ofed F fag o A 2
2?

qeTR AEIE ;TG A F WG
N AT FALHT Y AW wEA
gRag Az AT |

8Shri Morarka: Not a single party
has won more than two seats in the
Assembly electiong or one seat in this
House. Leaving electiony aside, be-
fore the' Congress Party are today
pending applications for joining the
party from a majority of members of
the Swatantra Party, anq the old PSP
not to talk of the other parties like
Prajatantra and others, If our party,
the Congress Party, has forfeiteq the
confidence of the people, may I know
why these people are standing in the
queue for joining this party? But
the whole trouble is that whenever an
Opposition Member wing a bye-elec-
tion, he thinks that the Congress
Party has forfeited the confidence of
the people and that he has becoe
the custodian of the people’s confid-
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in Council of
Ministers

ence and the only way he wants to:
demonstrate it is to come here, gather
the support of some hon. Members and
sponsor a vote of no contidence.

1720

Now, I would like to show what
the hon, Mover of the motion, Shri
N. C. Chatterjee, who describeq his
case as a strong case had to say. lle
said talking about big business:

“During the last 17 years, the
Government have built them up
and given them the charter to
carry on depredations on the com-
mon man, because they purchase
complete immunity by periodical
contributions to the coffers of the
ruling party”.

A little later he gaid:

“Beginning with investment
in the Congress funds, many of
them, these big businessmen have
now become practically the bos-
seg of the party”.

It was very refreshing to hear these
things from Shri Chatterjee.

I remember very well what Shri
N. C. Chatterjee, who wag an hon.
Member of the First Lok Sabha, said
when the Estate Dutv Bill was
brought here which was ore of the
progressive social measures in_the
economic fleld which the Government
then introduced. It wouid be inte-
resting to know the views of Shri
Chatterjee on that subject.

The Minister of Defence Production
in the Ministry of Defence (Shri
A. M, Thomas): Times have changed.

An hon. Member: But memorie; are
short,
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Shri Morarka: At that time the
House was discussing two Bills—one
'was the Income-tax (Amendment)
Bill ang the other wag the Estate Duty

Bill. Thig is what Shri Chatterjee said

then:

“The first Bill will add terror v
life and the second will add hor-
ror to death. I mean the flrst ig the
‘Income Tax Amendment Bill and
the second is the Estate Duty
Bill...... But the second Bill
makes it impossible to afford any
relief even to those people who
are contemplating suicide so badly
disillusioned of mortal existence”.

A little later he said:

“This Bill ig an ingenious Bill
because it seeks to utilise the
conventional ang fashionable urge
for beating out capital and
private property”,

Again, Shri Chatterjee said:

“I want also the Finance Minis-
ter’'s plain and frank answer if
‘that is go. If it is meant to be a
rea] front line attack on private
enterprise or property then we
should declare war on thig Bill
and we shall have nothing to do
with it in any shape or form”.

I will conclude by one more quota-
tion from his on Estate Duty Bill, He

said:

“Now it is perfectly clear that in
modern industrial civilisation, we
have got to put up with many
evils—plague, cholera and small
pox. I am afraid that the stage
has also come when the Estate
Duty Bill be looked wupon as a
concomitant evil of our modern
industrial civilisation”.

These were his views on the Estate

Duty Bill.

Mr. Speaker: How long a lime has

elapsed between that and now?

Shri Morarka: Unfortunately, the
House did not have the benefit of his
advice or views in the Second Lok
Sabha but what he said in the Third

Lok Sabha I am going to place be-
fore you shortly.

Shri P. K. Deo (Kalahandi): At
that time you also were with Shri
Chatterjee,

Mr. Speaker: Therefore I am de-
fending myself.

8Shri Morarka: When the Companies
(Amendment) Bill came and the
Government took only power to
abolish the much maligned managing
agency system in certain industries,
even on that power being taken over
by the Government thig is what Shri
Chatterjee wrote in his Minute of
Dissent:

“This power of abolition of
Managing Agency system by ex-
ecutive flat may be influenced by
political objectives and may act as
a deterrent on company formation
and may check initiative and main-
ly of undue cramping of activit-
ing of existing concerns unless an
alternative system is achieved it
will be unwise to destroy the ex-
isting system in a precipitate
manner, The apprehension is not
unreasonable that in our anxiety
to tighten up the provisions of the
Companies Act in order to make
the managing agency gystem
shorn of its abuses and malpract-
ices we have gone too far and
prescribed too many restrictions
which in actual practice would
make difficult, if not impossible,
the smooth ang efficient manage-
ment of business”.

Thig wag what Shri N. C, Chatterjee
said.

But an hon. Member of this House
criticised Shri Gadgil, because Shri
Gadgil vehemently supported the
Estate Duty Bill, and that hon. Mem~
ber said:

“As a matter of fact, I do nod
know what is its legal alchemy
or political philosophy which has
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brought about this conversion of
Mr, Gadgil. May be that he is
recently reading the various at-
tackg on property by the political
guru of my Communist friends or
he hag been converted by the anar-
chist Prudhon who declareq ﬂn’c
‘all property is theft’”

And who was thig hon. Member? It
was Shri Nirmal Chandra Chatterjee.

Could anybody ask him now what
has happned to him and how he is
converted? Has he adopted commun-
ism as his politica] guru?

Shri N. C. Chatterjee
Nothing of that kind,

8hri Morarka: Or was he gpeaking
to the brief?

Shri N. C. Chatterjee: May I tell
my hon. friend that thousands of Con-
gressmen voted for me in the last elec-
tions?

(Burdwan):

Shri Morarka: Shri N. C. Chatterjes
is accustomed to advise his clients
that their case is very strong, and
out of that habit, he has mentioned
here also that hig case is very strong.

Mr. Speaker: But it is well known
that one is not the correct judge of
one’s own case,

Shri Morarka: The second point
which the hon. Mover of the motion
made was this, and that again is in-
teresting. He has said:

“Government are begging for
some doles, for some little aid
somewhere, going up and down
the western countries....”

Look at hig emphasis on the words

‘western countries.! And he says
further:;
..and nothing is really being
dorne "

Then, again, talking ebout Kaghmir,
he has said:
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The mischievous motiveg of the
“Western Powers”.

Then, he says:

“It is not merely a question of
periodical visits of some hon.
Ministers across the seag to knock
at the doors of the Imperialists
and to beg or cajole them for
doles for our starving people”.

He says one thing more:

‘I ask this Government to re-
member that any cringing bargain
for economic or military aid does
no credit to our country.”.

These are his views today. But what
did Shri N. C. Chatterjee say in 1058
while speaking on the budget here.
Referring to the comment in The New-
York Times he had asked our Gov-
ernment what would happen to our
Five Year Plan it we did not change
our foreign policy and it did not
square with American interest, and he
asked us how we were going to fin-
ance our Five Year Plans, I shall quote
his own words, Speaking on the gene-
ral budget here in March, 1963, he
eald:

“The New York Times of the
9th February says that India wanta
1.3 billion dollars for implement-
ing its Five Year Plan and they
expect that the United States will
find the bulk of it.”

Now, if we pursue our present
foreign policy and it does not square
with American interest, and with
other foreign interest, what will
happen of our Five Year Plan? You
know the private sector is given @
very little role to play”

These were the views of Shri N. C.
Chatterjee at that time,

Shri Daji (Indore): The point is
that Shri N. C. Chatterjee hag grown
wiser with the years, but my hon
friend has not.
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Shrl Moraka: We have just heard
the barometer of wisdom. I shall pot
eay anything more about Shri N, C.
Chatterjee because the time at my
disposal is limited. Now, I shall have
something to say about Shri Dandekar.

Shri Daji: Let us hear that now be-
cause that will be interesting from my
hon. friend particularly.

Shri Morarka: He said that all the
difficulties that we were facing today
were due to the colossal failure of the
Second Plan and the impending
failure of the Third Plan,

Shri Jagjivan Ram (Sasaram): That
wag a maiden speech and that should
not be criticised.

Shri Morarka: That is true, but I
beg to be excused, because the speech
dig not sound like a maiden speech.

I was not surprised actually when
he criticiseq the Plan, because the
House knowg that the Swatantra
Party is against the very concept of
planning. But if you come to analyse
and judge exactly the success or
failure of the Plan, I would like to
know what tests would you apply?
Also what he meant by saying that
there wag colossa] failure of the
Second Plan ang impending failure of
the Third Plan. I admit ang the Gov.
ernment have admitted more than
anybody else in published documents
that we have not been able to achieve
our targets. It may be that the tar-
.gets were too high, or it may be that
that there was some defect in our
working etc. We get the targets at
100 per cent, and we achieved them
70 per cent, or 80 per cent or 90 per
cent or in some cases even 100 per
cent. Therefore, could it be said
that our Plang have failed? Can it
be seriously argued by anybody that
there was no need for the Plan or
that these Plans have brought about
any misery?

1 was very surprised to hear this
argument from my hon. friend Shri
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Dandekar, who is of course, gn emi-
nent economist. Then aguain, he
said that he did not mind the import
of steel but he mindeq the import of
foodgrains. Take, for instance, steel,
We have got all the raw materials re-
quireq to make gteel. There is an
ever increasing demand for steel and
we want stee] in this country at any
cost. Steel is not only a basic raw
material for the industries but it is also-
required for agricultural development.
So, there is a demand for steel and
there is also the raw material to make
it. And yet my hon, friend Shri
Dandekar from the Swatantra Party
says that we should not have steel
plants. What type of economy is this?
Even in the eighteenth and nineteenth
centuries when there was the laissez-
faire policy, such a type of economy
would not have been favoureq under
which one could go on exporting raw
materials and go on importing finished
products made out of that raw
material.

Again, why is there this objection
to the heavy industry? Why this
apathy towards industrialisation? Have
the heavy industries been developed at
the cost of agriculture? Has the allot-
ment to agriculture been cut down and
given to heavy industries? The
answer is ‘No’. I admit that in the
Second and Third Plans, the allot-
ments made to agriculture were pro-
portionately less in terms of percent-
age, than what was allocated in the
First Plan. But in absolute terms, the
amounts given to agriculture in the
Second ang the Third Plang were still
higher than those in the First Plan. It
was Rs. 700 odq crores in the First
Plan, Rs. 850 crores in the Second
Plan and Rs, 1750 crores in the Third
Plan. I am not saying that our agri-
culture does not neeq more money,
nor do I say that adequate resources
were . allocated to agriculture. But no
wrong impression shoulq be created by
saying that heavy industries are deve-
loped at the cost of agriculture. 20
per cent of the resources in the Second
Plan were given to agriculture, and
the same percentage was kept up in
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the Thirq Plan as wel], and the total
allotment to industries in the Third
Plan was Rs. 1500 crores, while that
for agriculture wag Rs. 1700 crores.

Another point of criticism which
Shri Dandekar made was in regard to
‘the public sector. If Government were
‘80 much enamoured of the public sec-
tor and the public sector alone, and
if this Government were against the
private sector, can Shri Dandekar
seriously contend that the private gec-
tor could have existed? Have not
this Government done enough, as a
‘matter of fact, more than any other
«yovernment including the patronage
of the Moghul Emperors or the princ-
es, to foster the industrial develop-
ment and to Protect the private
sector?

The amount of help and protection,
and the amount of initiative ang en-
<couragement given to the private sec-
tor today in the matter of industrial
development has never been given in
the past.

Even then these people here come
ang have temerity to criticise the
Government for showing a step-
motherly treatment or attitude to-
wards the private sector. Shri
Dandekar said, ‘I want to give a
chance to this Government. I do not
want this Government to be convinet-
ed for the sins of their fathers’. Sir,
this Government is new only techni-
cally. It is not a new Government; it
is the same old Government. It has
again ang again committeq itself to
the game o]d policies anq principles
enunciated by Pandit Nehru. It is
not a new Government in any form.
I do not think any member of this
House wants any indulgence frem
Shri Dandekar or anybody. We de-
mand strict justice. We demand
an impartial verdict of the House.

Judge this Government by its
performance; judge it by its achieve-
ments.

When I say this, ] am not saying
that I am not conscious op'some of the
shortfalls, They are there, Nobody
s perfect ang similarly our Govern-
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ment is not perfect by any means.
But then to say that ‘I do not want to
hang the Government for the sins of
its fathers’ ag Shri Dandekar did, is
something I cannot understand, Per-
haps he does not know that only
about 12 monthg ago we hag a full-
dress debate on a similar motion.
What happened to that? If Shrl
Dandekar wants any other timc, he
can try his luck,

Everytime, we are threatened, ‘let
us have general elections’. Let gene-
ra] elections come. The next gene-
ral elections are not too far off.
Again the same thing woulq happen.
People whom you see in the Treasury
Benches today, the same persong are
going to occupy them.

1728

An Hon. Member: No, no.

Shri Morarka: But some of the
Opposition members who are today
sponsoring this motion may not be
there,

Shri S M. Banmerjee (Kanpur):
Why did you not put up Shrimati
Indira Gandhi in Phulpur and try
your luck? Let ug fight it out.

Shri Sheo Narain: You set up your
candidate in Phulpur. We will see.

Mr. Speaker: Order, order.

Shri Morarka: I want to say only
a few words about prices. I agree
there has been a rise in prices, I
alsp admit that this increase has been
rather steep during the lsst few
months. If people suggest that it is
because of inflationary pressure, that
also I do not want to dispute. But
it there is any suggestion here that
the present rise in prices is only due
to the monetary gystem of the Gov-
ernment, due to the deficit Anancing
of Government or due to excessive
spending on the part of Governrment,
I think that ig over-stating the case.

The first point I want to make is
that most of the increase that you sce
in prices today is because of the food-



17329
[Shri Morarka]
grain prices. Goodgrain prices have

increasedq much more than the prices
of other things. In fact, the prices
of industrial raw materials and other
things have, as compareq to 1961,
come down in 1963-64, The prices of
government securities and preference
shares, debentures and divident pay-
ing shares have come down in 1963-
64 as compared to 1960-61. If the
present increase was due only to
monetary reasons solely under infla-
tionary pressure, then firstly, there
would be an overall rise in priceg in
everything—there would be no ques-
tion of a price fall, secondly, when
your economy is in the grip of infla-
tion, there is no question of improv-
ing your exports; your exporls will
fall. But actually what happeneq is
that our exports have increased.
Thirdly, when your economy is in the
grip of inflation, your production ap-
paratus goes out of gear. Produc-
tion shows signs of fall. But here

i tly production, though less
than what we wish it to be, is still
increasing.

What were the reasong for this in-
crease in fooq prices? According to
me, the reasons are all unnatural
There is enough foodgrains stock in
the country to go round even for the
increaseq population. But distribu-
tion, hoarding and the so-called zonal
barrierg have created the difficulty.

Shri J. B. Kripalani (Amroha):
Who did that?

Shrl Morarka: In fact, it would be
easier to get wheat under PL 480
from America than to get it from
Madhya Pradesh or Punjab!

8hri J. B, Kripalani: Who has done
that?

Shri Morarka: I am stating the
facts. It is due to the zonal system.

Shri J, B. Kripalani: Who has done
that?

Shri Morarka: It has been done by
the authorities in power,
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An Hon, Member: Shy of saying
‘ourselves’,

Shri Morarka: It would be in-
teresting to know that even though
our tota] fooq imports are only 6
per cent of what we produce annual-
ly, our import of wheat is as much as
30—40 per cent of our wheat pro-
duction. If at any time our imports
of wheat go down, then there will be
scarcity of wheat throughout the
country. The importance of PL 480
comes because our production of
wheat ig 11-12 million tong while our
annual consumption is about 18 mil-
lion tons. Therefore, we have to
suppl t indig production of
wheat with import of wheat.

Since time is limited, I would like
to make one or two suggestions in
this behalf. The first is that there
are many other ways of increasing
food production, which Government
is pursuing ang will pursue more ac-
tively, but there is one asvect to
which very little attention is given,
that is about the preservation of food.
The best estimates indicate that about
14 million tons of foodgrains ure des-
troyed every year by pests, insects,
rats and plant diseases, Right from
the beginning when the seeds are
sown up to the time it is consumed by
man, there are many competitors for
it; not only rats, rodents anqd birds
but also different types of pests and
plant diseases. Research has been
going on during the last 100 years in
America and other countries. They
have founq out many antidotes for
these things. I am gorry to say that
in India even today, we have only 14
stations Tor plant protection through-
out the country. Last year, only
about 80,000 acres of land were spray-
ed by ‘pl with insecticid The
point is that if out of these 14 million
tons lost every year, by our vigorous
methods we can save even 5 million
tons from the attack of these um-
desirable elements, the necessity of
PL 480 or the importing of food-
frains can easily be dispensed with.
This is not a Herculean task.
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Shri J. B. Kripalaai: Why don’t you
do it? '

Shri Morarka: The USA, West Ger-
many and England have offered us
their technica) co-operation in this
behalf. We must try to get that as
soon as possible and be self-sufficient
in this direction,

The seconq practical step which
Government can take and will have
1o take sooner or later is as regards
ehecking the growth of populaticn.
Unlegs you check this growth of
population, whatever your develop-
ment plans, whatever your technical
improvements wil] al] be vitiated by
this growing population.

' gew ww weww  (RaTw) ¢
IuT wrar Afad, A FEET Ay

THITE ¢

Shri Morarka: Our population is
increasing by 2.4 per cent every year
or about 8 million people every year.
This rate of growth cannot go on for
long. I, therefore, suggest that on an
emergency basis steps should be taken
by the Government to check the
growth of population,

) I am grateful to you, Sir, for giv-
ing me this time. I wanteqd to say
?omeﬁﬁng more about deficit finunc-
ing but since I have already taxed
your patienre, I conclude with these
remarks.

Shri J. B. Kripalani: Sir, last year
I moved a similar resolution. This
year I have not supported it even
though the conditions are much
worse than last year. It ig because
0!. two main reasons, Technically
this Government is a new Govern-
ment. Apart from that it has inherit-
ed the troubles created by the bung-
lings of the last 14 years in tae
national and international affairs of
this country. The second reason is
thnt. last year thig motion, a similar
motion was supported by all the
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democratic parties. Thig time this

motion ig chiefly supported by the
Communist Party. This has its
impact and makes a difference so far
as some of um are concerned.
Apart from extra-territorial loyal-
ties, the Communist Party stands
for nationalisation of the whole
of our economic life. They went
greater and greater power to be
given to the State so that it may
become dictatorial and totalitarian..
Against this we believe in the demo-
oratic conception of the powers of’
the State. I believe that this was
our idea even before Independence.
Now, what is this conception? The:
democratic conception ig that indivi-
dualg be self-reliant and progress be
made through voluntary and co-
operative effort. The State should
have only that power which will en-
able it to check hindrances in the
way of the progress of the people,
self-regulated progress by the people
themselves. This ig the broag ideo-
logica] difference.  Another thing is
that the communists want to copy
either the Russian or the Chinese
pattern whatever be the prevailing:
political and economic conditions in
India. They decide these practical
questions not on pragmatical grounds
but on theoretical considerations.
Yesterday we heard the full-throated’
denunciation of this Government in
the cholcest language of tat
invectives from Prof, Mukerjee, Yet,
it is wonderful that he wants to clothe
this corrupt and ineficlent and red-
tape ridden Government with more
and more power! I would advise him
to clothe the State with dictatorial
power when the time of his party
comes. Even if it were desirable to
clothe the head of the family with dic--
tatorial powers, I think it will be
disastroug to clothe the father withr
those powers, a father who is &
drunkard, who is a spendthrift and
who ig indifferent about the good of
the family. But logic is not a very
strong point with the communists,
whether it be Aristotillan logic or
the Hegelian logic or what they call'
dilectical loglc.
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I have saig that this is technically
4 new Government. However, it
has not been possible for it to change
its colour or its outlook., Shri
.Subramaniam’s performance on the
food debate was gisillusioning. He
was as supercilious, egoistic and
self-righteous ag any member of the
Treasury Benches here before. In
-his indictment he has clubbed all the
‘Opposition partieg and individuals to-
gether and blackeneg them with the
same brush. Another thing ig that
‘he has imputed motives to people in
the Opposition but he must remem-
‘ber that they too can play at this
.game of imputing motives. The
‘Opposition can retaliate and say that
insteag of resigning as an incompet-
ent and inexperienced Food Minister
the wants to throw the blame upon
«everybody but himself; but in throw-
ing that blame upon others, he has
not even spared the provincial Gov-
ernments. Are the State Govern-
wments also motivated by political con-
siderations or is it that they are real-
ly suffering? He has also blamed
the hoarders ang black-marketeers.
It has become 8 system with this
‘Government to throw the blame on
somebody else. When there are acci-
dents in the railway, they will say
that there is sabotage, as if they ate
not responsible for sabotage, as if they
<are not responsible ‘for black-market-
ing and hoarding and as if 1* is we
(Opposition Members) who have
‘brought about hoarding ang  black-
marketing. When 1 was in the
Congress, I said long ago that the writ
of this Government did not run and I
also said that either they must govern
or keep out. They can say tnat they
have a majority. My answer to that
fs: Yes; they are entitled to be a
Government by law but not by mora-
lity. They have lost all moral right
to govern thig country, to misgoverm
¢his country,

They say that we have excited the
people. What are the State Govern-
fments doing? I Mve in UP. and I
found that the most sensational things
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were saig by the Food Minister of
U.P, from day to day, blaming thp
Central Government for having failed
to supply grain that it had promised
to supply. The Food Minister of U.P.
does not belong to the Swatantra
Party or the SSP or even to the Com-
munist Party; he belongs to th2 very
distinguished party which ig winning
election after election. It is all right
to win elections but I say it is all
wrong to lose your moral authority.
However, motives do not change the
actual gituation. Perhaps by consult-
ing ‘astrologers they come to know
about our motives! They think as it
motives can bring about a famune in
the dountry. Whatever be our
motives, I say it is wrong to go into
the motives of the people, when ac-
tual facts are there. I think it is ab-
solutely wrong to question the bona
fides of the Opposition parties and to
say they have created this situaticn
It is just like this: whenever I com-
plained of prevalence of corruption,
our late-lamented Prime .Miaister
used to say: it is this talk of corrup-
tion that has created corrupfion; it is
this talk of scarcity that has created
scarcity and risiffg prices which we
are told are not due to inflation but
something else; I do not know what
it is.

When I am talking on corruption,
let us see what Congressmea them-
selves say about each other. Let us
take State by State. First, there is
Utkal: Shri Mahatab blamed his suc-
cessors for creating and increasing
corruption. They replied that he ini-
tlateq it and these quarrels arc yet
golng on. One Chief Minister there-
fore had to resign and now there is a
gsearch whether they can get an
honourable man to occupy his place.

Then there is Bihar. We were told
that 50 legislators gave a represen-
tation, against the Government;
against the Congress Governmaent, not
the PSP Government. Then comes
Uttar Pradesh. Uttar Pradesh is @&
éase by itseif. In thiy respect, it has
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gone beyond every other State.
What are the facts? There are dis-
sidents and they are in the Cabinet!
Even when they are in the Cabinet
they are not called the Ministerialists;
even when they are in the Cubinet,
they are not ministerialists; they are
dissidents; and the High Command
calls them dissidents and the High
Commang calls the other party as
ministerialists, so that what happens
in Uttar Pradesh is that the quarrel
is both inside the Government and
outside the Government, After
Uttar Pradesh comes Punjab. 1 need
not say anything about your State,
Sir,

Mr. Speaker: I am grateful to

. Acharya Kripalani, but his Uttar Pra-

desh has that honour where there is

the lady Chief Minister. There is

the lady Chief Minister in Uttar
Pradesh. (Interruption).

Shri J. B, Kripalani: I sympathise
with her with all my heart. What
can I do? She happens to be my wife
and I have not yet learnt to beat her
to obey me as somebody has done
somewhere. Some Minister is sup-
posed to _have done that in Bombay
I do not know whether he has resign-
€d or not,

An Hon, Member: He has resigned.

o TR FAN fgmn (FiaTam):
TR Hq AT T T aGY W0
2?

Shri J. B. Kripalani: Then we come
to Rajasthan. The same is the story
in Rajasthan. Then, the Madhya Pra-
desh Chief Minister hag volunteered
to put himself under a committee of
enquiry; why? Because Congressmen
have accused him of corruption. Then
‘Gujarat: the same old story. Then
there is Andhra Pradesh. In Andhra
Pradesh, one Reddy in the Congress
is fighting another Reddy.

An Hon Member: The Khammas
and the Reddies.

1084 (Ai) LSD—8.
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Shri J. B. Kripalani: The Reddies
in the Congress are fighting amongst
themselves. In Karnatak also there
are dissidents, and there are what
they call ministerialists, In Kerala—
ho, ho, wonderful: we have all our
administrators from Kerala and we
have our ambassadors trom Kerala,
but these wretched
manage their own house And what
did the Congresg there do? Even the
threat of communist rule did not ob-
lige these johnnies to join together.

An Hon, Member: They did.

Shri J. B. Kripalani: They are self-
defeated in Kerala. In Keralg the
Congress is self-defeated and self-de-
graded. Then there are other States
into the history of which I do not go.
But remember, Sir, that today the
Congress stands self-condemned. If
there are enemies against the Cong-
ress, it ig the Congressmen. I charge

' them that they are destroying a great

organisation. (Interruption). Our
religious people say that your ene-
mies are within yourselves; you des-
troy those enemieg and you will con-
quer the world. If you conquer your-
self you conquer the world. There
was a time when nobody dared to
stand against Congr But it
ig the Congressmen that are today
managing or mismanaging our Go-
vernment,

When the Congress people say that
the Opposition parties are creating.
trouble, or when the Treasury Ben-
ches gay like that, I am surprised. Do
they think that they have a monopoly
of patriotism? Looking at the Trea-
sury Benches, I can say with con-
fidence that there are more post-In-
dependence patriots there than there
are on this side of the House. What
ig the role, after all, of an Opposition
party? It ijs to rouse the people to
their sense of duty. It is to rouse
the people against tyranny, against
misrule; our people are not going to
rise unless we stir them. And what
did we do in the past? During the
war; there was famine in Bengal. 80
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lakhs of people died wuncomplaining.
We were in jails. Did we appreciate
that? 1 can tell you that I was
ashamed that there wag nobody left
outside to rouse those people, when
the bazarg were full of food stuff and
grains. Do we want this country to
be so dead that even the Opposition
party, when-there is famine in the
country when people cannot get two
meals a day, when people are living
on roots, should shower encomiums
upon this Government. What do
they expect of us? What did we do
in pre-Independence days under
Gandhiji? If Gandhiji had not roused
this country, it would have been dead.
It was his function and it was our
function. Today, we are functioning
in the old fashion of the Congress
and they are discharging the function
of the imperialist Government,

What is wrong with us? What is
wrong with the country? Let us
humbly admit that both our home
policies and our foreign policies have
gone wrong. Our home policies are
centered round the Plans. I have to
say nothing about the Plans. I have
said often that these plang are mis-
conceived and mis-executed. When
the Deputy Chairman of the Planning
Commission was in the PSP, he sup-
ported these Plans. As soon as he has
become the Deputy Chairman, he says
that the Plansg are misconceived and
mis-executed. It ig on this point that
T left the PSP, because he supported
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rarka, might say. The price of the
rupee according to their own calcula-
tion is only 17 paise. How are the
foreign exchange difficulties sought
to be remedied? They send away
what we need here very urgently.
From U.P. rice was sent out about 6
or 8 months back. Bananas are sent.
Banana ig good food. The late Prime
Minister used to say, “Why don’t
people cultivate bananas if they have
no food?” Russia apart, these bananas
worth about Rs. 33 lakhs were sent to
Italy. When they arrived there, they
were so rotten that they took only
Rs. 25,000 worth of bananas and our
Government had to pay Rs. 1 lakh to
destroy those rotten bananas. We
cannot get good tea here or good
coffee. Members of Parliament are
provided with coffee here, so that they
might get good coffee, but not the
public.

The problem of unemployment has
not, been solved. Disparities in
wealth have beeri increasing. The
fajlure of community projects and co-
operatives is admitted by the hon.
Minister himself, I really wonder how
these Ministers can denounce them-
selves. Who js responsible for the
failure of the community projects and
cooperatives? It ig they who are res-
ponsible, and then they talk of the
opposition parties.

There hag been increase in corrup-
tion on account of the quotas and li-
How is corruption sought to

Plans that were i ved. To-
day he has found wisdom.

18 hrs.

I may tell the House why I did not
sponsor thig no-confidence motion.
Congressmen denounce each other,
but when it comes to the no-con-
fidence motion, they gang together
and support the Government which
they have been denouncing privately
and even publicly, but not in this
House. What hag been the result of
these Plans? Inflation, in spite of
whatever my young friend, Mr. Mo-

be eradicated? It is sought to be
eradicated by some samiti or sangh—
Sadachar Samiti. Ig Congress not a
sadachar samiti? Before indepen-
dence, nobody could have thought of
a sadachar samiti, because under
Gandhiji Congress itself was a sada-
char samiti. To have 3 gsadachar
samiti is to declare from the house-
tops that there is not enolgh sadachar
left in the Congress ifself,. ~Why
should they want any other organi-
sation? I warn the Home Minister,
he does not know, Sometimes, thieves
enter into the crowd thmt is pursu-
ing them and cry aloud, ‘Pakro,
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pakro! Chor, Chor!” Such people
might enter the sadachar samiti

.

without his knowing it.

1 would now say a few words abou!
our foreign policy. Please give me a
few more minutes, Sir,

Mr, Speaker: | have no objection.
But Acharyaji should appreciate my
difficulty. There are so many un-
attached members and every one of
them so eminent and prominent that
1 cannot refuse them any time. If }
count from one end, there is Dr.
Lohia, Mr. Chatterjee, Mr. Kripalani,
Mr. 8. M. Banerjee..... .

Shri J. B. Kripalani; All the distin-
guished people are on this side.

Mr. Speaker: The difficulty with all
these distinguished people is that they
cannot unite among themselves or
with any other body. Therefore, 1
find it difficult to grant them time in
every debate.

Sh-i J. B. Kripalani: I would not
be speaking during the foreign affairs
debate,

Fto W wAEC Wfgar : weww
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Mr, Speaker: He may have two or
three minutes more.

Shri J. B, Kripalani: As I said on
a former occasion, this non-alignment
has become a mantra. Non-alignment
precludes us from following policies,
strategy and tactics that would be in
our interests, When we talk of non-
alignment, I humbly gubmit that we
are committing what is called seman-
tic confusion, We are at cold war with
Pakistan and we are at hot war with
China. I do not know how we can
8ay, using political’ words in w
:cdaeuuﬂc sense, that we are non-align
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We have given the initiative to the
Chinese. We wait till they decide
whether they will talk with ys or not.
We have given the initiative to a
small country like Ceylon. There is
no initiative left to us. I warned this
country in 1950 when the buffer State
of Tibet wag destroyed. I warn them
today: Another buffer area is being
destroyed and that is South-east Asia.
Unless India, the West, Japan and
some countries in South-east Asia and
Australia come to an understanding,
South-east Asia cannot be saved. If
South-east Asia is not saved, remem-
ber, we will have a pincer movement.
The submarines of China would be
coming in the Indian Ocean and we
will have also an attack on the Hima-
layas. Take wisdom while there is
yet time. I consider this a buffer
area. If anybody doubts that, I think
he does not know what international
politics is. Do not allow this area to
be destroyed. Let us .come to an
understanding. Let there be not mili-
tary alliances. Who wants military
alliance with us? So far as USA is
concerned, hag it not reaped the fruit
of military alliance with Pakistan?
(They are not willing and they have
said they do not want any military
alliance. But I say, military alliance
or no military alliance, you have to
come to terms. You will not be hin=-
dered even by Russia, because Russia
knows that today China is & nationally
aggressive country. ‘Not talking of
communism, what is prevalent there
is this extra-ordinary natiomalism that
is aggressive. This is all that I have
to say about the foreign policy, and
if we neglect these facts of foreign
policy, I say, we will be in very great
trouble, our freedom wIl be in

danger.
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Shri A. K. Gopalan (Kasergod):
Mr. Speaker, Sir, the approach of the
Government on the vital problem fac-
ing the people was never so glaring-
1y irresponsible as what we have seem
during the food debate recently. The
Food Minister’s reply to the debate
only exhibited his arrogance perhaps
arising out of the power that he
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enjoys. His effort to blame the Oppo-
sition for the food scarcity only
shows the bankruptcy of the ruling
party. Sir, a ruling party which is
isolated from the people and whose
food policies are anti-people policies
cannot expect even its own members
much less the Opposition to keep
quiet when the prices shoot up and
there is acute shortage in the country.

13.11 hrs.
[Mr. DEPUTY-SPEARER in the Chair]

Shri Subramaniam’s declaration in
this House that he believes in State
trading and control to the extent neces-
sary is not a statement of policy but
it is an evasion of responsibility. The
point before us today is that the Gov-
ernment has totally rejected the
solemn promise that had been given

~ to the people in the past. I want to
point out a resolution passed by the
conference of the Chief Ministers and
the provincial Congress Presidents in
1950. That resolution stated that
the immediate object in agriculture
that the country has to set before it-
self is self-sufficiency to be attained
by the end of 1951. Thirteén years
have passed after that and today the
situation has become still worse. But
the Food Minister takes pride in say-
ing that the worst is over. In his speech
he has not said that at least after the
Fourth Plan he will see that wheat
will top coming from outside and the
country will be self-sufficient.

I do not want to complain that this
Government is not building socialism
because I am sure and confident that
this Government can and will never
build socialism in this country. My
main charge against the Government
is that it has not implemented even
the elementary things which would
have given some relief to the people.
Before I point out certain things in
this respect, I want to say that the
late Prime Minister, Shri Jawaharlal
Nehru, in 1933, said: “If an indige-
nous Government took the place of &

SEPTEMBER 15, 1964 in Council of Ministers 1742

foreign government and kept all the
vested interests intact that would not
be even the shadow of freedom”. Sir,
this Government has not only kept

the vested interest intact but they
have been strengthened as a direct
result of the Government's policy.

The history of the last 17 years has
been a history of legalised loot on an
unprecedented scale of the common
people by the bigbusiness, landlords
and the foreign monopolists. The
Government has violated ths. direc-
tive principles of state policy enun-
ciated by the Constitution. Yester-
day, my hon. friend Shri Hanuman-+
thaiya pointed out about these prin-
ciples. The citizens, men and women,
have a right to gdequate means of
livelihood. It is denied to them.
Ownership and control of the material

. resourceg of the community are to be

so distributed as best to serve the
common good. Today the ownership
and control of material resources are
not distributed like that. The essen-
tial food articles in tMNig country are
not controlled by the Government.
They are in the hands of hoarders and
profiteers, and it is not to serve the
common interest. It is being done so
to see that the common interest is
blocked. According to the directive
principles the Government must see
that the operation of the economic
system does not result in the concen-
tration of wealth and means of pro-
duction to the common detriment. I
know what the Mahalanobis Commit-
tee has said. I am sure the Govern-
ment has admitted that the result is
concentration of wealth in the hands
of a few people.

Is there any progress in the direc-
tion of achieving this objective? Cer-
tainly not. The statistics published
by the Government and also by en-
quiry committees appointed by the
Government have shown  beyond
doubt that the Government has totally
failed in implementing the promises
that it has given to the people. What
is more serious is that instead of under-
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standing what the mistakes are, in-
stead of understanding the reasons
that are responsible for this debacle,
their spokesmen go on bragging about
their achievements. That is the main
reason why it has lost the confidence
of the people. I would like to point
out some of these thifigs; “The Plan-
ning Commission admitted that there
is need for an adequate means of
livelihood. After two Plans and three
years of the Third Plan, has there
been any noteworthy progress? No.
Recently the Reserve Bank has made
an interesting study of the wage
trends during the First and Second
Plans. The study shows that during
1952 wages and other emoluments
paid to the workers constituted 68.1
per cent of the national income origi-
nating from industries. The share of
the workergs went down to 422 per
cent during 1961—a fall of 9 per cent.
These studies made by official agencies
show that the exploitation of the
workers has gone up further during
the first two Plans. It is not the Op-
position that is responsible for this. It
is the Government’s policy that is res-
ponsible for this. When fhe workers
peacefully organise and agitate to
bring home to the Government that
the exploitation has gone on increas-
ing, we know what is done. They are
suppressed.

There is the Agricultural Labour En-
. quiry Committee’s Report. It is a re-

port of the Government. There is the
First Enquiry Committee’s Report as
well as the Second Enquiry Commit-
tee’s Report. The first was in 1951 and
the second was in 1957. It is stated in
that report:

“The Second Agricultural Lab-
our Enquiry, for example, found
that incomes of the agricultural
labour families fell by 11 per cent
between 1950-51 and 1856-57".

After the First Five Year Plan when
there was an increase in the national
income, as far as the poor agricultural
labourers are concerneq the result was
that thelr income fell. Not only that,
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their number of working days was de-
creased, their credit was increased and
8o on—I do not want to go into those
details. It is these reports that show
these things.

Take, for example, the case of
central government employees. What
are their real wages today? Their
real wages fo-day are 16 per cent less
than the wages on the eve of inde-
pendence. Every month with the ris-
ing prices the marketing basket of the
employees is reduced. A one-man
commission has been appointed by the
‘Government to go into the question of
dearness allowance. I understand that
the Federation of Central Government
Employees who come to about 22
lakhs in number have decided to
boycott this commission. Why have
they taken such a decision? The em-
ployees have been demanding that the
formula of dearness allowance recom-
mended by the Second Pay Commis-
sion should be revised because that
formula today is unfair and has fail~
ed to give relief in time. They are
only saying that this formula may be
placed before the one-man commis-
sion and that commission may be ask~
ed to revise it Because today the
prices have gone up and according to
the rise in prices the formula given
by the Second Pay Commission may
be revised. The Government is not
willing to put that before the one-man
commission because the Government
thinks that once the Commission
takes up this point its decision may go
against the Government and it may go
in favour of the workers. Their
second demand is that an ad hoc in-
crease in dearness allowance of Rs.
10 may be given. Even that is not
accepted by the Government. They
have, therefore, decided to have a
‘protest day’. What will happen?
Just as in the case of the Sindrj Fer-
tilisers. the Hindustan Anti-biotics, the
IAC and other public sector under-
takings, on the protest day some per-
sons will be arrested under the DIR,
there will be victimisation and after
oppressing the workers and after
creating difficulties for the Govern-
ment and the country the Government
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will agree to refer it to the commus-
sion.

That is the tradition of the Govern-
ment, Can the Government con-
Bcientiously ask the private €mployers
not to redu¢e the real wages of the
workers. A week back there was an
interesting speech by the head of a
®ig industrial concern Shri Tata, who
gaid that Government are passing $o
imany legislations relating to conditions
of service of workers and without
first implementing them in the public
Sector they are asking the private
sector to implement them. That 18 a
wery revealing staterhent.

There is no public sector under-
taking where dearness allowance 38
given to the workers according to the
ctost of living index. for the first
time, in Hindustan Anti-biotics an in-
dustrial tribunal awardeq dearness ai-
lowance according to the price index.
What happened? Government have
gone in appeal to the Supreme Court.
Is this a policy of social justice? The
Tribunal which had been appointed at
Pimpri with Justice Meher as Chair-
man says:

“Public undertakings differ in
an important respect from  pri-
vate undertakings. Profit motive
and exploitation of workerg for
private gain have no signifl-
cance in the State-owned enter-
prlse."

In the eng he has said:

“It is often said that the public
sector should be the ideal emplo-
yer. But unfortunately, in spite
of several years clamour, the
public sector is still behind the
private sector in the matter of
industrial relations.”

‘This is not my opinion, but the opi-
nion of the Industrial Tribuna] that
as far as industrial relations are con-
cerned, the public sector is far behind
the private sector, at least in some
cases.
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Then, about the condition of the
peasantry, the less. said the better.
The actual tiller of the soil and the
agricultural labour are the worst
affected strata of rural society. Here
I want to quote the opinion of Shri
Gurumukh Singh Musafir, a member
in the Panel on Agriculture of the
Planning Commission. He saigq that
at the harvest time the price of wheat
in Punjab was Rs. 14 per maund
while the cost of production was Rs.
18-50. If this is the real position, how
can the cultivator manage to live
during the year?

It the workers and peasants and the
wmiddle class people have not been
benefited from this mis-rule, who has
got the fruits of planning and indust-
rial production? The Mahalanobis
Committee report, a part of which has
been published, says about the role
of Government in strengthening the
hands of the monopolists:

“Government policy during the
Plan period has been responsible
for the growth of the private sec-
tor and in the process especially
of big companies. In addition to
affording a protected market and
the necessary overhéad facilities
and maintaining a budgetary policy
with a mild inflationary situation
favourable to industry, the Gov-
ernment have been promoting the
growth of private industry by ex-
tensive tax incentives”.

This is not my view but the view of
the Mahalanobis Committee, and T
want the Government to note special-
ly the words “extensive tax incen-
tives”.

The data compiled by the Company
Law Administration also shows that
out of Rs. 430.3 crores of the increase
in paid-up capital during the period
1951—81, in all the joint stock compa-
nieg Rs, 404.7 crores increase has
taken place only in the concerns
with a paid up capital of Rs. 50
lakhs or more. These concerns
are known as the giant compa-
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nies and they account for more than
85 per cent of the paid-up capital of
the joint stock companies in the coun-
try. These giant companies number
only 1.6 per cent of the total com-
panies and yet they have got 55 per
cent of the paid-up capital of all the
joint stock companies.

Is there any other proof necessary
about the concentration of wealth?
Even those having confidence in Gov-
ernment cannot deny the fact that the
monopolies have grown ferociously
during the Plan period. Is it not
sheer hypocrisy to pretend that the
ruling party is keen to decrease the
concentration of economic power in the
«country? It is true that Government
have appointed the Monopoly Com-
mission. But, then, so many commit-
tees have been appointed by the Gov-
ernment without caring to implement
the recommendationg of those commit-
tees that the people have no confidence
in the apppointment of a committee
by Government. For example, the
Asoka Mehta Food Enquiry Commit-
tee was appointed; that committee
submitted its report and it was dis-
cussed on the floor of this House. The
most important recommendation was
:about State trading in foodgrains.
Even this year we have referred to
it but Government have not yet ac-

ted that r dati

I need not quote the report of the
US team which I have quoted when I
‘was speaking on the food debate.
This report shows that the Govern-
ment have kept the landed interests
intact. Whatever modificationg in their
rights have been made, have not been
made in the interest of the peasants
or the agricultural labour but have
been made in the interest of the
landlords. Here I want t, point out,
because, Sir, you have been presid-
ing over the Joint Committee on the
Constitution (Sventeenth Amendment)
Bill, that when the Kerala Agrarian
Relations Act was held invalid by the
Courts, Government wanted some
modification in the Constitution. When
the Joint Committee was discussing
that, the whole Bil] was changed, some

ion.
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of the rights which the peasants and
te agricultural labour had were taken
away, some rights were given to the
landlords and that Bill was hurriedly
pushed through ag the Kerala Land
Reform Act. This shows clearly that
the Government have taken care of
interst of only the propertied class.
Therefore, we have no hesitation in
calling this government a Government
of the big business and landlords.

1748

The main burden of the Plan is
being imposed on the common man.
Instead of mobilising resources from
the jed people Gover t are
fleecing more and more the common
At the beginning of the Third Plan
At the beginning of the Third Plan
it was proposed to raise Rs. 550 crores
from current revenues. However,
during the first three years there is
actually a deficit of Rs. 300 crores. The
public sector undertakings were ex-
pected to supply Rs. 450 crores. How-
ever, by the end of the third year of
the current Plan the Government
could raise only Rs. 139 crores. The
only target fulfilled, or rather over-
fulfilled by the Government wag in
the fleld of additional taxation. On
the basis of taxation imposed by Gov-
ernment at present, they are confident
of raising Rs. 2,400 crores as additional
taxation instead of Rs. 1,800 crores
planned earlier. What does it mean?
It means that they would be getfinj
Rs. 700 crores more than was visu-
alized while framing the Plan. Gov-
ernment may take pride in saying
that there is success in securing ad-
ditional taxation. But the common man
is most unhappy about it. 1t is pure
and simple plunder of the people
who are tofling day aend night to
maintain their existence.

Government have further claimed a
big victory during the Third Plan
period in the fleld of deflcit ﬂm.mcing.
The target of the Third Plan in this
fleld was Rs. 550 crores but during the
first three years they have rea
Rs. 616 crores. What is the result of
this? It hag given rise to terrific in-
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flation which pushed the prices still
further, Perhaps, in keeping tune
with the hon. Food Minister, the
Finance Minister may hold us respon-
sible for deficit financing also.

This creation of money has played
havoc in our economy as the prices
are rocketing high. Recently, one
professor from Allahabad, who is
also an adviser of the Planning Com-
mission, has stateq that the value of
pre-war rupee is only 17 paisa today.
When the poorer sections are fleeced
as a result of price rise, the richer
sections have accumulated huge funds
with them, a portion of which can be
seen in the swelling bank deposits.

The prices are also going up because
there is increasing taxation on the
essential commodities every year. Let
us see the rise in the case of major
essential commodities as compared
with the fiftles. First taking up ex-
cise dutles on essential consumer
goods, the following chart will make
the position clear.

1950-51 1962-63 Increase
[in lakhs]

Kerosene 28 16,55 16,27
Sugar 6,46 60,17 53,71
Matches 8,07 21,01 13,84
Tobacco 31,99 63,89 31,9
Tea 3.36 Io,20 6,84
Paper 2,68 13,18 10,50

This is besides railway fares, post-
cards and other things. This pheno-
menal rise in excise duties of essen-
tial commodities has increased the
burden on the common people.

When the consumers are asked to
pay higher and higher prices in the
name of economic development, the "
tax ppovision for the business Com-
munity is not equitable. The bigger
the company the lesser is the compara-
tive burden of taxation.

T want to point out some figures
from the Reserve Bank Bulletin
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which shows the tax provision by size
of companies and which is revealing.
In 1962-68 the tax provision, by size
of companies was:—

Rs. 5-10 lakhs 62.2 per cent
Rs. 10-25 lakhs 63.4 per cent
Rs. 25-50 lakhs 54.2 per cent

Rs. 50 lakhs-Rs. 1 crore 50.0 per cent
Above Rs. 1 crores 47.7 per cent

What do these figures show? These
figures from the official sources indi-
cate that the bigger the capitalist the
more the concessions that he enjoys’
as a result of the taxation policy.
Compare the indirect taxation as well
as the policy arising out of this.

The financial magnates have ac-
cumulated huge funds in the form of
black money by evasion which the
Government has failed to check du-
ring all these years. It is estimated,
even according to a conservative es-
timate, that it is of the order of Rs.
8,000 crores. The amount is constant-
ly increasing every year and is ~or-
roding the social and political life in
the whole country, Instead of bring-
ing this money to book the Govern-
ment is encouraging the growth of
this money. This has raised a serious
problem of corruption before the
country.

I do not want to go into the details
of this corruption because it had al-
ready been explained by many hon.
Members. About the Chief Ministers
of Punjab and Kerala, I only want to
say as far as the ex-Chief Minister
and the corruption charges against
him are concerned. When Shri Patil
went there, he said to the dissidents,
the Congressmen, who now voted
against the Ministry, that there will
be an inquiry. I want to know at
least now whether there will be an
inquiry about it. )

Ingtead of taking strong measures
against it, now, as the Prime Minister
has said they want to prune the
Plan. If this is the policy, the pub-
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lic will have no confidence in
Government.

Then, there is the crisis of the for-
eign exchange. Out of Rs. 2,600 cro-
res of external assistance for the
Third Plan Rs. 500 crores have been
provided for repayment of loans. The
amount is bound to increase every
year and it will be a great drain on
our economy.

The balance of payments position is
also becoming increasingly difficult.

As black money has given rise to
corruption there is the srcandal of
foreign trade which has given rise to
smuggling. The public exchequer is
not only losing crores of rupees every
year by way of tariff but when im-
porters and exporters indulge in
under-invoicing and  over-invoicing
every year the country is also losing
a large amount of precious foreign
exchange which is repatriated into the
country in the form of gold. We have
been demanding nationalisation of the
import and export trade but the Gov-
ernment refuses to move in the matter
and is allowing crores of rupees being
drained away every year. Daniel
Walcott is not the only man who has
escaped. Many more Indians and for-
eign Walcotts are doing, their business
merrily with the protection of the
customg officials. How can the Gov-
ernment escape this responsibiltiy?

I now want to say something about
foreign capital but before that I want
to point out that the Congress leaders
conducted the biggest swadeshi move-
ment. The Swadeshi Certitying Board,
which was formed by the late Motilal
Nehru, refused to accept Binny's cloth
as swadeshi in 1930 b , though it
was manufactured here, the capital
was foreign. In 1945 Gandhiji re-
soundingly d d the collabora-
tion agreements entered into by Tatas
and Birlag with monopolists, like Bri-
tain and America, He said that this
collaboration was anti-national. What
is the position today? In 1948 the com-
panies under collaboration were only
75; in the year 1962 this number was
1,446.

Now the Finance Minister has deci-
ded to keep the doors open for for-

this
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eign capital. The Government's do-
mestic policies have created a hunting
ground-to the foreign monopolists.
The Indian as well as the foreign
monopolists are creating much power-
ful alliances on the Indian soil and
this ig threatening the economic in-
depend of our y. The Gov-
ernment has decided to weicome for-
eign equity capita] also in the public
sector undertakings which is against
the Industrial Policy Resolution. In
Cochin oil refinery the Government
hag already allowed foreign private
capital and. they are repeating it in
Madras ang Haldia also.

According to a study by the US
Department of Commerce which is
very important the profits of direct
American investments in India in
manufacturing industries was among
the highest in the whole world being
20:6 per cent¥n 1962 and 192 per
cent in 1961. These figures can be
compared with US profits in Japan
which was only 9.1 per cent in 1962:
in Pakistan 18 per cent and in the
Philippines 12.7 per cent,

As far as the British capital is con-
cerned, a survey hag been conducted
which shows that the return in 1962
in India amounted to 8:'4 per cent
which was higher than the return
they got in USA, Australia and
Canda.

What do these figures show? They
only show the growing loot of our
wealth and labour by the foreign:
monopolists. Instead of checking this
trend the Government is welcoming it
because the Indian capitalists are get-
ting a share of it. These are very
dangerous things for the independent
economic development of our country
and we are totally against it.

The Government is refusing to tap
the resources in the country because
they want to keep the vested interest
intact; or else they would have
tapped Rs. 4,000 crores worth of gold
which is said to be hidden and
Rs. 3.000 crores worth of unaccounted
money. These resources had to he
tapped. It is not being done and this
path is leading to economic disaster
and chaos.
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The only one good thing is that in

.spite of these things the people are

coming out in a big way to protest

against these things. Some hon. Mem-
bers who have spoken before laughed
at it and they may laugh again now.

There have been movements, strikes

and demonstrations in Gujarat, Maha-

rashtra, Kerala, UP. Goa etc. where
the people have understood that unless
and until they unite and organise to-
gether, certainly there will be no
change in the policy. However, in-
stead of realising the aspirations of
the people, there is suppression.

Because ] have no time I do not
want to show how the DIR had been
used for suppressing workers in every
trade union struggle where Govern-
ment hag been resorting to the DIR.
In Ahmedabad it was resorted to; in
Kerala it wag resorted to not only as
far as the strikes were concerned
‘but the Assembly members were pre-
vented, by means of the DIR, from
attending the Assembly. EMS Nam-
boodripad, who got down from the
‘train after the picketing day and who
did not participate in picketing was
arrested along with the others. It is
‘a very shameless thing that when there
is a no-confidence motion and there is
no majority as far as the ruling party
is concerned because some of them
had gone away, you arrest others and
keep the majority. That is very bad.
But 1 do not want to go into it I
only want to say about the strikes and
struggles. Only the other day a trade
union leader in Delhi had been arres-
ted under the DIR when a large
number of disputes had been pending
between the management and the
workers. I would like to ask this one
question: Is the Government defend-
ing the country or is the Government
defending -the vested interests?

Let alone the private sector; take
the public sector. What has happened
in the Hindustan Antibiotics, Pimpri
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or in Sindri Fertilisers? We had dis-
cussed in this House about the IAC
pilots. It is said that Rs. 2 crores had
been lost by the strike of the IAC
pilots, Then, there is this news of
September 13 about Bhopal Heavy
Electricals: —

“Higher pay for employees.
Emoluments of employees of the
State-owned Heavy Electricals
project....will be raised with
retrospective effect from July 1,
1962 to the same level as that of
corresponding employees  else-
where.”

After 1962 there had been so many
strikes there. Some people are even
today inside the jail. The workers
had been arrested under the DIR and
there have been hunger strikes, satya-
grahag and all those things. Now it is
in 1964 that they say that with retro-
spective effect from 1962 they are
going to increase their emoluments.
What is this policy?

Has this policy helped to increase
the production in this country? Has
this policy helped to create industrial
peace in the country? Certainly not.
On the contrary, what has been the
consequence of this policy of Gov-
ernment? Whenever reagonable de-

mands are put forward by the
workers in the public sector, Gov-
ernment just threatens them and

for months together, théy do not care.
When the workers give a notice of
strike, then Government suppresses
them; they use the Defence of India
Rules; they try to break the workers
and break the unions: and if that is
not possible, #hey use the Defehce of
India Rules. As a result of the strike
of the IAC pilots, we have lost nearly
Rs. 2 crores. If only Rs. 18 to 20
lakhs had been given to the pilots
to meet thelr demands, they would
have been satisfled. But Government
did not agree, and why did they not
they could raise this money always
agree? They did not agree because
they could not raise this money always
by additional taxation. This sum of
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Rs. 2 crores which has been lost is
sheer waste of the taxpayers’ money;
and Government do not care if the
taxpayers’ money i; wasted, because
if the public sector loses money, Gov-
ernment can raise money by addition-
a] taxation, and if the people resist
the additional taxation, they can put
them behind the bars. That is the policy
of the Government.

So, as far as the public sector is
concerned, whether it be the case of
the Sindri workerg or the TAC pilots
and others, the policy that Govern-
ment have followed is one by which
they want to suppress the workers;
they want to destroy the working
class unity; and they want to destroy
the union; and they do not care if
crores of rupees are spent. I would
only like to ask whether action has
been taken against the officers and
those responsible for this. I am sure
no action has been taken against
them; it is only the workers who have
been suppressed.

As regards the working of demo-
cracy, my hon. friend Shri Harish
Chandra Mathur said yesterday that
we had the finest democracy in this
country. [ say that parliamentary de-
mocracy was dead and it was buried
after the Gonda ,poll, After the
result of the Gonda poll, if you say
that parliamentary democracy is the
best anq the finest in this country,
I do not know what it means, Today
my hon, friend Shri Morarka said in
the course of his speech that after
some time, some of us who are here
might not be here. Certainly, if the
Gonda poll is repeated, some of us
may not be here.

I would only like to tell my hon.
friend that there are so many changes
taking place in the country. Take,
for instance, the changes that have
taken place in Kerala. It was not the
Opposition that was responsible for
throwing out the Congress Govern-
ment, but it was the Congressmen
themselve; who were responsible for
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Government something hag been done
there, over which there was discon-
tentment among the people. Are
these bandhs all over the country,
these cases of lakhg and lakhs of
workers going on strike, no signs of
discontentment?  Probably Govern-
ment will think that there is discon-
tentment only if there is violence fol-
‘lowing it. I would like to ask them
whether peaceful strikes and hartals
are not signs of discontentment?
What has happened in Kerala clearly
shows, what hag happened all over the
country in the form of strikes and
bandhs clearly shows that democracy
is dead and it is buried.

Since the Prime Minister has assu-
med governmental responsibility,
there has been a further shift in the
official policy in favour of the vested
interest in the country, both Indian
and foreign. As I have no time, 1
would not go into the details, but I
would like fo point out only two
things.

The remarkable difference between
the prices of foodgrains in the peak
and lean seasons is mow an admitted
fact. At present, nearly 20 millfon
tong of foodgrains are marketed in
the country. Even if we assume that
the trading community takes a profit
of only 25 paise per kilo, it means
that due to the policy of Government,
according to a very conservative esti-
mate, they are given sbout Rs. 580
crores by Government, and that is
the reason why Government refuse to
go in for State trading,

The Reserve Bank gstudy on the
finances of the joint-stock companies
hag shown that the total gross assets
of 1,333 companies increased by
Rs. 367-3 crores during 1962-83. This
shows what the emergency has given
to the business community.

I would also like to point out that
whatever legislation hag been passed
by Government has not been imple-
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that. I do not repeat what has hap-
pened in Kerala. But that is a spe-
cial testimony to point out that finan-
ced and encouraged by the Central

ted. There is the Viscose Rayons
Enquiry Committee’s report in regard
to the thousands of workers working
in the rayon industry. The doctors
have recommended that not more
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than flve hours work must be given
to those working in the rayon factory,
but that recommendation has been
thrown to the cold winds, because
Birla who is the owner of the rayon
mills at Gwalior gets crores of rupees.
That is the reason why the recom-
mendation of the doctors hag not been
implemented. The doctors not mere-
ly said that not more than five hours’
work should be given to them, but they
also said that those five hours should
not be continuous but should consist
of two periods of two and half hours
each with an interval in between.
This report wag submitted in 1959.
There was agitatin by the workers
that the recommendations of the
doctors shoulq be implemented, But
even today, the workers have been
working for 8 hours.

No-Confidence

I would like to point out the instan-
ce of another company, namely the
Southern Structurals Limited, Patta-
bhiram, Madras. Here is a company in
which maharajahs, ex-Ministers ana
others are partners. Out of 2,500
workers there nearly 2,200 are
treated as coptract labourers, just to
evade the labour legislation. Under
the labour legislation, the workers
would be entitled to get some bene-
fits, and, therefore, in order to cheat
them, they are treateq as contract
labourers. The term ‘contract labourer’
does not mean that they are not given
pay by the company; on the other
hand, the company pays them, and
the company gives them the raw
material and yet they are called con-
tract labourers. The result is that
2,200 workers in that company do not
enjoy the benefits of the labour legis-
lation. I woulq like to ask whether
Government would enquire about this
openly. For, some Ministers, ex-
Ministers s well ag present Ministers
are the shareholders in it; and because
they are interested, 2,200 workers are
treated as contract labourers and thus
denied of the benefits ©f the labour
legislation,
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The Inams Abolition Act had been
passed by Government, but for the
last ten months nothing has been
done. The President also has given
his assent to it, anq yet nothing has
been done,

The Indian people have given
more than enough time to this Gov-
ernment to do some good to the
people, but Government have failed
to keep up the promises. It has
bolstered only vesteq interests in the
name of socialism. As Shri Morarka
has pointed out, last year also we
hag brought forward a no-confi-
dence motion, but the ¢ Government
and the ruling party had a majority
and therefore, that was rejected.
Thijs time also, the majority is there
and that will dismiss the no-confi-
dence motion. Lathis, dandas, re-
volvers, bullets, the Preventive
Detention Act, the Defence of India
Rules, the Criminal Procedure Code,
the Indian Penal Code etc, are the
powers or weapons in the armoury
of Government which enable, them
to remain in power. But as far as
the dumb millions are concerned,
who are not parading in the streets,
who are not shouting slogans and who
do not come outside, there are
crores and crores of them who when
they go to the market or to the
ration shop curse this Government.
I am sure that these dumb millions
will come together one day, organise
and unite themselves and see that
this Government is pulleq down.
Till that time, Shri Morarka and my
other friends may think that certain-
ly they have a majority here and
they can do what they like.

The situation in the country today
is such that it is time for Govern-
ment to understand how they are to
change their policy and why they
shuld change it. But the reply of
the Food Minister hag shown how
their mind is working. As reported
in the papers, the Prime Minister 1s
stated to have saiq that his party
Members should try to reply by
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hitting back. Yes, let him hit back
at us here, with slanders and other
things, let his friends hit back at
the people outside also. This hitting
back at the Opposition and at the
people will not solve the problems. I
hope that in the long run or even in
the near future, the Government will
understand that.

Shri G, N. Dixit (Etawah): In my
vpinion, the motion moved by my
hon. friend Shri N. C. Chatterjee is
groundleéss inopportune and  mis-
conceived. I call jt groundless be-
«cause most of the charges that he
has levelled in this House had all
been levelled when the motion moved
by Shri J. B, Kripalani was considered
by this House on the last occasion,
and those charges were rejected by
this House. The charge of rise in
prices and the food crisis was also
considered by this House a few days
before this motion came up in this
House. On that occasion also, the
policy of Government was accepted
by this House. On all points, there-
fore, this House had accepted the
‘Government policy and the Govern-
ment stand and had repudiated all
those charges, and the case had been
decided against the Opposition, in
other words, against the motion of
mmy hon. friend Shri N. C. Chatterjee.

My hon. friend Shri N. C. Chatterjee
4s an astute lawyer and he knowg full
well that when a case is decided, it
cannot be reagitated. The principle
of res judicata is well known. It is
mot a principle which has come only
4n the annals of the British system
of jurisprudence but it has been ac-
eepted throughout the world. I
think therefore that a point that has
®een decided once by this House should
not have been brought forward again
in this House, and it should have been
withdrawn if it had been brought for-
ward by my hon. frienq Shri N. C.
Chatterjee. Either my hon. friend
forgot the law or he thought that he
‘was talking to the mob and not to the
‘Deople who knew law.

-Therefore, I say that thig motion 1s
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groundless. I say that this motion is
tnopportune for thig reason. 1 agree

with the Food Minister when he said
that to meet the food crisis it is ne-
cessary to create a climate of confi-
dence. If the Opposition really wan-
ted a solution of this problem, it
was their duty to see that this motion
was withdrawn, because the only point
which they had to consider was whe-
ther this motion, the talk of food
crisis in thig House, the censure of the
Government on the question of the
food crisis, was going to help in the
creation of a climate bf confidence or
was going to wreck it.

We considered this problem at the
time of the food debate, I think every
one of us is convinced that the imme-
diate cause for the food crisis and for
the rise in prices was the grave agi-
tational approach, the movement of
Bharat bundh, U.P, bundh, Maharash-
tra bundh that was gtarted. Why?
As soon ag there was a cry that com-
modities were scarce, people started
collecting the commodities. The
tenant wanted to take his commodity
to the market, but as soon as he heard
this, he wanted to hoard it, if he could.
The businessman, if he could afford it,
withhelq the commodity from the
market for profit’s sake. It wag the
result of a scarcity of commodities
caused by the agitational approach of
the Opposition parties that created the
crisis. I know on account of the agi-
tation that wag started by the Oppo-
sition, our Food Minister made a state-
ment in Delhi that he was thinking
that the zones should be abolished.
One day before that statement, I had
purchased wheat at Rs. 18 a maund;
the next day, the price shot up to
Rs. 22 per maund. This happened in
the case of another Minister also, In
U.P. on account of this agitational
approach of the Opposition, he made
a certain statement. People knew
the crisis was on and they started
storing foodgrains. I held a conferen-
ce in my constituency of a large num-
ber of tried workers from almost every
section of villages. I came to know
that foodgrains were there, but in
every village big tenants has stored,
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on account of this crisis, good quan-
tities of grains with them. This was
the result of the agitational approach.
What the House has to consider is
whether thigs motion is going to help
create a climate of confidence or
wreck it. In my humble submission,
this is going to badly affect the climate
and therefore, I say this is inoppor-

tune.

This is inopportune also for the
reason mentioneq by Shri Masani and
Shri Dandekar. The Shastri Govern-
ment came into office only, about
three monthg ago. With only three
months in office, the opposition want to
hit the Government on the first day
that this Government sat here in the
House. Where was the occasion at all?
of Course, the previous Government
which was jn office was also of the
Congress. Therefore, you want to
challenge this Government, the pre-
sent Cabinet. But this is a very in-
appropriate occasion for Shri Chatter-
jee and his colleagues who have spon-
sored this motion, when it has been
in office for hardly three months.
Therefore, on this ground also I say
that the motion was inopportune.

Then | say that the motion was mis-
conceived, and for this reason. On
the first day that he accepted office,
Shri Shastri held a press conference
at which in reply to a question put to
him as to what he wag going to do
first, he said that he was going to
bring the prices down. He was going
to do that as his first duty in office.
He is a sincere man, a good man, a
man with his affection for the people.
He wanted to do a thing, But the day
he made this statement, there was a
big conspiracy in this country. My
own view is this, which is an inference
drawn from facts. There was a con-
spiracy to .defeat Shri Shastri on the
policy statement he made. My hon.
friends opposite attacked the Con-
gress Government as acting in colla-
boration with big business. May I ask
them which was the party which pre-
genteq the petition of Shri Rama-
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krishna Dalmia in this House? Which
was the party which presented the
pition of Shri Shanti Prasad Jain in
this House? Were they not radical
and socialist party members? Still
they had the cheek to say that it is
the Congress party which was acting
in collaboration with big business,

After all, you can never have direct
evidence 'of a conspiracy. It has tc
be proved by circumstantial evidence.
There is ample circumstantial evidence
to show collaboration between the
Opposition—those who have brought
in this motion, and big business. It is
one thing to talk and another to do
something else. I do not think that
these learned, highly intelligent
people, did not know that if the cli-
mate of confidence is shattered.
prices would go up. They knew who
were going to benefit out of this situa-
tion. I cannot for one moment
accept that these people do not know
what is going to be the effect of the
agitational approach, the Bharat
bundh and all those bundh move-
ments and also the motion of no-
confidence in this House. The coun-
try will charge them with having done
an anti-national act. This agitation-
al approach and this censure motion:
are going to benefit only the
hoarder and big business. If there
is any hoarding, this is going to
benefit only those pecople. Therefore,
I say on this ground also, this
approach was wrong and motion is
misconceijved. I am sure in spite of this
challenge, the Government will suc-
ceed in meeting the food erisis.

What was there to attack the pre-
sent Government during this short
period of three months, apart from.
the food crisis. Was it not a period
when this Government for the first
time thought that the big challenge
was that the need of the man should’
be looked after and the machinery
given the second place? Shri H. N.
Mukerjee charged this Government
with shifting its policy from that laid'
down by our late lamented leader.
After all, there is the question of
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character, because the development
of the nation depends upon the man.
It was the cry of the opposition that
the question of character, honesty and
integrity must be given first priority.
Shri Nanda started this crusade
sincerely and is doing everything pos-
sible for an individual to do sitting
in the office of the Home Minister.
When he is succeeding to a great
extent, and when the whole House
has acclaimed the steps taken by
Government 1in connection with
Punjab and when Government is
taking steps in connection with
matters in other States, was it the
time for the Opposition to have charg-
ed this Government and the Home
Minister, who is a member of the
Cabinet, with lack of confidence?
Was it the time to bring this charge
against the leader of the present
Cabinet who truly represents this
country? I remember the great
words spoken by Lord Templewood
(formerly Sir Samue] Hoare) who
was Secretary of State for India,
about Gandhiji at the time of the
Round (Table Conference. There a
question arose as to how Gandhijl
should go to meet the King. Gandhi-
ji would never agree to wear the
robes necessitated by protocol for
going to meet the King. Ultimately,
somehow Sir Samuel Hoare to agree to
Gandhiji going to meet the King in
his  ‘naked’ condition. He was
called a naked fakir and
therefore,, I use the word., Dhoti was
almost no cloth to an Englishman.
When Gandhiji went to meet the
King, Lord Templewood said: I do
not know how this interview will
transpire anq what will come out of
this: there may be difficulty and 1
may be taken to task. Gandhiji and
the King met and the King broke the
silence; How is your India, Mr.
Gandhi? Gandhiji said: As I stand
before Your Majesty. He represen-
ted India truly; he was the Father of
the nation.

14 hrs.

Shri M. L, Dwivedi
Are you representing?

(Hamirpur):
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Shri G. N Dixit: No, Therefore, Shri
Lal Bahadur Shastri is the leader and
1 am not. We have got a true leader,
a simple and sincere man and an
honest man and we are proud to have
him in office. This party unanimous-
ly elected him anq after that election
here are some friends of ours, who
knowing full well that the resolution
ig going to be rejected yet come with
such a motion on the very day on
which he sits here after assuming
office. So, this is a misconceived idea.
Government is trying to do its best.
You may have some charges against
one man or another, on one point or
another. For that an adjournment
motion was sufficient to discuss
matters, If the Opposition brought an
adjournment motion, Member from
this side of the House would have also
voiced” their feelings on different
questions of policy. But this no-
confidence fidtion is entirely miscon-
ceived.
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I will answer one point raiseq by
Acharya Kripalani about disruption in
the Congress ranks. He forgot to
think of the bonds of common concord
that binds this great party. It is un-
fair if you talk only of some points ang
do not consider the other points.
Every day, here and now, there are
points of disruption in the Opposition
groups. He himself resigned ag Con-
gress President ang joined the KMPP"
and then associated with so many
other groups and perties and lastly he
is sitting alone. Is there not a ten-
dency of disruption in him? Is there
no tendency of disruption in Opposi-
tion Groups? If there is something
like that in the Congress camp, why
should be lament for it? They shuld’
try to minimise the tendency of dis-
ruption in the Opposition ranks and
forge a united and strong opposition:
which is needed for a democracy. We
want an independent and responsible’
opposition.

Food must Be given the first priority.
1 ghall conclude in two minutes, Sir.
Gandhiji used to say: one gstep is



1765 No-Confidence

[Shri G, N. Dixit]

enough for me. Let us not talk tall
and shout slogans; they will not solve
the problem. Let us decide to have
complete irrigation facilities for every
farm. If we can give one well to
-every farmer in this country, I think
this Government would have made a
great accomplishment. The real prob-
lem in the village is irrigation. We
have been talking tall and starting so
«many schemes with all sincerity. But
as Gandhiji said our problems are en-
tirely different from those of the
‘United States or the United Kingdom.
‘Gandhiji said always that this country
shoulg take to rural civilisation; it
<annot adopt urban civilisation. The
day this country follows the west in
that, it will be, he said, the doom for
this country. I am quoting his words.
We have committed this mistake. We
must talk less and do things in the
right way. There is only one philoso-
pher for us; he was the Father bf our
nation. We cannof accept Marx.
Let this Government accept Gandhiji
as the philosopher and take to rural
civilisation. Let us look to agricul-
‘ture and give top priority to agricul-
‘ture Government and the Cabinet by
its resolution must give top priority to
that. By doing 80, it will follow
‘Gandhiji’s dogma: vne step is enough.
‘With one charkha, Gandhiji fought odr
freedom struggle. He taught us that
we should give the top priority to the
wvillages. That should be our aim. 1
think we will succeed in our efforts it
~ve aim at one well, one farm which
‘was the way he taught us.

siret wrfeet frrm (ariar) : -
=q wgRT |, o, i s
o faQft g & wrtT wea & faay
AT F GAA R g, Sa gy A
33 favars gar o d e Faw R @
3, afew 2w ¥ fagy W EaTHE
!rqfa s § S99 BT vf-
AT ®7 T A fa<rr w7 93M
e, ag o 4 g, fe g oo
Fvfiray ey ot e, ot v Ay
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HEENT H AT AT 9 AT @R
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TS TV QY o7 qwa v o Hraa
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% ff 37 F THATHE qGENT FY W1A-
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wREEw & fag @ df, fEy

. I 9w & fasrw ok wfaww

T ol

& faeren i g e § fn
Tg wfavara-SeTe MY ¥ 9gy Wh
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wERTTR ¥ ag W wifge 9t fw
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R gy § fr g g wfavEme &
FEATT 9 Y, T AF F yE@E qanl
wvdf, gz W st d o) ¥ oa™
T GART 7 9 | gEfag AT W
X ¥ 770 ¢ fF oF uF mer W
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o &, @ &, fr gad = g
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QO e § 6 B w7 Sfd fm ag
g gefrer 3 3 & Y W TR
T T e gEdr 9Tl #F aeEIR aq
el WK & FCAfAT s gEd Tt
¥ T a9 WY A § nfe v
3 w7 S i w1 g
¢ Sfs qFY & aorg wAT™ aTEr
a7 oy, 1 ¥T § Fomd gwal w W
[ ? felt WY 7@ ¥ O XA W @
safiy 7Y & s o ot STy ® T oot
qIFTT 7. T | q% WY 9 A
qraT g aar ¢ 7

TF AHg gaeT ¥ w5y fF A
FrEt F AT FET TEATE § W
TR W oa w7 ooy &
I § gt g § & ag wwe
O EAL HICOART qHR S
&7 F o wwE AR sEwd R
W EO TOE G §, AT H
wHhaN A § ! o T
a4 § WX 9y & 41 97 § 6 ww
1 g fe we s W dar
& safem gR it w fif wmaw 7 e
T w1 S Y s T e .

OF WAAT 838 ®Y AT 1 GT
Cw o g ) SN 9o f
¥ gera afafaat avd o @y &7
i ag W TR fFar § 5 e
dar gar &1 g #1 few & fag
I WA aEer A wRre afafat
* faeelt ST Y | & 97 & qoAT TneEt
g e saeR afafaai a s s & w
U afufaat amd o 7 e R
& FToww Y g fiear o, ag T g w9 |
# et oY ag oY o T § s
a3 =T frar smar W IvgE qEE
far o arfie gard o @ e @
g YW AT |
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# wrgdY &Y & AN #5136
¥ FIE AT aEd oy gEE & e
SiY wrEi GHE i W qreT ATne §
aft & A1 ofr g§ § o fow w
foem wov &Y afw feam & 7t &
Iu%! forem 7 & fag % AwAe
¥ qrw afear wEhe gt YT S S
afa #1 fopdm &< fear Tav 1 WL
W qfT & & F gy @ AT
AT & FTRA g | AR gar
s 7Y a<E § qEdt @ A gw A
qUET FY GART TAE 9T

T wFT § Fwefa wEes w7
fewe fear mar w11 W AfF SA
oW wg 7§ W e & e @t
& meieE & aww ¥ NE aEeEE
qTE Ug W w7 6 99 97 R &
Fw wmar wo o fawer & ow
s faa war a7 A7 gt o< wHinaw
wfedT & W7 a7 foy @ 7 AT
T Ared wwwiww fear @
a1 TEET AT ug, g 5 agr 9
10 ¥ & &T 20 %R 25 U@ a®
i vz T, G ¥ wgerw W 9T
w1 ady K et g fv g 2w
# s Y og anfe ag Y FeaE F
a3 i w3 3, 7w 9w snd v
g% | =marfaE & e Anfrafes
STEW a9 ¥ 97 awdr

are afeae fraem €, Sueaw
HEITH, WY FEET F) GART q96aT § ¢
AT mrardy qTAT qEHT AT @R v
™ 9T % & & fog & 0w gere
T STl § | O TR 2R wemn g
fs fom wmr foar & & & wfaw
=Y g, 0 A7 ¥ ufaw 3= dar W
Iw Bler &7 &9 war W N o
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34 &35 & g dreT §7 Al § e A
AT dT Nt WY SarE aw9 G

g guesl 9 agd #
wr§ averT OF T 27 &1 F Wt g
fie @Y =i, o 1 g o aewfasme
¢ = 9 7@ fawy ) wwwd § Ao
T | q7 gw  faww wx wafaw
ey &Y s A o g @} fax
& A o g I T B FT I
& T qEET QT g1 W © e
afr W w@X F A0 X oA q
g7 ¥ 59 e X fasT @ §, gy
N g § T o §
X TETT &Y qTArAAT FH Iq fawrer
gfa w1, 37 sgwe gfa o e
N wferw g N ar wfgy ) wi
& sy dfeq xE § wuw oo &
Ttz W1 zw 2w & fau sfqer war
2 IY ey wwTT WY wweT A e
Luce sl

dmfrw sfaard 3 o & afY
TN Y TF §EL F g fse 7 faar
& o' favr ow o @@ fag o www
& i 9% oF W% @Y S §, dA
Faar &1 fammw § AT el Wi aw
W ARy | T W e
2 e ow Wit 919 gw o A 7 Rrad
T N FwrE &, A i 57 7 o Forar
8, S forely waeT< & 3 o 1 O iy
gt faT gart gaw W& o & wre
¥ § W< favg A fog wif & 97 9%
[ H Ay g, gw o oA FW oA F
fr 3o mf= & qa § 95 fava e avd
mA-geTETHe A Afifr & g
v & maf @t & g A ow
fadag wmifs weY ¥, fada wmf &
= X g, IT e § grere
aar W few }q § 1 AA-gETEIRE
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# mifes § St qm gare ok wwar
¢, SuwY w@ & wreeAT gAdtr §
wread afea @ o § A Pt
N FIATA A & g ¥ o § greArsAw
TR g § A A e w7 fewrr
& g waT @) AT ey )
fermem =1 o U qoae, fawa af@r
T UF TF Nia I o § W) &
T & o TRl gaTa 8, ¥ A w18
fir feorerg € yfa gRTY § SR gATY
@i o aw S a wfer §
e &Y wiE 8, <7 ¥ ufed §, 59 97
& wamT FT wifEy Wi T ®
waee fegm ® o gw<g @i g
W T ¥ wiavw S 64 e F
T W o v A o wifEd

T ST Y A7 HH gAre Fadnft
Wt ¥ A are arfee & e
faear, arx arx AT & frF fmy
IHN AFT T AT TR A A
AfFT ox WY TATAE gETE IR
a# fear) & weelhy g e wrEAT
wTr %1 AN wfewre ST § Wik ag
IAET FHew oy §, Ffew ag weew Y
A ToET & FF o w F TR A
a7 A% TAeE gErr W
o0 o § ¥z & wa vy w g fw
ox Wt faielY g & AT AT &
e ¥ qar guTe g W A fire g
fora® gaThr wier agdY & W =T
T AN F, T qAW LT

wrrrr fidm gl af @ ¥ &
¥ gem ¥ fed ) foim Y sAfes
wamar § s gt W g e e
HaftwaiA g F 99w
£ Fe & wod ai § AwT TTE wT AW
Y T F W ) @y @ gwer A
& ¥4, 96 gz ¥ a1 &G AY ey 9
¥ § ot aw AT o ¥ awk § o
® | W A ¥ gH OHAN & N sT
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[ wfr arfeft o)
& wix o wofr-afy oft o F WA
fa2w¥ & &g TErOQl TRy A A
W, T Y W ARG N q@
a1 7w gme Tl e, S gt
o ¥ wiw Rw & Tk off A7 e
AW Y W ¥ oAt fax AR T 987
ST TF AT AT 9 Y g B
T8 FT A &, 79 7% AT v AEY
¢ fr s o A gz A ao 91
7|

¥ & usefy &1 owEa A
& w1 o fao faar o &, =g
AT g SR &) fw e
Fegfres ardt & searage, T SR fag-
TATYN WA FT A FA F7 ey
fear mr 41 @7 W ATEQY qr, A
a1
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saifmaTiwiNdsTa
Frar areal & wfier w<aT gy g
faar awg 7w O ¥ wfawae & T@™
Y @A a5 7 wF M F 47 5%
T o A0 T WeE qoer qan
S Wl 97 g fawara, sy w@r
R T7 wma ¥ & s &
AT wEEt & W S F AT gt
g froowoase & o #, ww Ffew
q9g ¥ IAFT F<eq AT A1fed fm &
fawaronr sqfat # st wfer st
T M FTE TAACHF Tferal F wd |
afe g fear ot & s sereasi
AN Wt wfeasal w1 s
1 JmwfRrq oF T T AW

Shri Chandrabhan Singh: (Bilas-
pur): Mr, Deputy-Speaker, Sir, the
speeches of the big guns of the oppo-
sition firing sputniks, rockets, hydro-
gen and atomic bombs using the same
ammunition—food crisis, shortage and
high prices, corruption, Chinese inva-
sion, Pakistan, Kashmir and evacuee
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problems—have not at all hit the
bull's eye. Not only that; they have
gone far off the mark, as they have
been using the same ballistic calcul~
tions for different ranges and different
missiles.

I have been reminded of my experi-
ence exactly 43 years back when I
was a student in the medical college,
when we used to be taught the science
of prescription writing. First, we
write the name of the patient. Here
the nam¢ of the patient is the Prime
Minister and his Council of Miinsters.
The doctors are what you call the ten
dikpals of the various parties. The
first top physician is my friend, Mr.
N. C. Chatterjee. Let us see what
these doctors have prescribed.

Dr. Chatterjee prescribes the first
item in the prescription, namely, qui-
nine. The second item comes from
Mr. Trivedi—arsenic. The third one
comes from Mr, Goplan who prescri-
bed mercury. Prof. Hiren
Mukerjee prescribes Iodine. There
are others who have prescribed chil-
lies. Some of them have prescribed
bismuth and carbon; some have pres-
cribed magsulph. The ninth is from
Mr. Dandekar who has given aqua“*
pura.

While being taught prescription—
writing, we used to be told that the
prescriptions must have certain qua-
lities. The first quality is that the
drugs must be compatible. That
means, one drug should not react
against another. But when you look
at this prescription, they are incom-
patible and connot go together. The
mixture they have presented is
bottled in a leaky bottle, leaking all
the time. The mixture will not
remain there. If you look at the
colour, it is black and dark and
nobody can like it. It has got @
nauseating smell. If tasted, it is not
only bitter and unpalatable, but it
creates tremendous difficulties te
gulp it. If you swallow it, God
forbid, perhaps it will remove you
from your very existence because of
its fatal potentialities. That has been
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the performance of the Opposition
while bringing forward this motion.
It proves beyond doubt that they have
no case at all. They have proudced
a prescription which, I am glad to
say, no Prime Minister or Council of
Ministers will ever take, because we
on this side are guided by scientific
system of medicine. We know the
incompatibilities and the weaknesses of
the opposition parties, how they have
combined and brought out a prescrip-
tion which will never do good to
either the Prime Minister or the Gov-
ernment or the country or the comon
man. That is my first impression
about this motion of no-confidence
brought about by this unholy alliance.

The physicians belong to different
systems of medicine. Some of them
belong to the communist system of
medicine, some to the capitalist sys-
tem of medicine. Some of them are
Samyukts and some are Swanfan-
tras. These are the various varieties
of physicians who have combined to
produce such a bad result. It is just
as well that the modern medical
science knows much better and the
Prime Minister and the Council of
Ministers are quite safe in the safe
custody of the scientific system of
medicine. .

To judge the performance of this
Government and the Congress, let us
have a quick and rapid look back a.
the history of the last fifty years.
There was the Gandhian period from
1914 to
World Wars, the emergence of
Mahatma Gandhi with his band of
leaders and followers imbued with
the idea of satya (truth), sacrifice,
service and non-violence. During
this period, the greatest mental
change—that is the most important
thing brought about by this band of
workers—agitation, fearlessness in
going to jail, strikes, satyagraha,
dgﬁance of law and order undep cer-
tain circumstances and dissipation of
fear complex from most of the people.
As @ result of this accumulation of
forces, we obtaineq independence on
15th August, 1947. This legacy of
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1947—33 years—with two
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deflance of law has pervaded and it is
still being practise by the leaders of
the opposition and their followers.
I thought that the deflance of law
and order ought to have been given
up the day we obtained independence
and introduceq real democracy.

Then came the period of the great
Prime Minister who is no more, the
period from 1847 to 1964. During this
period, we had the misfortune of
partition of ‘the country, the holo-
caust which followeq the partition,
the framing of the Constitution
and planning for wealth-and the
three big Five Year Plans, We
should = remember that the late
Prime Minister always haq a great
vision. He looked at the world and
wondered, where is India in the
comity of nations when you think
about power? The most powerful
thing that can give power to a country
is steel. In steel production we have
got a place in the world. While we
were nowhere before, now we are
somewhere. The second importent
point is power. We have big dams
producing  electricity. We have
Hydal and thermal plants and the
Necluar Reactor (Trombay) which are
producing a tremendous amount of
electricity. The third important point .
which shows the strength of g nation
i3 heavy industry. Here also we are
much advanced and we are producing’
great things. We are trying to be-
come self-sufficient in all these things,
So, the late Prime Minister has done
a great task and the nation will al-
ways remain greatful to him, for all
time to come for the greatest achieve-
ments of time. It is futile for me to

ate these thi

During thig very period, land re-
forms came. Certain things—abolition
of Zamindari, Talukadari, Malguzari
and Princely states—were done and
we thought that land reforms will
solve the problem of food. Unfortu-
nately, that has not been the case.
There has been fragmentation of land
and ag a result, food production has
lt:::n been as good as it should have
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During thig period, there hag been
pumping in of currency and foreign
aid. There has been tremendous
increase in . the fluid
circulation of money and deficit
tinancing ang gold smuggling and
black-marketing ig holding sway.
During this very period, Chinese in-
vasion came. ' There was also the pro-
blem of Pakistan and Kashmir and the
East Bengal refugee problem. These
were /the most important problems
whicll have faced us.

Let us be fair and square. Every
Indian and not only the Government
of the late Prime Minister and the
Congress, but the people can be
proud of all these things. We are
thankfu] to God for giving us as
Prime Minister the very best in the
world, who has put the country at
the top. We shall always remember
him for his greatness.

I would like to call the present
period the period of peace and plenty.
T call it the period of taking stock of
the situation. Looking back—not
leaping back—what do we find? Popu
lation is the most important thing.
Population has been increasing in the
world at g great rate. Formerly the
population growth was 1.2 per cent;
then is was 1.4, 1.6, 1.8 and now we
have the tremendous picture of 2.5
per cent. The world population is
more than 320 crores and India's
population has touched the high-mark
of 46 crores. Every year we are
multiplying at the rate of 1 crore,
which mean 10 million more months
10 feed every year. As a result of the
tremendous increase in our population
our plang have fallen short. Our
food production has increased and
everything has increased, but they
have not kept pace with increase in
the population. So whatever and has
been done in these respects has not
been successful. This is a very im-
portant point. Let us remember for
all time to come that unlesg and until
we solve this problem of multiplication
of the population, all our targets will
only fail. Let us therefore put our
heart in it ang solve this problem by
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family planning and control of popu-
lation to some degree. It we do not,
it will not be possible for us to feed
our millions.

Let us remember that the amount
of food production in the whole world
ig also not enough. The world popu-
lation of 320 crores is not getting
enough to eat. And if we multiply at
this rate, by 1996 we shall be 92
crores and the world population will
become more than 600 crores. So this
problem ig not only a problem for our
country, it is an international problem
and that problem has got to be solved.
And it can only be solved by research
and by producing cheap contraceptives,
that is by adopting radical methods on
almost a war footing. Then only we
can solve the problem.

Then, coming to the present Opposi.
tion, who are they? All old stalwart
nationalists and Congressmen. And
now they are non-cooperating. Why
are they non-cooperating? Because
they have been frustrated and they
are disappointed. That is the reason.
We have all respect for them. But
let us consider this. In any scheme of
democracy what is the function of the
opposition? The opposition functions,
if they are sincere, in a responsible
manner making constructive criticism
all the time. What have the opposi-
tion done in this respect? Their cri-
ticim is of a destructive nature,
whatever we do. Whatever the Gov-
ernment does, the opposition comes
forward with some sort of criticism of
a destructive nature, they start de-
monstrations, they indulge in preach-
ing of violence and defiance of law
anq order and fasting, and other
things. Even in the present debate
they have flung abuse and forecast
deflance of law and order in the
ofing. They are threatening us that
“if you don’t do this, this will happen”.
That is what the present opposition is
doing. Is that responsible, is it proper,
is it fair has the present opposition
given a fair and square deal to this
Government itself?
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The newly found talent of the Swa-
tantra Party in his maiden speech,
although not supporting the no-confi-
dence motion, sang the maiden’s
melodioug song of giving the Govern-
.ment a chance. It is g tune to lure
ug into the lair of Big Finance. We
are not going to be trapped by such
assurances as have been given by the
Swatantra leader. The same thing I
can say about the other leaders. Their
object is to mislead us.

What do you see when you look
.around the world? If you look around
the world anywhere, whether to the
<ast or to the west or to .the north
or to the south and see what is hap-
.pening. You find either military dic-
tatorships, guided democracy, kings-
:ghip or other forms of autocratic
rule. Ours is the only biggest demo-
<racy in the world which is still on
its feet and which is creating confi-
-dence in the whole world. This
proves, if proof wag needed, that
democracy has taken deep root in our
-country and hag become part of our
body politic. We have to thank
Mahatma Gandhi and Pandit Nehru
and the milliong of workers in the
country and even the opposition for
this great achievements that we have
‘made. 2Bl

Coming to the food problem, which
is most important, everybody has
talkeq about it. But why is it so?
Because our press ang our adminis-
‘tration have given no publicity for the
villager or the villages which com-
prise the millions, 82 per cent of our
population. They have not been given
a fair deal. When people talk about
the food problem, they do not talk
about the villages. This point is of
great importance. And how can this
be solved? The present Food Minis-
yer has already got the situation well
in hand, and the long-term measures
must treat food as a basic industry.
“When we think about basic industry
We need money, material, methods,
machine and man. Let each and
every one of us keep in mind the
"dignity of labour and go to the land
‘and back to the villages. Only then
*can we solve this problem.
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Now a clarion call has been given
by the present Prime Minister and
he has already asked for the co-
operation of the Opposition. The
second thing is, let each parliamen-
tarian, MLA and MLC go and live for
three days in the year in a village.
He hag already said that. That means
he wants that the villages should have

the amenities of sanitation, roads,
water to drink, schools and health.
Let

This is a very important point.
us make the villages worth living, and
instead of the present urbanisation
let the process of ruralisation start.
Let ug turn back completely. Do nof
give facilities to the cities to become
On the other hand, let the

bigger.
countryside become bigger. And let,
what I 'would call, rural institutes,

rural colleges, rural industries and
cottage industries, let them develop.
And then only can there be this crea-
tion of 3 combined economy.

People complain against what we
cal] democratic socialism. Let them
remember that democratic socialism
is an experiment. Where therg is
democracy, there ig socialism. We are
trying that experiment and it is our
duty to see that democratic socialism
will prove a success. And there is no
doubt that with the present Prime
Minister and his band of Ministers
ang with the country behind him
democratic socialism will prove a
success, and it will not be far off when
the success will be proved beyond any
doubt.

In conclusion I must say, let this be
an era of peace and plenty. Let this
be a culmination point of the Gandhi
and Nehru period. If the American
agriculture can feed the world and
send grain to Russia, India and other
countries, then the Indian farmer can
certainly feed India. Let the price
of the Indian foodgrain be fixed at an
economic and better level. The agri-
cultural labour’s earning should not
be lower than what an average
worker in the town or factory will
get. That is a very important point.
And once you do that, the granaries
will be emptied, the hoarders will
dislodge their stocks, and every inch
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of the land wil] be tilled like that we
see in Japan.

In this work our great friends of
the Opposition can give their support
and help if they are really sincere and
if they want to help the poor, the
down-trodden and Dridra Narayan.
And if they help I have no doubt that
the so-called Ram Rajya which iz our
aim, when everybody will get his
food, everybody will have clothes,
everybody will have sheiter and get
his requirements, wil] be brought to
this country. So my request and
appeal to the Opposition is not to
come with this sort of thing, because
by this method they are only creat-
ing defiance of law anq order which
will not do any good to anybody.
And they are responsible for this. As
regardg this no-confidence motion we
know the result of it. As I have al-
ready said, it is such a bad mixture
that the Government is not going to
take that mixture; and it is not good
even for the Opposition. It is a bad
mixture. I will gppeal to them to
co-operate with the Government and
not to come with such motions.

Sir, with these few words I oppose
the motion of no-confidence that has
been moved.

W go fao WA (w¥zmy) -
IureAy TEE, T wiavEe wwT 97
A AR A DY TR 7w
&7 g &g aEn F I S 5O
FE AT | TGN W AT GO XTI
@ AR ¥ AW 9T A 9 a9 W o'
& a1 ¥ ¥ ITF ¥ aga O w7 W@
SR ¥ aF A I AAEAT FTHE
T w7 3w fowar T

w wfrw e & AR § g
T T A ¥ q%A F W Q) A
et & v & efY fomr & v
& fiF FowT & w=e, woere ¥t Aiagt
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FaRRE SN AR Y, Nys A @
T § 77 AT W A AT CF R
2 X yoeiee & wefmt ¥ oF e
|7 F1 Fd—Tioraa fog ot oF Wy
gedum frarar § wade gegE
Igt I Uy Afavare ST @ g

T W aE F A §oady
aTaT $Y frTer fagm o R e Sy
#aCE # qTA B AT A, @ AT
arew g £ Aw & w fey wwe
Y s G 8, 20 & g v A
faege W adi §, fet faega wft
%, e guet e oY) Al et
& w< g0 ag & s § Wik ag
W 5o ¥ ger &, Ser e gwgreay
qIEE T FFT 9T, T Qe w0 ]
ITE ¥ WY aqrelt wr<art &, Qv
s g | " 3§ aTw &
AN IATITRE S A o9
& 3T wg ¥ O firdY awen T gw
Y T | W A wEe) feafy § ww
FAT A I T q) TEF A% A §6
ot qar w3, Y g w5 favae
O ¥ a% I fry gAY At ag ow.
TqE qeix grit

TTOTH & IR ¥ 99 T T WA
o e gR ST g A A
AT L, THAFTE T H
vt WY OF T g, WIR I 59 B
S aTom A ¥ g frdw ¥ @ Y
qEET T § | To qTET T &AW
& T ¥ HRX SaRA #7 ' N
TR ¥ g Sl & arat By qud
firar, framl & a9 SY@T 1 T@i
FTHT ¥ @ &, I8 99 A1 IgIx WY
) WX g OF avg ¥ @  fear
TR Aa ¥ Iy 4y ag ag v T fw
% w wftwew F ywm w1 PR
o1 | TB 19T | g o faur e
% @ sfaram @ = fadw s
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g ¥few feami & s Y FER
N o Iwge Afa & g AR
foraay fF " ga aX% ¥ O
feaTaT T JHEHT IR WY GHEA T |
I w9 W ¥ agr fF ag S G
1 AHSWA graT o @ §, fram &
wiu® S & fag s & fAw
T § W afomweaes 7 &7 4
¥ womwr w@) g @1 & A ug 9 A
o qE ¥ gar ufavar & s &
e § w3 § a & nfeT & s
g faar fr & v wfavare & s &
fard waT £ 1

o 2W F qTAT gAY @ wwe
w5 #7 dqraTT G A § ) F ag A
wra wwat g 6 & fred gug Al &
W< W & fFe wr@Em w/d @i,
Iun €8 wfud gg &, Tf aue
oY gt W g X o e Y Aw A
fadht €Y, ag @€ aF § W wwAT
¥feT & ag TP wrAy B & Tl
g 15 fredt 7o & g oft wT wrewTe
N T ¥ oF & A ¥ feami AN
eEEA T A & dTrATT W@
®t feww ¥ R /@ ) oF, wH wHR
Iq gFE § TEC a7, FHiriat 98
T g 13 3 & § W I T Ag
ot A€ & ) AT Q@Y g A
T 910 F A% ¢ 6 g1 W F aH
uw ¥ IART F T g &y freaa
=@ § Wi ey § fr fratr wins
TERA F A gH oW Iamew wivw
w7 & fou Y framat &1 smge AR
wawas giaad A wfed, § 7 &
Eicil

R F a9 ¥ gmod Fgw
AR § F oF ST agt 9% A
&1 TaviE gud fag O e § W)
6 (REET FY AR ydwwe ) g
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T qF TR AL & 9§ WA |
& g ¥ qAee §, 99 T wT 9 o
A, ®rE W ¥ axg w7 oA 9
fF g8 eFw 3 framl & qra
foFaT ST § 1 W7 AORTR AT AT FT
RET FIX AT F1E WY qIET q@gF I
g Fed & forg dar< § e gaw famt
) @ THR F SewngT far g e
e & 79 ¥ SwaTg €7 & Wi Ay
AE ag T AT F GEOAT F F@w
g3 ? wfoga aY ag @ s & o
a1 gfre A gk

T AT T A &
FAT AT T AYS @ 7 oY
¥ gg aman fw 3w & e fearat &
A qTTT IO & ¥ T, @, Ao
a1 FH} & AR} faorelt Y e, 07
g 3% qvt oY 7 faer arel § 1 =
¥ ar & IR wgr R g Aw ¥ W
o e qATC X W AW & e F
gAY &, 50 sforwrar: wfers § 1 farorey ofy
ey I8 fag #3 # gt aw A
§ feaf o § 5 orgf O *Tam w1
faort 2 a1 3 4% %t gfe freeh & agt
fram ®Y ¥t ¥ fag adt fawelt 25
50 & wfer gfe & feoma & qont &
arft § 1 W gl WY o o ¢
foraal Y aga o qar § & oY A
%1 et ot A o & o enfe Py
sifed & W Aol ofe & I
T A & AT 7@ A AT o 1w
forer < ¥ 38 T # T ¥
W IR T A F WA A 5w
& §, framl #Y devare T & fag
dar a1 g 7 A T fa
AT T | TR Y 7 a1 996! 5
& auw A W1f o fis o aw frarT &
e & s, IEAY wuAt @ ¥ Af,
IEH W FW 61T 6 & Sfr s
dar A G AW A% 77 @ "
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SO Y @t g W W g fedy
FH A Y g G ATy G | F @w-
AT g fF @ ¥ 9 # AW aga
ST FHA FT AEAWEFAT TG | G2
ER AR FEO 99 F Hew!
W A # gy € fF oave e
AT aga fred g &, sy & Wi
ouHY gy W W ® § el F
fog = frats s sfem m
oF graTy ¥ qIAA % ¥ fog R
oI ag §F SiE A e s 9 ar
o= qat Y w|a fag e sgad,
2T TF WTEHT A qg 9 d5T g §
I T T ¥ T A FY AT o
fi ETaTW ®T IeareA Y freE I 8,
T qad ¥ FFET WM F AT ww
T JAEA WA W & | T I [
AFANA F AG 1 FHA § | FEOICFRrAr
M 70-80 FIUT T T T FW T
T URT FT Y & e @ma w1 g )
7; &% & faae & 5 & W @ve
w1 g i ag Tt s < i g
T T Ff§ Femga A IS gy
FreEmEl ¥ 9 5 g @t 50 ™
¢ gl @ g &}, wRiag
FIAT TEHI A G FE IAEA & 89
# g fFaT W | TUF I @I 6T
g 2 W . SEIR Y 9T g
fir T T=9T FEY 9T W @rry
#Y =T W q@ I |

FET TF T AT AT F1 Afaad
&1 g § & wg S 6wt faeer
AT HY IF TG T A o sww
i Wt ¥ @ AT §@N
TR B AT T w1 R o
AT FA F A ¥ a9t 9§ wag
o % feafy § o wgaygd § 1 S
NETEEIT A ¥ e e § v
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¥ graed ¥ ot OF @ g1 dfqee §
wet gk g, SR B o N ¥
TEET N OF W T T G 2
TRAT § SOH! GHTS WA KT OAFT AV
A Iz qga wAwE § fE Fei
FEEHT 7 g7 27/ AT W TE A
sfafeaaaT F arava<or aA TR gut
& I T ¥ fog s w1 faar 9@ o
a1 fred 16~17 arel § FwT W
ATHET qH g T ¢ FF T 16—
17 AT & FEN F AT B AFT /T
ST I & A Y IWT e &
Y TR AreAwE agy aqa § o §
T A A TR 5 g afewE &
G AEEHE AL G G XA
AT A AT TR W g, Afew K a3
g T W TEY G qaT s TR G
o7 FE WY AT T a3 ) a e
i ¥ wwi w 3o fgeam o
1 2 3 ¥ a1 99 AT F §9 W
T® BT 2 F I FHICF aTL & qifep-
T A g2 AT 3 ¥ qg IR QX
ST &Y 9 SERY T A T 1 q
¥z %7 fawg § 5 SR EF I § qife-
WH ¥ IREET 79 & fAg wivw @
g FHEr A 5 v gafed dar a9
I AR AT a % grER
@ & 5 5 T o7 1 e By
afFem & &9 g aEET W98
A IE | TfFaa F wEd s
T ST G TR & o
ar ¥agad ¥ AN HR A
framor 37 & fog ArEwEs qraaT
T T a9 T A FWAC Y ¥
[y, T T AT ER@ININ
7 e weTg FRAR & § 91 o a3
fs @ AT wIA won § SRR A
¥ W@ gueEr w1 & @ omem qar ¥
T AT W & A
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oF a & g wegean ¥ aRe
¥ FgAT WMEW | W wegem & Wi
FETF @ A qF A0 AWK
¥ o war | mfe} Az @ s
T e Wi @ g we
HREAT F AW F FAT T A
wO ¥ T B gewy ¥ fag
frT ¥ aasia & 1 FaTC I gEd
o @ TwEr w5 R W ) 9% q9-
AT T OF FTATACOT FATY HT ITH W
¥ sy fear AT gy & 1 o wETET
wTE § faed AT A SRR geey
WIA AT 9T A O a5 Ow
T QT TEY WY ST ZAT WU A AL
o Sffe & WX w Wt wafE arET
Y qETE A AT AgIgR W & gy
# 8 gt waw d=v @ av fR eme
Ay A o WA § At v e
AT qEewI sHifeat & @
Fae w2 q o1 ST o |1 AT
Y ¥ AT 97 T € wegderaY
st @ A ¥ fgdl & ak f gearw
F T T 3w ZAT 97 @Y AR A
FYET FAT LA AGAATT FT AT
T ¥@ # faeex ot 1 & 47 T
I | sl FFEE W ¥ g a|
5w & w1 SN 97 Y T £
T & FI AT AT FAT AT
W WA TG & AT aF f e
F AR AN MY | AR N I g e
LIEE AR CERTTEL S SE e rd ]
TUE A W e s T wegeAr
Y FTHT G AraeaFar & fw 7 o
“fear o Ter & W AW ¥ AR oY
TEGATEY AT 42 U § S Iqr
o @ &) W oF mfE D, O
T e ) fod 5 aX ¥ @9 a<w
a3 fag § e § fr 3z felr WY
ST & W T e Y §, Q¥ aafy
®Y ¥ siftew wzer 3, & A v
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fea; fom e A gl &R
wordtfr 9T smnfa & 7 g swae
T W] agfae Ay § 1 v o
=fe & ®:3 ¥ wwAT w7 wireT oF
sfaframar & aamE ¥ qew ¥
Fife Ifaa 70 & 1| ®19 T raT
FEIT AT AW &7 TF AfAWT 5T
27 A R ¥ oF A ) I AR
7z WY 7 7 Y & o ww v
& O TIG1 & JA & I H7CF T
2 | T At & & W # fgan
ATHFTY | W T AT 9 qfowT o1
QW A AT IW WiET A wgfer & Ay
a7 arfre W frgeam & g #
JAX FFAH TN BT WY & I
TW H R AT ST A
oY ZET g IEAdr SR AT
weqr w7 ®Y€ e A frem
T ATHY & WA IAT G LA oY frg
T ¥ AfT woar @ § ? gl @
VT AT AT GAWTH T HA FE
f @ ¥ fF wrardfar s fiv ®
a2 93X } fear avw @t 9 & @9 gwva
HTET @ &Y AT § | AT Y AR AW
T TF AW AV § 99 & fgor F g
7z wF dav fway ar T 1 & R FORR
N @ A F A% wgee Ay T A
A A @ | I AT Wy qEE
R gEfal ¥ &1 Ff o fw
EORER I S E SR re sl i
a7 FHG N A T FE o G@T Yoy
a1 g, TuT faey ¥, 1 7T ¥ 9@
T OTFRC AT I A AT @ E, Iy
TR 1 51E gww A& §, Af qav
ST T T TaT 1 W AR A
AT R CF as dmT g d fe g -
Nt wward-faw a1 s & ax §
qifeears & arg #§ T oif Fawhar
w7 #Y e &, For ST T T watat
T At Aarat w7 eraE el §
are gEaeT § S 31§ AT AR ¥
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T I 77 AR FEH A IS R
T~ A AWV A T TR FT W57 427 F5T
@ ¢ W R A i @ e
£ wrarg ¥ wo Afa e #31 wR
7z @oft § fr gwndfaw o Fik
1 39 fga @ X Aiw oR afeaa
T R AFATE, IR S
R ¥ 9z @ FgA anfgy, afe g
%@ ¥ 5 o gara) & a # s swar
w7 F7 Guae § | @d 49 s HT A%
§9 gAY ARfAEl A1 AN AT AN X
ST § owE FT WA dar g )
grEE RN T WE fagaga e,
g g F fag i g §, Wit w
wEEqT ¥ 39 F Afy T 7@ &) qrr
3w R @ a g & gk g,
afeT @t wl a®  NwEdw &
aTy G a1 %2 @ §, ForT A g e
& wany § X fa w ww fade
oy

vq wTE-f a1 & e § R
N W ol §, A g % wgeaqt
& g T g Ty ) wer R
3 &1 q9 9EA TR T A THAA & F
7 v aE fEnarfe s« aF g
WG UF O €9 9fit w7 warmeerd
el ¥ @relt T F@T A, T AW G
{9 A 7 937 | T HAW H 99 5 THTC
1w < & *ré oF @i G
ATE Fg T & W TR ot e g
g A F AT AT 0 Gr
¢ i ga &g § oY see ar f
I ¥ AR F TR F 7OQ faegT
feafaw &1

affam ¥ R @EEl ¥
fewfes ¥ mfwgaT & qEerTe AT
& wram & wEx o f4% W owe
NATE ! TF AR A, LR AT AR
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VA IorT W § o fafww anreTRaE)
TR gl T@R A IR
E TAF 1T Ag AT @ Fr qrfweard
amfes ArEt # arere § s ¥ aw
TWE 1SRy T A wgrw §
fir g I &0 B 99X 7§ vt w1
I & 9 AW I W Y & fag
TR S G Y I I E @ F
wra g qwar § oo G A
a%ar & & @7 wreeT SRT 9 T
gar &€ wATor A fren @ 6 @i &
T WA Wt T AT 1 A A
N T ¥ @ A F A1 q@r &)
Tar & W T A B I g wA
wg

& fraze s g g 5 W
qifFeY AR SER 5 9E aw
AR AW § &5 W, aY o fem wram,
w7 fr gy dzg, dwaw@l &
Tt § ¥ & afeRT ¥ AT B
g @ Y, e A Wi ¥ X Ay
§ o< g ® @ A ¥ Apfoear &
T | 7 & SR X 08 e 6 o
& @ T Y IIEA, & g W A
g &% qan feafa on, 9w fir amal
* arerz ¥ s Ao gaR Aw
F wTaTE EF 7 G A F 99 AP
) 2w ¥ frmrer A arf | ag I AT
freran & e s Mt S T e &
fag dare 7t , 1@ fag fF fegeam
FFp ARl IR A W AR
NFET T ®T A AaT § | Tg 2M A
g w1 waw § ) {fF wowe W
T §, WX WTEY, T AR § W q9_w
T g T §, & g goere o g
@ v 35 7€ 3 | T FWY I @
| AT A @7 G449 gg fe
N Hfim w1 wEw A Ak
_w & gat fe) § wel # o #
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‘aifeaTa & amfes A § 9 fe ge
E F@ § I woAT T qEe ¥ faw
gl g A § | 99§ ¥ o & e wfawe
T FET ATGET FT FH KA G | F
a® AT F qT9 7 @ § W awE
g Fdem F g gk d

o= & & <Y 9T ara ® s w AT
=rgan g, f & sorwe q @ 9=t 3
F TN & &Y THT § Ty e wer
ALE FT WF Frfa & waq § ag
IR FIRTFaH a9igh | WAt ¥
TF 19 W { TE | W qER B
T T AT & {0 6 97 5 @ aww
& ¥ wrefmi 97 o a1 ) ey
£ BT FT IW qF ¥ g § wrafaat
%7 7g fa=r & f 99 7= 9+ IgE
FT TATTF TATAT IA FT F1E T8 TEY
g Nty ma &
wfgFax AT gEet ¥
T T = AT G | 7% H g€ gw At
F AR BT AW H K I§ qHT B
gy & fau @ | 9@t X T 9
g T gwr 5 5w wEem # wer
HIT FATCI-FA-AE FTH 7K a% W@
9w & 7Y wran fF 919 og ardr g I
T oY, &Y SuT Heft a1 FE F aga ¥
AT ag=t ¥ fganr ¥ 9g aw @Y
o€ |

g A T @ fE faonely @ &
AT gl & A & ofed g ¥
s rmmm AT v | A ag e
R GfEq A7« T HE SAE AT,
& ag aga weeT &7, AfeT oF arr A
feam § Tl st anfge M ag 7 o
g TTE 9 § F9 Afe® g1 o 39
+1 39 & T & arg 1§ greg A
21 | §\AE A a1 I% Gfeq AgE qwA
T E F ATy Agh 9T @ | ZHU qgW
et WY agT @ swaT | a8 997 g
wwar f& 3@ wam ) dfeq AgE W
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ST AATA T AT WY | A &
i o o o fed [t
TTI &g T T WA I AT A
fararz &, W oy wefi-mge & Wi A
W@ &, waardl ¥ vy § fr dgfa e
WA T #Y gfee ¥ wur weft F @R
¥ fog JugaT & | UgufrwER SR ¥
e & 1 3 qww # A wan fe 9w
WA $Y T FT SHTTE FAAT IA & qFFA
¥ fog § a1 fooe A T# A frAr
g

g 1 G AG g% 6 g g
e ol ox Y qfea Age N aw=fic
gt | Faw & A wmar e g dradt
a0 § 3 gu § ar Swed agH ar ¥
£ gu & wyae gwdw & fag aw
grm, afew waw 3w T & fag
g o werfam s & fag e g,
Ffier 37 ¥ farr femnt o aff A M@
w1 WY S o ¥ favare
FTET AIEHY G THIT W GIAY argemdy
AT AT Y T WY o AR
¥ fag dare T €vm 1 R F W1
FIHTT ATLAE HHAT FF, Afewr ag 09
oY mre & e F AgY IABA 1wy
Tl ¥ wee & fag Wik v § w
A T TR ¥A ¥ fev ag e
fpar war ¢ fiF fawml a2 o Agw &Y
TR | TAg T W gHAT F AT
AgE ¥ e AR F faa § g9 9497
2 | TR a8 fveg @ fe o fawl
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* B off Nwg g @i
The Minister of Rehabilitation (Shri
Tyagl): Mr. Deputy-Speaker, I am

grateful to the House for the kindly
cye they have on my Ministry. Hon.
Members who have participated in
this debate did not say much n criti-
cism against my Ministrv. I do not
claim that my Ministry is functioning
more efficiently than other Ministries.
But I know that every Member of this
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[Shri Tyagi) ~
House has a heart ang every one
knowg that this Ministry is directly
connected with people who are dis-
placeq persons. So, from the humani-
tarian point of view, it is just fair
that all parties without exception
must give their fullest co-operation to
me and my Ministry.

I am always open to conviction and
I invite Members. of this House to
give me their puggestions with regard
to the success ] am trying to achieve
in the rehabilitation of refugees. In
this question there is no party; all
members are alike. Here I must
acquaint the House with the problem,
which is becoming more and more
serious and severe as time passes.
As on 10th September, the total num-
ber of displaced persons who have
migrated to India is 6,81,611 which
works out to an average of 2,000 per
day. The plight of the small little
children, hungry and famished, who
are coming to India daily is reaMy
pitiable. . We cannot have anything
but sympathy for them.

I am sorry that Shri Chatterjee did
not take kindly to this Ministiy and
wag not as good ag he usually is. He
saig that nothing is beinz done for
the poor refugees. He further re-
marked that we were not taking a
realistic view of the problem and that
our attitude was not sympathetic at
all. This is something surprising.

15 hrs,

He said that the Government has
treated the refugee probiem with
cruel indifference. That is rather
uncharitable; anyway, he might have
had that impression, May I tell him,
and this House that it was not possi-
ble to resettle them all at once. It is
such a huge population. The first
concern of the Government in this
rainy season was to give l:iem shel-
ter, to provide food and o give them
medical relief. That, of ccurse, kept
the Ministry engaged. Even then
about 5,280 persons have a'resdy been
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given somec employment as artisans,
jabourers, shopkeepers, teachers, mqtor
drivers, masons, weavers, fishermen
etc. and further attempts are being
made. About 1,15,000 acres of land
has been offered by various Staies
and I am very greatful to all the
States in India that they have come for-
ward with an open heart and genero-
sity. They offered thousands of acres
of land and the total has now come-
to 1,15,000 acres.

This problem ig being treated on a
national basis, ag an all-India prob-
lem. I am sorry that Shri Chatterjee
has remarked—

“l there is a conspiracy
among the high-ups in tae Con-
., gress not to allow these people
to be resettled in West Bengal
but to have their relief and re-
habilitation outside the State of
West Bengal.”

—

crave your indulgence ;ust for a
minute. I hope the House will appre.
ciate it that on the occasion of parti-
tion 41,17,000 displaced persons had
entered West Bengal and out of those
41,17,000,—31,32,000 had settled in
West Bengal. So, last time, factual-
ly it was West Bengal alone whick
just bore the brunt of these oisplaced
persons where the bulk of them were
settled. Their population average is’
high enough. So, how could the fresh
DPs be settled there? And then we
should not expect a patriot to say that
a border State must be overcrowded.
I do not know if Shri Chatterjee is
aware of the figures. Up til] now
438000 people have crossed the
border and entered West Bengal,

Shri 8. M. Banerjee: Are you also
satisfled that the contention that West
Bengal hes reached the saturation
point is correct?

Shri Tyagi: I know, my hon,
friend is convinced of what I say.
Out of these 4,38,000 people who have
entered West Bengal, 261,000 have
already stayed back; they have not
gone out. About 50 per cent of these:
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displaced persons are staying back in
West Bengal. So, it is already be-
coming overcrowded. And Shri
Chatterjee objects to my taking them
to Dandakaranya or to other States!
Why should not I take them there?
Have they not got a right on other
States? After all, they are our kith
and kin. I.am not guided by linguis-
tic or regional considerations. When
the refugees come, they have a right
to go anywherg, in any corner of the
country wherever there is a place.
Why only to West Bengal? There-
fore to accuse the Government of just
throwing them out of Bengal is not
fair because even now half the
population is staying back.

Then, Shri Chatterjee said:—

“. ., . no attempt has been
made by this Government to
demand compensation for proper-
ties left behind or for cash left
behind by these . refugees.”

It is a matter which requires serious
consideration. I am one with Shri
Chatterjee, but I hope, as a lawyer,
he knows—it is obvious—that it is a
matter which pertains to the External
Affairs Ministry, though it is a ques-
tion of joint responsibility. But the
House is aware that under the agree-
ments of April 1950, known ag the
Nehru-Liaquat Pact—migrants from
East Pakistan shall enjoy complete
proprietary rights of their property
left behind. It was announced. It
wag agreed that they can sell or
exchange their property freely even
though they have come to India. That
pact has not been abrogated so far,
although I am sorry to say, as the
House already knows it, that in
February 1864 tThe Govermment of
Pakistan issued an Ordinance, which
was later on amended, prohibiting
these minority community people
from transferring thieir irremovable
property without permigsion of the
authority specified by it. That res-
trictioni comes in the way and they
have not been able to transfer them;
otherwise, there was no question of
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compensation and Shri Chatterjee and
othet fi.cnds of mine would not roisc
any question with regard to compen-
sation because, according to this Pact,
they could always dispose of their
property even if they were in India
Legally, they arc still the proprietors
of that property. They have still got
the right to transfer the property, but
by means of an Ordinance the Pakis-
tan Government has prohibited the
transfer without permission. This
matter was discussed by the Home
Ministers of the two countries when
they met last and, I am sure, next
time—they are meeting soon—they
will have a discussion on it when I
shall be in a position to place before
the House the result of those negotia-
tions. Till those negotiations take
place and something ig settled, it will
be embarrassing ‘for me to pass any
remark about it. I would therefore
request the House not to press the
question. Of course, the question of
comp tion surely if the pro-
perty is left behind there and that
matter has to be negotiated.

I do not want to take much time
of the House as I shall have other
occasions to place before the House as
to what measures have been taken
for the rehabilitation and resettlement
of these refugees. My difficulty dur-
ing these few months has been that
on account of the rainy season it was
not possible to have reclamations
operations on the lands which were
offered by the State Governments
generously. As soon as the rainy
season is over our teams of experts
will go about to find out possibilities
and report and immediately we ghall
proceed with reclamation activities.
We sghall finish it soon and as soon as
reclamation is done we shall sgee
that they are resettled on that land.

I might also inform the House that
the Prime Minister was recently plea-
sed to announce that the Andamans
and Nicobar area will also be open
for the purpose. A team has already
been constituted which is going to
inspect the Andaman and Nicobar
Islands when the weather allcws.

1796




1797

[Shri Tyagi]

‘They will soon report and quite a
number will be resettled there.” But
I want to make one thing quite ciear
‘to the refugees as well, namely, that
whatever efforts we make, it will not
be possible to accommodate every
‘agriculturist  in agriculture because
80 per cent of them are agriculturists
‘and land is not really available.
Therefore my appeal to the displaced
persons is and has been that they must
:also help themselves by seeking some
other professions and whatever busi-
ness they can take to, the Ministry
will be helpful to them.

Shri Chatterjee also made a remark
about the Chairmen, Dandakaranya
Development Authority. He has re-
ferred to the resignation of the Chair-
man of the Dandakaranya Develop-
ment Authority. He has alleged that
his life was made miserable and that
‘he was made to resign. He makes out
‘that “the Chairman, Dandakaranya
Development Authority, was made to
resign because he had the temerity
to point out certain gross defects in
the Authority.” This is a very long
-case and I am sorry it will be difficult
‘for me to give a long explanation. If
you will permit me, I will lay a
statement with regard to this on the
‘Table. But I may just say that he
never pointed out any defects in the
working of the Authority. during the
last ten months when he was the
Chairman. He was never asked to
resign. It is wrong to allege that he
was made to resign. Nobody asked
"him to resign; on the other hand, 1
tried and told him once, “Please do
not resign”. The cause of his resig-
nation was the clash between his
authority or rights and the executive
authority of the Chief Executive
‘Officer who is another whole-time
senior officer, By a resolution of the
~Government the Dandakaranya Deve-
lopment Authority were given the
powep to assign and allocate powers
‘to various officers, So, the  Chief
‘Executive Officer was given the powers
‘by the Dandakaranya Development
‘Authority by means of a resolution
and those powers came into clash

No-Confidence
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with the powers of the Chairman. The
Chairman was assigned the power of
overall control of the whole proce-
dure of working there und of the
plans etc. He was directly responsi-

ble to the Dandakaranya Develop-
ment Authority and, through the
Dandalk ya Devel t  Autho-

rity, to the Government.* He wanted
the same to be changed. The Danda-
karanya Development Authority did
not agree with that. Therefore
that was the cause of his resignation.
There was no other cause.

As regards a few other points men-
tioned by Shri Chatterjee, I am sorry
to say that Shri Gupta never made
any mention of those lapses in the
working of the Authority. For in-
stance, he said that the Vigilance
Officer was dismissed. It was a case
where after the Chinese aggression,
every Ministry was asked to curtail
expenditure and effect economies,
and pursuant to that, the Dandakara-
nya Authority also effected economies,
and consequently, the posts of vigi-
lance officer, industries officer, direc-
tor of stores purchase, director of
resettlement, accounts officer and
zonal resettlement officer etc., were
curtailed, And the post of vigilance
officer etc. was curtailed not because
there was any case of corruption
brought to notice. It is surpris-
ing indeed that Shri N. Chat-
terjec makes out that the Chair-
man was forced to resign because he
had pointed out some cases of corrup-
tion. Factually speaking, it was in
the resignation which he submitted
that he had pointed out for the first
and last time some defects, but in the
body of the resignation letter ijtself
there was no such reference to any
corruption cases, After all, for ten
months, he was in power, and he could
take action against the corruot offi-
cers, He never took any action nor
did he inform the Dandakaranya
Authority about the cases of corrup-
tion nor did he submit any report to
the Ministry about any lapses. These
lapses come to my notice only after 1
had read his resignation letter. I am
sorry that he has resigned. Other-
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wise, he was very honest, ang scru-
pulous, and I have all admiration for
‘him. But it is unfortunate that on ac-
count of the clash of authority he
should have resigned. He wanted
that he must look into the details glso.
‘The Dandakaranya Authority was of
the view that he must be in overall
<harge like the driver of a motor-car.
A driver sits at the steering-wheel
and steers the motor-car. He cannot
«drive well if he becomes the carburet-
tor of the car or the magnet of the
car or any other part of the car; it
he tries to do so, there would be an
accident, The driver is only required
to see that every part works in co-
ordination and the vehicle moves
‘properly, His is an overall charge.

Similarly, in this case, the chairman
had the overall charge, I also assert-
ed that he should be in ovcrall charge.
‘But he was not satisfled, and
he resigned. I must also con-
fess one thing here that by nature,
1 am not inclined to negotiate with
officers. If any public servant resigns,
immediately, I shall accept the resig-
nation. This has been my policy in
the past, and for the future also,
whatever be the importance of an
officer, if he resigns, it is against the
dignity of Government to regotiate
with him, and, therefore, I shall ac-
<ept his resignation immediately.

With your permission, Sir, may I
lay this statement on the Table of the
‘House?

Mr. Deputy-Speaker: Now, Shri
K. C, Pant,
Shri 8. M. Banerjee: May I just

agk one question?

Mr, Deputy-Spesker: 1f he wants
1o ask any <questions, he can ask them
when he intervenes in the debate,

Shri 8. M. Banerjee: The state-

ment has been laid on the Table by =

‘the hon Minister, We had tabled a
calling-attention-notice on this mat-
ter to be replied to. I only want that
our calling-attention-notice should not
Be rejected on this ground that the
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statement has already been laid on the
Table of the House,

Mr. Deputy-Speaker: I am not
concerned with it if the calling-at-
tention-notice has been rejected,

The hon, Minister has intervened in
the debate and he has also laid a
statement on the Table of the House.
The statement will be distributed to
hon, Members, and Members can com-
ment on it in the course of their
speeches.

Shri Tyagi: Actually, it is part of
my speech, but because I did not
want to take up the time of the
House, I laid it on the Table of the
House.

Shri K. C, Pant (Naini Tal): We
have before us the second no-confi-
dence motion ever moved against the
Council of Ministers in the Parlia-
ment of free India, The first motion
came up last year, sixteen long years.
after Independence, but the second
nintion followed after a gap of only
one year. Tt almost seems as though
some friends opposite are jealous of
the record of the State Assemblies in
this regard. At this rate, it may not
be long before Parliament becomes
the envy of the State Assemblies.

1800

If one recalls the excitement of last
year's debate, then I am afraid this
year's is something of a damp squib,
in spite of Shri N. C. Chatterjee’s ac-
robatic feat on the first day. Who
else but he could have acted as a
bridge not only between the left and
the right wings of the Communist
Party, but between his crusading re-
volutionary colleagues of all hues on
the one hand and his no less crusad-
ing counter-revolutionary ex-colleag-
ues on the other?

15.15 hrs,
[Surt THIRUMALA Rao in the Chair]

Therefore, Shri N. C, Chatterjee at
least cannot be blamed for the faﬂuro
of this debate to rouse publi
The reason for this lailure lies else-
where. It lies really in the mistim-
ing of the debate, Coming at a time
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when the country has hardly recover-
ed from the shock of Pandit Nehru's
sad demise and the intense anxiety
that followed that sad event, this
motion, if I may say so, with all res-
pect, does not reflect the mood of the
country. It does not take into ac-
oount the mood of national crisis born
primarily of internal difficulties but
heightened by an awareness of the
ever-deepening danger from the north
which makes the people of India in-
stinctively disown any attempt to dis-
turb the stability of the country or
the continuity of the government, It
does not take into account the enorm-
ous sense of joy and of relief at the
smooth manner in which Panditji’s
successor was elected. The Congress
Party can be proud that it did not
fail Indian democracy in Its hour of
trial. For the discipline and matu-
rity that it displayed in the face of
the gravest national crisis, what the
Congress deserves today is not a vote
of no-confidence but a special vote of
confidence from all sections including
the Opposition.

The people of India realise this,
and my hon, friend Shri Morarka this
morning referred to the vesults of
various elections. We had an elec-
tion in Pondicherry recently, There,
the communisty were supposed to be
fairly strong before this, but there
too the people indicated in an unmis-
takable manner where their confi-
dence really lay.

The country has a right to ask my
hon, friends, the sponsors of this no-
confidence motion: ‘Are you prepar-
ed to see this thmough to its logical
conclusion? Are you in a position to
replace the Government in power?’.
1 doubt if they will come forward
with an answer, because they are ful-

ly aware of the irony in the situation,

which 'is that, far from being able to
form an alternative government, the
worthy parties which have thought it
fit to join this motion of no-confidence
are themselves in the throes of crisis
of confidence. The gallant but ill-fated
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P.S.P., whose passing will be

ed by all lovers of democracy, has
made its final bow on the stage af
Indian politics, Some of its best men
have joined the Congress, and those
who remain do not quite know what
they have got themselves into.

The Communist Party whaose
strength lay in its discipline and fan-
atical faith in the bible of Marx and
Lenin presents a sorry picture today.
The right has no confidence in the
left, and the left has no confidence in
the right, and neither seems to have
confidence in Shri Namboodripad, and
there is no hope of the situation im-
proving so long as Russia and China
do not decide to come nearer to each
other. This is the position, and against
this background, I do not really un-
derstand why the sponsors of the
motion were in such an unholy hurry
to bring forward this motion, At least
they might have waited till the soul
of the dead PSP had had time to ad~
just itself to the new body to whick
it has transmigrated. They might
have waiteq till the communist
halves—I do not know which of themy
is the better half—had finally made
their choice whether to cohabit or te
divorce,

As it is, a motion of no-confidence
by parties in a perpetual state of bo-
ooming against the Government aof
the only party capable of forming and
running a stable government in this
country is nothing but an empty petu-
lant gesture, a theatrical attempt to
make the most of the difficulties of
the moment.

Just now, the hon. Minister of Re-
habilitation referred to some of the
remarks made by Shri N. C. Chatter-
jee regarding the rehabilitation of
refugees. I shall also refer to thes»
remarks and try to present another as-
pect, another viewpoint, of the same
problem. Shri Chatterjee spoke of
the conspiracy among the high-ups
in the Congress to spirit away, as he
put it, refugees from West Bengal
ang settle them outside, Is it his con-
tention that there is sufficient land im
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West Bengal to rehabilitate all the
refugees that have poured in? If not,
how does he serve the interests either
of the refugees or of West Bengal by
pursuing this line? I really do not
know whose interests he seeks to
serve by reducing a national problem
to parochial proportions.

Shrimati Subhadra Joshi (Balram-
pur): His own,

Shri K. C, Pant: Does he think
that it is so very easy for other States,
which have landless people of their
own, to rehabilitate refugees? Letme
tell him of my own constituency. The
Terai jungles were cleared in my
constituency with the declaredq in-
tention of rehabilitating landless
people from the hills. But partition
came and thousands of refugees came
into the area, We welcomed them.
This time, again, thousands of refugee
families have been brought to the
tarai. When I went on a recent tour
of my constituency, the landless peo-
ple asked me, ‘What about our plight?
Will our claim always go by default?’
1 chided them and told them that this
Is a national problem and we must
think about it in a national way. But
now I find Shri Chatterjee here vir-
tually charging the Government with
kidnapping these refugees from West
Bengal! If he takes such g narrow,
parochial attitude, I do not know if
I or other persons like me can hope
to convince the landless people of our
areas, whose need is also real, about
the national nature of this problem.

I do not want to go into the food
situation because it has already been
discussed sufficiently during the food
debate. But I do ‘want to say that
the food difficulty in UP is very real.
I do not want to use alarmist phrases,
but 'ﬁ§e fact is that there is not even
provision for seeds, Thereforc, I hope
the Minister will employ his resour-
cefulness to help UPin Lhis situation.
He has given us an example of that
resourcefulness recently when he had
ships on the high seas, destined for
other countries, diverted to Indian
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ports, That was a bold, imaginative
step and 1 oongratulate him for it.

1 was amazed to hear Shri P, K.
Deo—I am sorry he is not here—mak-
ing an astounding statement, that we
should not spend a single paisa on
defence and that we should purchase
our protection by aligning ourselves
with the west. All I can say is that
this is unmanly oounsel, unworthy of
the dignity and self-respect of a great
country like ours,

1 listened very carefully to the
clever hes of Shri Dandekar and
Prof. Mukerjee and ] admireq their
tactics. The Swatantra Party seems
to harbour the hope of winning the
sympathy of the new Government by
putting on an air of sweet reasonable-
ness, This is their line—the big bad,
Prime Minister was there all these
years; now a new Government has
taken over; let us give it time. The
new Prime Minister is a good man; he
will listen to us. Prof. Mukerjee, on
the other hand, is far more suphisti-
cated—the Prime Minister hag a split
personality, he says; he pays lip-
service to Jawaharlalji, but does not
adhere to his policies, May I point
out with all respect that the country
is not going to accept Prof, Mukerjee
as a reliable interpreter of Jawahar-
lalji's policies and programmes? For
that, it will turn to the present Prime
Minister, who was a close confidant
and colleague of Jawaharlalji, and to
the present Government which is ex-
actly the same as the one Jawaharlal-
ji had under him. But even apart
from this, the basic point that both
Shri Dandekar and Prof, Mukerjee
chose to ignore is that Panditji’s poli-
cies were not the policies of an indi-
vidual, though he undoubtedly had a
large hand in shaping them. They
were the policies of a giant, democra-
tic organisation with roots in every
village. And they do not reflect the
whims of an individual but the con-
sidered response of a living, dynamic
people’s movement to the basic
urges and  aspirations of the
masses. They were born neither
of self-interest nor of expediency;
they were born in the heat
of the struggle. They have been
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tested in the crucible of -experience.
Let me assure my friends of the
Swatantra and Communist parties
that neither their praise nor their
criticism can swerve the Congress
from its chosen path, which is the
path shown to us by Jawaharlalji.
Ideas and - convictions which have
over the years become the substance
of tho life-stream of a great organisa-
tion like the Congress cease 1o be the
plavthings of individuals; they be-
comc expressions of historical forces.
Prof. Mukerjee at least should know
thet,

Having said this, however, I think
no rcasonable person would deny the
new Government the right to adjust
their programmes to the needs of the
situation. If Panditji taught us any-
thing, it is that inflexible and static
minds cannot cope with the problems
of a changing and dynamic world.

I was surprised to hear Prof.
Mukerjee launch into uncharacteristic
personal attacks. But I will not
embarrass a gentle person like him
by referring to them. I was surpris-
ed in particular that he took objec-
tion to the Finance Minister praising
Malaysia at Kuala Lumpur. Did he
expect the Finance Minister to con-
demn Malaysia in Kuala Lumpur? If
Malaysia had to be condemned, surely
the Finance Minister would have done
better than choose Kuala Lumpur for
the purpose. At any rate, ours is a
straightforward  attitude. Malaysia
supported us in our hour of peril, and
we are grateful to it for that. A
country which takes friends for
granted soon becomes friendless.

Finally, Prof. Mukerjee pleaded for
a high growth rate and for a bigger
plan and against the suspension of
projects, particularly in the heavy
industry sector. I am personally
inclined to agree with him, provided
his 'party agrees to help raise the
necessary resources. Because that is
the key to the whole question. No-
body denies that the pressure of a
rising population, the pressure of ris-
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ing aspirations is such that we must
have a bigger plan; we must have as
big a growth rate as our resources
will permit. But if tomorrow we go
beyond our resources, Prof. Mukerjee
will turn round and ask: why are you
resorting to deflcit financing? It
tomorrow, we go to foreign countries
for assistance, Prof. Mukerjee will
turn round and ask: why are you sel-
ling the country to foreign imperia-
lists?

This is the whole difficulty. When
we are trying to raise resources in
this country, then too they come in
the way. That is the whole difficulty.
We might ignore their ritualistic
opposition to foreign aid, but how
can we ignore their continuous’
attempts to incite first one section
of the people, then another to
claim and press for a larger
share of the national cake?
Because unless there are savings, and
unless those savings can be divert-
ed to production, how is he going to
have larger plans and a larger growth
rate? How can we ignore all the
bundhs and hartals to which his
counterpart, Shri Gopalan, who spoke
earlier, referred? How can we ignore
all these things which disrupt pro-
duction and how does he reconcile
his plea for a greater growth rate
with Shri Gopalan’s advocacy of har-
tals and bundhs? If Prof. Mukerjee
is sincere in his desire to step up
production and growth, let him advise
his partymen to assist Government in
generating larger savings and greater
production and in desisting from all
activities which come in the way of
these. That is the acid test, not mere
lip-service to planning.

It is not a party question. No
country has progressed without
making mistakes and without shed-
ding tears. The important thing is
to learn lessons from the past. The
country today is faced with grave
difficulties, internal and external, and
the Government is grappling with
these probl cour: ly and
imaginatively. Let us strengthen
their hands. We must se that our
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economy is made to grow, not only at
‘fast as it is now growing—because il
is not growing fast enough—but made
to grow to such an extent as to out-
strip the growing population on the
one hand and to meet at least in
part the rising tide of aspirations of
the people on the other. I am afraid
that unless we can do this, unless we
can manage this, there is no hope for
planning and democracy to continue
hand in hand in this country. This
is a must if both are to survive.

We have all to work for the day
when every citizen of this land can
be assured not only of his essential
requirements but of something more.
1 am sure that we are all one at least
in this and we should expect the co-
operation of all sides of the House
in achieving this objective.

Dr. Sarojini Mahishi (Dharwar
North): Sir, the last arrow in the
armoury of the Opposition is out at
last. It is the .most effective weapon
in a democracy. But the Opposition
has not been able to use it in a pro-
per way. I do not know whether
they think they have used it effec-
tively but they must look to the
opinion that is created in this House
and the country and outside our
country also when they moved this
no-confidence motion in this House,
The National Herald says that the no-
confidence motion will give rise to a
meandering debate without purpose.
The Mail says:

“A no-confidence motion at the
present moment, besides being a
waste of time, risks criticism as
showing lack of fairness and con-
siderateness. The motion is mis-
conceived because the Shastri
Government has not had sufficient
time either to reverse policies
that are wrong or to initiate
policies that are right.”

‘Within a very short time, even when
-the discussion is going on, this is the
type of opinion that is created in the

BHADRA 23, 1866 (SAkA)

in Council of  180°

Ministers
country as regards this motion. The
Statesman says: '

“While allowances must be made
for the strong feelings created
over the setbacks in food, price
policy and planning, none but the
most uncharitable can say that
the Shastri Cabinet hag failed to
tackle them in real earnest; proofs
of performance so far available
are not so inadequate as to war-
rant outright condemnation.”

‘That is the opinion that now prevails
in the country. '

Last time also when they moved the
no-confidence motion, they were sure
that it would be defeated but they
ventured to move jt last time; this
time glso they are doing so. I wonder
whether they are going to make it an
annual recurring feature because of
the right conferredq upon them by a
democratic set-up. This right has
been made a mockery of. I wonder
if they have confidence in themselves
to move this motion because it
requires confidence in them and in
their representatives also to bring
this motion. Many Opposition friends
say that they are representing th~
grievances of the people. Are they
the only represeniatives elected to
this august body . . .

Shri S. M. Banerjee: Yes.

Dr. Sarojini Mahishi: If he says:
yes, it depicts only his narrow-mind-
edness. The majority of Members
sitting on this side do represent a
greater section of society in the coun-
try and they are also ventilating the
grievances of the people whom they
are rightly representing. Construc-
tive criticism has to come from the
ruling party itself; the ruling party
ig very vigilant every moment to
guard democracy. I hope the hon.
Members sitting on the other side
realise that it is only a living organi-
sation, a living country and people
who can afford to commit mistakes,
not a dead party or dead organisation
which fights within itself. I do not
think that they have any capacity to
fight also.
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With due respect to hig learning
and scholarship, hon. Mr. Mukerjee
invented a particular strategy that
the existing Government s trying to
reverse the policies followed by the
old Government or proclaimed by the
late Pandit Nehru. I do not know
how he ventured to say this. If he
had properly interpreted and under-
stood things, he would not have said
80 because he is not a person of that
type. I am observing him during
these two years. It may be a way
of approach and their policy may be
different. But I do not know what
difference of opinion he intends to
create in the Members of the ruling
party by saying these things. I might
have appreciated this no-confidence
motion if they had all gathered toge-
ther at least on certain points. I
must congratulate them certainly on
this point that they gathered at least
on this occasion not less than fifty
Members and brought this motion;
otherwise it would not have been
allowed. One party is dissociating
itself from this motion; there are
other independent Members who call
this motion misconceived and inap-
propriate at this time. The Swatantra
Party spokesman, Mr. Dandekar, quite
fresh from the laurels, gave us his
views. I do not know whether there
was a fight between the economist and
the politician within him. Ultimate-
ly the politician in him succeeded,
forgetting the economic principles and
policies, and he says that the public
sector is an utter failure and it ought
not to have been encouraged to this ex-
tent; that agriculture was being neg-
lected and so on. I wonder how he
makes these remarks. During the
First Plan more than Rs. 70 crores
was devoted to agriculture; during
the Second Plan, more than Rs. 90
crores, and in the Third Plan it has
been enormously increased. There
may be certain lacumae or shortages
here and there in the implementation
of schemes. Many hon. Members made
constructive suggestions that the irri-
gation potential in the country is not
fully utilised and that there is a big
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gap between completion of major
irrigation projects and their actual
utilisation; they also say that improv-
ed seeds are not supplied or that land
reforms were not properly imple-
mented. They cannot say things with-
out knowing whether agriculture has
been encouraged or discouraged. My
hon. friend Shri Chatterjee, a very
learned advocate, said that no atten-
tion is being paid to rehabilitation of
the refugees. Mr. Dandekar also
similarly said that no attention was
being paid to agriculture, without
knowing what was being done. Agri-
culture is the basic industry in our
country for not less than 70 per cent
of our people. 44 per cent of the
national income comes from agricul-
ture. Some of our industries also
depend upon agriculture. Even by
importing raw materials and food-
grains, the shortages were tried to be
met. Of course, India should be self-
sufficient and that is why huge
amounts of money are being spent for
that purpose.

Our friends in the Opposition also
refer to the suppression of the Fun-
damental Rights. I do not wish to
quote Dicey here, and what he said
about the rule of law in England
where there is a parliamentary demo-
cracy established since ages. In the
interest of maintenance of our demo-
cracy and preserving our democratic
traditions, it is but natural that the
ruling party should put reasonable
restrictions on Fundamental Rights.
Dicey says that even in a country like
England, the rule of law could ~ be
suspended, in timeg of emergency. No
fundamental right can be absolute;
unless there are reasonable restric-
tions on them no fundamenta] right
could be enjoyed by the citizens.
Therefore, knowing fully well the
changes, one must proceed. Here, I
may be allowed to quote a few words
of Justice Gajendragadkar who was
kind enough say the other day that
amendments to the Constitution or
enachments or amendments to the en-
actments reflect the socio-economic
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changes within the country. This is
a legislature which is the highest
representative body in the country
and which represents the changes in
the socio-economic flelds also. It is
bound to introduce certain amend-
ments also. Any enactment, any
amendment that goes out of this
House is nothing but crystallised
common-sense of responsible Mem-
bers of this House. Taking into con-
sideration this very fact that it is the
crystallised common-sense and wisdom
of Members of this House, I do not
know how Shri Chatterjee says that
the fundamental rights are being sus-
pended and that they are very much
abridged and that under the Defence
of India Rules, the citizen has been
deprived of all his fundamental rights.
In the interests of maintaining demo-
cratic values in the country, it is
essential, if the anti-social elements
are to be kept behind the bars, for
the ruling party and the Government
to make use of the Defence of India
Rules. If they say that the Defence
of India Rules are not being properly
interpreted or implemented, that is a
different thing. But they cannot say
that the Defence of India Rules are
mwade, by virtue of which fundamen-
tal rights are being suspended.

Our great scholar and veteran par
liamentarian, Dr. Aney, also remarked
the same thing. That is one side of
the picture. Every coin has got two
sides. So, also every problem. Clos-
ing their eyes to the other side of the
coin, they say this. I do not know
whether they do it intentionally or
mot knowing that there is the other
eide of the coin. The Kashmir prob-
Jem and the territorial integrity of
the country have also been touched
by many of my hon. friends. Do they
know that cordial relations are being
established in Nagaland? Do they
know that our Prime Minister is
going to have a talk with President
Ayub as regards the establishment of
cordial relations between the two
countries? Peacefu] relation 1is the
policy of the country of India, and
by whatever means peaceful relations
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are established—without any com-
promise with principles—that has to
be done and that is the policy which
is going to be adopted.

1812

Many of my hon. friends in the
Opposition refer to things such as
integrity, the artificial emergency
created by the Government etc. If
they are determined to deacribe it as
artificial, or determified to say it in
such censuring words, let them realise
that they have got the freedom of
speech because the Indian Constitu-
tion guar the freed of
speech, especially to Members of
Parliament, who call themselves as
representatives of so many people.

As regards refugees coming from
East Pakistan and other parts, our
hon. Minister has made it quite clear
that so much attention is being paid
to it and that no stone would be left
unturned to see that all the refugees
are properly rehabilitated and given
proper employment also.

As regards the monetary policy,
Shri A. K. Gopalan was rather harsh.
He said that the public sector is not
being encouraged or the public sector
which ought to have been a greater
employer is not able to be so, and that
the recommendationgs of the Maha-
lanobis Committee are not being pro-

, perly taken into consideration. Does

he know that the highest slab of
income-tax is 80 per cent of the
income, which is being taken away
by way of tax? Is it being done in
any other country? He complains
about ‘the implementation of the
Income-tax Act and such other enact-
ments. I can agree with him, but as
regards the provisions in respect of
the tax and the policy that has been
pursued by the Government, I do not
know whether he is fully aware of
these things. There is not a single
country in the world which extracts
80 per cent of the income at the
highest slab, except India. Does he
not call it a socialist pattern of
society? India may not adhere to any
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doctrinaire definition of socialism. It
is not socialism to deprive the means
of production or to deprive the people
of, or steal away, their property and
to- give it to others. The means of
production and also the proper sour-
ces of income must be properly dis-
tributed within the soclety and India
is proceeding towards that socialist
pattern of society. I hope that hon.
Members in the Opposition would
try their level * best to understand
these things.

Shri Dandekar put forth the view
that there is democratic decentralisa-
tion and he criticised it. I do not
understand as to what interpretation
they would like to have for democra-
tic decentralisation. He said at the
panchayat level and the taluk level
and at the district level clashes in the
policies and parties are being created.
But let me tell him that democracy
is taking roots and people are learn-
ing to understand democratic values
and getting educated in democracy.
These difficulties are bound to take
place in the initial stage. Having
favoured democracy, once we have
adopted that sort of Government,
there is no going back. Whatever the
hardships that we may be required
to face in the initial stages, we are
going to have our democracy and our
people are going to have democratic
values. All these things are the great
legacy of that our late Prime Minister
has left for us. With all this, India
is going to survive with prestige and
with full democracy. If Members of
the Opposition are intent on bringing
such things to the fore, I would like
to warn them that they would lose
the significance of these things and
lose the confidence to bring the
grievances of the people and at the
same time, reduce the values of the
no-confidence motion by which again
they will be doing a great harm to our
democratic values and democratic
tradition.

Shri Frank Anthony (Nominated--
Anglo-Indians); Mr. Chairman, 8ir, I
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rise to oppose this motion. Itis a
little axiomatic to say that the coun-
try is facing many grave problems,
some of them constituting a threat,
both internal and external, to the
survival of our democracy. Because
of that I fee! that the approach must
be a balanced one, and an unjaun-
diced approach.

1 am aware—because I am not un-
accustomed to indulge in it—that
abuse and criticism are not difficult
for people especially in the political
field. And may I say, without point-
ing a finger at anyone, that in poli-
tics, except for a few honourable ex-
ceptions like Mr. N. C. Chatterjee,
and myself, no special training or
education is required, because it is,
strangely enough, the only profession
where no education, no training, no
specialised knowledge is required. As
some cynic has remarked, it is the
only profession which gives gainful
employment, sometimes almost rapid-
ly gainful employment, to people wha
would be otherwise largely unem-
ployed it not unemployable.

Sir, one of my strongest reasons for
opposing this motion jg that it has, if
1 may say so with respect, an undis-
ciplined, lawless motive. May I also
say with great respect, it is not only
Members of the Opposition groups,
but also—it is not seldom—Members
of the Congress party who seem to be
pro-occupied with simulating indis-
cipline and lawlessness in the couh-
try. I feel that the most urgent and
indeed the most critical need in
India today is the need for discipline,
both corporate and individual,

I feel that the lack of discipline is
the greatest single threat to the
unity and progress of the country.
May I say without pointing a finger
to thig side or that side of the House
that in my respectful submission, the
fountain-head of indiscipline in .his
country is the politician, irrespective
of his political complexion. 1 say
this too; that the sgourge of Indie



1815  No-Confidence

today is the arrogant, lawless politi-
cian. Everywhere we see not only a
dispiriting but almost a shameful
spectacle of political lawlessness.
Open your newspaper in the morning,
and you will read of an exhibition, a
shameful exhibition, of political law-
k in one legislature or another,
I say this that we see it with regret
increasingly even in this House. As
one of the most senior Memberg of
thig House, I regret—] say it with
respect—that there is almost studied
hooliganism and political exhibition-
ism in the various legislatures. What
has happened? Because of this, —go
to the common man—the legislatures
today have been brought increasingly
into disrepute, even into contempt.
The term ‘politician’ is almost a term
of abuse today. Look at it—student
indiscipline, studied student hooligan-
ism and goondaism. Ig it not a matter
for shame to every decent, self-res-
pecting, thinking Indian? Here too,
who encourages students’ hooligan-
ism? Who fishes constantly in the
troubled waters of student hooligan-
ism? Politicians, mostly—I say it
with regret—politicians belonging to
the Opposition groups. Students can-
not be punished because immediately
some politicians will go to their res-
cue. If the police even lathi-charge
rioting studentc  immediately some
politician wiil want the police punish-
ed or at least a judicial enquiry,
whether it is in Bengal or Bihar or
Orissa, where we had a most shameful
incident recently, or even whether it is
in Delhi. I have not a little to do
with students; I wunderstand their
frustrations. But student thugs, peo-
ple who deserve at least public
flogging; at least rustication, go scot-
free. Why? Because they can always
depend to be encquraged, to be forti-
fled in their goondaism by political
abettors and political protectors. That
is why T am opposing this motion,
because I feel we have enough of In-
discipline and near chaos in the
country.

I am aware of the fact that there
are some political parties who thrive
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on chaos. Thece are some political
parties whose technique is chaos.
There are some political parties
where, in their spiritual mentor coun-
tries, their counterparts have -idden.
into totalitarian power on the crest of
chaos. I feel that the time has come
when we must call g halt to indisci-
pline and chaos in this country, first
call a halt to indiscipline and law--
lessness on the part of politicians. God.
knows I am holding no brief for the
Congress Party. God knows condi-
tions in many States are bad. They
could not be worse. I feel that .the
common man would not only heave a.
sigh of relief, but he would literally
go down on his bended knees if there
was President’s rule in many of our
States. And I feel it will do the
country a great deal of good if we
have President’s rule not only 1
Kerala, but in several other obvious
States. It would give relief to the
people who are gasping for breath
from the stranglehold of politician-
ism. What the people need more
than anything else today is some res-
pite from politicianism. It is this poli-
ticianism that hag demoralised and is
demoralising every aspect of our na-
tional endeavour and activity. In
order to do it, in order that at least
President’s rule is within our consti-
tutional pattern—it is consistent with
our democratic pattern; I think it is
long overdue and I think it will be
welcomed by people in many States—
in order that President’s rule should
work within the constitutional limits
set for it, it is vital that the Cemntral
Government must function.

1816.

Mr. Chatterjee, a respected colleague
of mine at the Bar, in a passage dis-
tinguished more by emotion than by
political logic, cried out: Let this
Government go and everything will
be all right. Mr. Chatterjee forgot
that in politics, as in nature, a
vacuum is abhorred. Mr. Chatterjee
did not carry hig thesis to its logical
conclusion. What was he suggesting
ag an alternative to the present Cen-
tral Government? Was he In all
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seriousness suggesting some kind of
miscellany made up of, 1 say with
respect, the splinter groups and poli-
tical shavings on this side? What was
Mr. Chatterjee suggesting as an alter-
native to  the present Central Gov-
ernment? Let us try to be a little
objective. In spite of all its short-
comings, and God alone knows there
have been many shortcomings, in
spite of itg shortcomings, the Congress
Party has stood between the country
and chaos. In spite of itg shortcom-
ings, it has given to the people @&
modicum of genuine political stabi-
lity, a modicum of adherence to par-
liamentary conventions and standards.

I feel that whatever the Congress
Party ig suffering from, and it is
suffering from a great deal, is due to
the one paramount fact that it has
had an unduly long political innings.
Even in the best regulated democra-
cies, a too long period of power leads
to the characteristics which have
developed in the Congress Party. It
leadg to power drunkenness; it leads
to power arrogance; it leads to a lust
for office; it leads to a regard more
for the individual than for the party;
it leads to a regard more for the party
than for the nation. These are the
characteristics which flow in any
democracy from an unduly long
period of office. But who is to
blame? It is one of the compulsions
of history, it is a legacy of history
that we have this monolithic, we may
call it democratic, structure, with no
-alternative democratic party.

Of one thing, I am quite certain and
T have propounded this over and over
again that no splinter groups, no mul-
tiplicity of political shavings, no un-
easy political coalitions, no opportun-
ist coalitiong for the country. 1f any-
thing, it will mean greater instabi-
lity, greater political manoeuvring,
greater political fratricidal strife. In-
deed, it will mean greater misery for
the people of this country.
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15.58 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

At any rate, I say this with great
respect, let us try and assess it objec~
tively. My friends in the socialist
party—] do not want them to take
umbrage. I see little future for them.
With all the different variants of so-
cialism, long ago their ideological
thunder was stolen by the Congress
Party. In any democratic reckoning,
we must necessarily leave out the
different variants of communism. I
say this with great respect to my
friend, Prof. Hiren Mukerjee, for
whom I hive the greatest personal re-
gard, that whatever the present seem-
ing divisions, on one thing, the com-
munists will remain united and that
is, for them democracy is not only
ununderstandable, but for them demo-
cracy is an alien, a hated ideology.

15.59 hrs.
[Mg. SPEAKER in the Chair]

I say this that in all this picture—
I have no intention of joining, they
are not many of them here—the only
people who offer some semblance of
a democratic alternative are the
Swatantra. It ig the only party in
this country that offers some distin-
guishable contrasting democratic pro-
gramme—call it conservative, call it
middle-road, call it reactionary—but
1t is a contrasting democratic pro-
gramme. And for the larger interests
of the country, I wish them well. But
[ do not know with the latest mani-
festations how well they are going to
do, because they seem to be losing
some of their large blocs somewhnere.
But they have a long way to go before
they can offer any democratic alterna-
tive government to this country.

What ig ih my view the greatest
single threat posed to the survival of
democracy in the country—I am glad
the Prime Minister is here—is this all-
pervading corruption. Let ug not try
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suffocating the country. If I may
change the metaphor, it is a blank
wall on which very little, if any,
dent has been made. Mr. Nandaji is
not here; I wish him well I am one
of those who believe in  his honesty
and sincerity of purpose. But we
have been enmeshed in g web large-
ly of political making, and may 1 say
with respect, also stemming from cer-
tain defects in our national character.

1819

to qualify it.

16 hrs,
In the final analysis, it is the
character of a nation which deter-

mines the quality and the fibre of its
politicians. And, here again, who is
the fountain-head, the inspiration of
corruption? First of all, organised
political parties. *“Organised political
corruption” ig synonymous with “or-
ganised political parties”. Every poli-
tical party competes one with the
other for collecting funds. Every
political party indulges in the en-
couragement of legalised bribery. The
worst of the profiteers, the black-
marketeers and the liquor-barons, in
spite of Morarjibhai, are the people
who pay their money into the coffers
not only of the Congress party but of
other parties also. With deliberate im-
partiality they pay their money into
the coffers of all parties, because they
buy immunity, in the first place, and
then they buy continuing prosperity,
in the second place. It is all very
well to abuse the Prime Minister and
the Congress Party. Who is prepared
to pay the price for stemming at its
very source thig greatest source of
corruption? Ban, I say, all dona-
tions from all businessmen. All right,
if you are not prepared to do that, then
at least ensure this that there shall be
a legal obligation that every donation
however small from every business-
man would be shown in an audited
statement of accounts which shall be
open to public scrutiny.

Shri Joachim Alva (Kanara): The
British Tory Party collects three mil-
lion pounds for the party and spends
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over a million poundg in advertising
as part of their election campaign.

Shri Frank Anthony: Let us not
draw parisons, b cvompari
song are not possible. There are other
conditions which make this thing im-
possible in this country.

I was asking, Sir, who is prepared
to place restraint on the unprincipled,
lawless politicians? It is all very well
to blame the Prime Minister. I know
Shastriji is well meaning. But there
is the difference between tweedledum
and tweedledee; whether you make a
declaration of assets to the Congress
Party boss or you make a declara-
tion of assets to the Prime Minister
or to the respective Cheif Ministers,
it will remain a deceptive farce. If
it is to be meaningful, let there be in
the Anti-Corruption Act a legal obli-
gation on every man in public life,
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from the Members of Parliament
down to the panchayat, to declare
on oath to the relevant income-tax

authority all their assets when I say
all their assets I mean not only their
assets but I mean the assets of their

wives, their children, their grand-
children and their great grand
children—in order to pur-
sue the ramifications of the joint

Hindu family. Like all your income-
tax declarations these declarations of
assets must be available for public
scrutiny to any citizen in this country.

I konw this that every democracy
hag gone through its phase of corrup-
tion. Recently, when I was talking
to some friends of mine in the British
House of Commons and they talked
about this phase of  corruption in
India, 1 said: “Yes, until the turn of
the century you were among the most
indescribables corrupt people in the
world”. What about my American
friends? Let them apply no undue
unctions to, their American gouls. A
*riend of e—] don’t mention his
name; he is one of the most highly
placed—said: “Mr, Anthony, I thought
we were the most corrupt people in
the world; after coming back from
America I think we cannot dare touch
them. There is not only organised
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corruption, it is corruption which has
been reduced—he useq the word “re-
duced”, some people think it has been
“raised”—to the reflnements of a
science. Thank God, in India we
have not yet begun to emulate the
kind of corruption which ig almost a
science in America”.

Let ug face facts. 1 know some
people will not agree with me. When
the Constitution was being framed 1
said, let us havefirst things first, let
us first give to the people at least a
modicum of education before we pre.-
liferate democracy, because in a pre-
dominantly illiterate people if you
proliferate democracy inevitably you
prolifera‘e corrption. That is happe-
ning, inevitably, As you go lower
down in the so-called hierarchy of
democracy you get the greatest stench
cf corruption. I do not want to point
a finger at anybody, but I can speak
from personal experience. Look at
your Delhi Corporation. It is, if 1
can express it in adequate terms, an
absolutely un-cleanable cesspool of
inefficiency and corruption (Interrup-
tion). 1 talk from personal bitter
experience. Unless you are prepared
to pay speed money, which I was not
prepared in respect of one of my
large schools, nothing moves. The
Mayor was a personal friend of mine,
The Cheif Commissioner was a friend
of mine. But nothing moves and
nothing has moved yet. If I go to the
Prime Minister he would be helpless
because there js this organised web
of corruption. T sent my P.A. He
was told: “What can Mr. Anthony do?
He can only get me caught, but be-
hind me there are 49 colleagues who
will raise so many legal objections
that he will not get sanction for this
plan for another flve years. Let him
wait and we will give it in an-
other one or two years.”” It is a cess-
pool of corruption. You have it on
your door-step, and who is going to
clean 'it?

As we go down to the panchayats
it is there. I knhow that some people
do not like this, because we are an
impractical people and, may I say it
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with great respect we are also hypo-
critical people. We geem to have
acquired it from the British. They
are also a very hypocritical people.
But we substitute slogans for solu-
tions. Panchayats mean grass-roots-
democracy. In the context of illite-
racy, panchayats will mean grass-
roots-corruption in this country. The
first thing you must have as g mini-
mum pre-condition to the functioning
of democracy in any kind of partial
way is a minimum of education. At
least there is some assurance that
there will be a minimum of inculca-~
tion of civic consciousness with the
minimum of education.

We may abuse the Government for
many of its shortfalls and its Plans.
[ myself have not much faith in your
arm-chair-plans and your theoreti-
ciang and economists. But who is
prepared to face this? 1 have asked
the question over and over again, but
I have never received an answer—the
challenge posed by the astronomical
increase in our population? Not only
Shastriji and the Congressmen, but
even if we can get all the moon-men,
nothing will happen in this country
Nothing will be acheived unless we
tackle first and we tackle effectively
thig all-~onsuming menace of popula-
tion explosion. Who is prepared to
pay the price? It is all very well to
get histrionic on this, to get hysteri-
cal even and to blame the Govern-
ment. Ag somebody knowledgeable
remarked, everything we do—even if
the Government ig infallible which it
cannot be—even if the Government
acheives progress at the maximum
possible pace, all our planning and all
our production will be over-taken by
this astronomical population increase.
Who is prepared to pay the price?
Japan paid it. Why are we not pre-
pared to pay the same price? They
had a population explosion more seri-
ous relatively than ours. But they
are, in the final analysis, a ruthlessly
efficient and ruthlessly realistic people.
But here the Acharyajaji—he is not
here—will probably immediately raise
his hands in horror and say: “lega-
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lised abortion”, although perhaps he
has had nothing to do with it in any
kind of capacity, But some starry-
eyed theorists are saying that lega-
lised abortion will undermine the
health of the country. Do you think
that no abortion is going on in this
country? Of course, it goes on in all
the lanes and back-streets and it
goes on with dhais under the most
dangerous and dirty conditions. T do
not understand why it will undermine
the health of the nation. Do you think
that the health of the nation is not
being undermined by our people bree-
ding like rabbits—some people would
say that is a conservative statement;
perhaps it is like some more fecund
animal—I dc not know which is a
more fecund animal than the rabbit,
perhaps it is the rat.

What I am trying to say is this.
Look at the increase in the food
prices. T have seen all kindg of state-
ments, all kinds of statistical mani-
pulations, all kinds of rationalisa-
tion. But noliring can hide the sta:k
fact that food prices have risen within
the last few months more than they
rose during the ten years previously.
That is the stark fact. Nothing can
hide the stark fact that on a conser-
vative estimate the food prices have
gone up by 25 per cent. I do not
tlame the Government entirely. 1
know the problem is .complex; it is
desperately complex. When there is
talk among your planners, arm-chair
prople, not two of them agree on
methods or approaches. You see it
eren more on this side, Why talk f
tl'e Government? There is more con-
tiadiction, there is more confusion,
itere is more incoherence among the
Opposition: parties ag to the respective
appruaches to the food problem, One
will «ay state trading, the other will
say no State ‘rading; one will say
zmes, the other will say no zones;
one will say controls, the other w.!l
say no control. It is a desparately
complext problem and in spite of all
the political nosturm mongery either
&nongst the planne:s o on this side,
ni€re 13 no revereign remedy. We
l'avg_ to reconcile ourselves to the
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fact that with the astronomical

population increase out-pacing every-
body, a denuded soil, adherence to
almost superstitious anq primitive
methods of agriculture, not the least
the almost deliberate agricultural feet
dragging by most of the State
administrations, and also not the
least, the almost endemic anti-social
profiteering, hoarding complex among
our own people, all these will ensure
that the food problem will be with
ug for a long time.

In spite of what my Communist
friends say, in spite of their agita-
tional techniques, in spite of the sort
ol totalitarian techniques that they
every day stridently treat us to, they
forget what had happened in their
own spiritual mentor countries, What
is happening in ‘Russia, not to speak
of the backward leaping Chinese? I
do not know which Wing owes alle-
giance to that country; I do not think
Shri Mukerjee’s does. They are all
importing more grain today than
they ever did. I am reminded of a
very illustrative quip. A leading
Communist personality was trying to
enthuse his Communist audience over
the prospect of the Communist
millennium, being round the corner
and the whole world going Communist.
Fortunately, one of them, not entirely
brain-washed, asked: Sir, when the
whole world goes. Communist where
will we import our food from?

On foreign affairs 1 say this. In
foreign affairs we will undoubtedly
kecp to our basic policy of non-
alignment. I have always felt that
non-alignment answers the needs of a
developing economy; it answers the
needs of our geo-political contest. 1
sincerely hope, and I believe with
Shastriji “there that the interpreta-
tions and executions will be different
They will be less exposed to the
charge of ambivalence, May [ say
this? We have been critical of the
democracies quite rightly, frankly
critical? for instance, on the ili-
conceived Suez adventure? But under
pressure, especially from the fellow-
travelling cryto-Communist groups in
the Congress Party, we have spoken
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with our tongues on our cheeks and
to our shame on clear-cut issues such
as the infamous suppression of the
Hungarian freedom-fighters. Anq not
only to our shame but to our obvious
detiiment we have spoken with our
tongues on our cheeks in a disastrous-
ly ambivalent way on Tibet. Let us
hope that that period of abvivalence
is behind us, that we will no longer
speak with ambivalence on the
obvious policy' of genocide by the
Chinese of the hapless Tibetan
people, As my friend, Shri Krivalani
un-erlined—I do not agree with his
point of view always—let us hope we
will be realistically alert to this
permanent and increasing threat posed
by Chinese expansionism and subver-
sion, particularly in South East Asia.

I know that what I say will not
appeal to some members of this House.
I have alwayg held the view that the
security of this sub-continent depends
on India anq Pakistan facing outwards
to the common threat of Chinese neo-
imperialism. I know that Pakistan
missed a unique opportunity of break-
ing this deadlock between the two
countries during the Chinese attack on
us. But I fee] that somehow some
where we must achieve a detente with
Pakistan not on terms bf surrender
but surely on something decided by
men of vision and statesmanship on
both sides.

And may I say this? I am not sure
whether this a very relevant. I would
like to congratulate Shastriji on the
stand he took when a person like Shri
Jayaprakash Narayan trieq to pursue
in his own way efforts at peace and
friendship with Pakistan. . I entirely
disagree with him on his views with
regard to China, his reported views
with regard to Aksai Chin. But ] am
a little nauseated that little men,
communal, vicious little men should
question the integrity and motives of
Shri Jaiprakash Narain. I say, thank
God, we have people like him jn this
country; he may be mistaken sometmes
but we have people like him. Un-
fortunately, we have strong, increasin.
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gly strong communal parties in this
country who thrive on tension bet-
ween Pakistan and this country, who
thrive on fanning the wing of hatred
between, Hindus and Muslims, who
thrive on the periodical miseries of
minorities on both sides. And Shastri-
ji will be under pressure from them.
But I believe that in his own quiet
way he will extend the hand of friend-
ship to Pakistan so that we may get
some kind of .response from Presi-
dent Ayub an increasing response.

Finally, I oppose this muotion be-
cause, may I say this with great res-
pect to Shri Chatterjee, I see neither
sense nor logic in it. In my own
view, it is a travesty of sound, healthy,
parliamentary and political procedure
and conventions. Anybody with any
elementary perception of parliamen-
tary procedure must ‘know that the
first postulate of a no-confidence
motion is the capacity and the will to
replace the government. Not even the
most delirious mag man—we may or
may not have them here—can expect
to replace the government. And in
this context I can only say this, and
I say that without qualification, the
no-confidence motion in this parti-
cular context is not only irresponsible
but’ it is a meretricious political ex-
hibition stunt.

Shri Chatterjee indicted Shastriji
for the mistakes of the government
for the past seventeen years. As a
lawyer at least I would have expected
him to understang the technical diffe-
rence, We are indicting, technically
speaking, a new government. What
has Shastriji got to do with the
mistakes of the past seventeen years?
My friend, Shri Hiren Mukerjee was
a little cleverer; I do not know. He
tried to beat Shastriji with the memory
and the policies of the late revered
Jawsharlal  Nehru. Nobody had
gredter respect for Jawaharlal Nehru
than I had. But I disagreed with him
violently on the interpretation and
execution. And what has Shastriji
inherited today? What has the coun-
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try inherited and the whirlwind in a
- way it hag inherited? 1 say this
with great respect, the whirlwind that
we have reaped have been caused re-
gularly by the mistakes 'n execution
of policies—I agree with the basic
policies—of the Nehru era. Ang that
is why I feel we must give the Prime
Minister every opportunity to settle
down, to be able to clean thig tre-
mendous political Augean stable which
he has, in the final analysis, inheri-
ted.

I do not envy him. Under the
most favourable circumstances, the
task would not only be formidable but.
it would be a little frightening. And,
unfortunately—I say this too of some
members of his own party—he can
expect sabotage not only from this
side, he can expect sabotage from cer-
tain members of his own party, and
that is why I feel that in this testing
time he needs the support of people
of vision and of courage so that his
hands will not be gratuitously tied or
weakened.

st 7o wro fywalt : Wemw wEay,
Forreft 2@ & Y wfavare w1 e @
L, S A ¥ A famc ag & FR e
wfavama &1 yeara ar At wHw I £
:'t_qu'ctmm“raﬁﬁmw

[
16.19 hrs,
[SHRr THIRUMAL Rao in the Chair.]
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wE ™ W @ 9 L ad
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forw % ag w1 7T °v fv S T A
TR H1 751 92 Favare sy 8, Afeq
At # faware sy adi & 1 faedt
T AT wiw @y & fag ag S ar
5 q 962 ¥ wid ¥ ortar ¥ A &
g femran fear an v 93 frvrma s 4
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WX qg g ¢ fr ag wfam &
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T TEA FY H @I FT AT
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oTeY Ifeqd FTHHT | UF OF R
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g™ N Ffea feafas w1 Fomaw
W ISMAT AR & |

# oY vealY 3 w7 ¥ F7 TF 409
¥ wgwa g fF o7 vl ag war fe wrer
ToEfaF @ A Ao F a@r wildy
fewgfrdt ¥ 1| a9 Y wow § uF
FAmEEAaT | AT A g A
TR TG FAT ¥Hifs I TE AT
FTEY &1 THF FLHIT TG AeFTT FT
FrO oSt § | e F 9w ¥
agAaT T4 g fv ag widg g 7 forw &
f& ag wqmEdwar § 1 O
AT F Hrawa 97w wfaat gra
WY IFT FAF FNST & ATHT FH
FI¥ & forg *gr war O ag wET e
w1 & wqmaa § 5 8, 8 wfawt ¥
T Y s 2 fad o< arg fawer
oY | A A A T arRA v g fp
s fod i wgr aw ag gEiwr @
aFar$ | & qoar Arg s g fa
TEl & wEY W FTHW g KA AT

faawra g ? *iuw 9 § wHar § dfew

&Y o # fafwwar €1 fom wawe
f& wrea war & garet § owar &
fafwwar § 9@ FF AR FRG g F
g # fafawar § afew sod farda
w9 faaelY g qret o ¥ fafwerar
& waan fafwwar ¥ uwar § ag awwar
TR E | W9 uw g € 1 dar fw
w1q F1 &Y TrAHY J %1 £ wr § w4
Nt wrefrr W aar 3 7 ok W
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wfor W gAT FTH ERAWT 2 ¥
& oo 3w ¥ A TAT T § AW wIwI

T T ? Wi AfEErn. aEE wv

THT Wt ATy § o FTEY AW g
QR wRaE ¥ e g W s
qfcfeafr & 3w *Y w1 7w et ag
a1y &g faare & Aol | w7 W
Hifed fis g Wl # aTeR T
§ Y wefrew v w7 wfew
w3 § AT T e Ay e
gyt | I A W A
R guwR ey awiee w0
T FfE 3 W g g | qT W
o fadndt o 1 o s ww @
T T FTH qERE AT a ww
oI R ? wEE qE wga fe
AT T @ afgg owfe
MY qEw KT 5 T g
SraT fgg 1 forw frw arg o, firw faw
HA WY AT FIHT AN A | q W T
oy A g | v 9w g F g
AT TR ¥ 4T AW FT K1 FIH AT
Frary ? vefma At ag d e o &
wfer gt §, wie ¥ wrgw A & W
ST ¥ OhaT A § | 9w % R g
IF WY X T 9T NG I§ GG q®
farY aw arel w1 W AW F g
T w @ WA W ¥ Tgw
@Y &GN & | @ T A Al &
frd g @ W W @ e
qgwnidd, W fax frar s ok
YR FEHW A @fa GgEEd | e
WH AN INEN WA &
?ﬁﬁmﬁmﬂﬁ
'

gt A% @dT 9 w7 g ¥
IW A IUF @ qHT 9T UF A1 oS
Y Wi 7y wwew A e gwy W e
W wrea 5 fsiver ) onfis st war 8,
1084 (Ai) LS—8.

BHADRA 24, 1888 (SAKA)

in Council of 1832
Ministers

W A A W@ L 9w N aw
fear wr vl 9@ & sl w oft
ar | & v § 6 g wdar oy
oS ¥ T I < & gt & Afew
& & a1t ¥ o gr wi ag wee A
¥ T ¢ fr e el WG A o
FYFTqTATY | W A OF AT TWH
aTex § ot qEh aww o gt {1 0w
T it § A gEd < oft qurare
fag & fawrom afer € WA
it wofiar ST ¥ afirr § farrer fin
e & w1 A% adw ¥ avorer T
g 1 fFT wad qrdwT wngw 9w &
iﬂoﬂo@omﬁmgw
¥ ¥uan g 5 qud A &Y awwen A
AT X ¥ qF o NG A
FARY | oy HT wTwer 7 Sy §
oY I 39 g firar ar 99 § A€
| 9T e g & 1 A frwr I
79wt aget 387 e & gt wifee
LY 3 gF g ey A st

[wrwmt gomrt & aga ot o f
o 7y wg fF widw odf § axdaar
sty & qeary wga & SO W W
& ofe qursfog dgarew & 1 ¥
¥ I ¥ 97 Frivgar T g 6 it
& o% qwar & e a@ vt o @y wed
farame Oz X g § favaw <y
s o figr & ey g owc AW
AN I AEX wrw w1 b qaw
T g | whitw o e dea i g
WTEFBAET A Y 1 ST F T
Q¥ avft il & frg o Ted § onfie
i fr M A ik Iw &
g T AvrE AT wTEd & 1w
ag aveaT Y § i w ey 2w &
W W a v wtiE & miew 9
Sfaqad aff § A& wg wg Eww
™ §, ST 1w g, R o
Tw §, q fardelt T & 6 T ¥



1833 No-Confidence

[ #o wio foradi]
T oTSr g §T AT KW § mfae
MEfmed i @& g
AT FRY FE AN R & 9
| fom widy W ¥ me A &
fag oo vt fadeY o=t & S g
AT %T AT & Y T« WAy I8 e
wfeemst § w1 0 19 73 N vy
ATaT AT § !

¥ arrar g 6 gv & wwonfaat @
Hft § | g W Y 3w w7 o g
T Y | g ¥ e et §
e ag gw ¢ v gw 97 sl
IT 7 AT ARy € arfE g Aw R
IAET ¥ % qO% ¥ AT FT AR
gl W g A wAY G g IW AT W
AW FTT AEy § arfe g
€N FANfar § | ¥ g @ R
go ag fawamw & f5 wel o &
@ # go oweh FfE ® 7
FT T ) '

ot AT q weerA & faaror Ay
fem & arAR WfAfr e & 1 SE &
Ty ¥ W A X sy fE
st ¥ qErare afafr gafae wrg g
waifE Faw § va aER A Y |
¥t ymae ¥ vk agwa i £
w7 ¥ ag WW T fiF qg o whw
fored fr ag ot eaw X ¥ 7 W
s agERR A Y ? & ag g
wRwAR £ 1wl S o agy g
Fragix § W seeiaA T W @
IO ST § | W1 A wHE
wfae forg v § wifs & 9% O
w99 ¥ § 7 @ W wae
AR fw W g I
fawart ®% | IRV feay o o Wk
T g frrsavae § @A &
t ® wrewfrdeor w3 | A wriw
WAy F A}
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R U faae s | N am &
FEAT § A€ T A wgaT § AT Anfge d
f o & wer &Y ana w7 § o W W
™ wrEY § AR fewr ¥ oF wwge
Ll

Shri J. B. Kriplani: I can tell this
friend that more people respect me
in the Congress than they respect
him.

Wt Ao Wro fg&ft : & wrar §
T I AT T § I W W
@ § o) A F&, wite e
AN TF qT wsue &7 fora ), gw e
IeR wgT W wRe w1 Afe
q AR AT FEET A IIE |

TF IR RT ¥ AN AEw WY
A 50 foad wx=ii 7w ¥
@ qw & <hr & ew aofaw
fraroar & g § @ W A
gor f& weer, w9 &nzy gfw g o
mfeat wgt & | W g wig wfe
TAT & KT ‘At W U Y g AR
A ¥ A FQ §, aq @ 77 A9
e § fr 3 <o & wfee fom SR
& g fead § N smfar o @«
0 WY wwar @ & § W o wH
g g M oF AR A
Wy dffm 1% @
thm e § e dfcfawr & Wt
Fdi 1 za]  fafer 3@ ot s
gFAY § |

T® WA qEe ¥ owgr fin
AT q frewitee € 1 weE
FIEH ¥ w37 fr pAv ARGA M W7
qwdn & T ol wrard qrzaw IEET
fardre 7 & W eiife o st
arferez et Y Oy fea, /fer oy
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xaraed FON @ BN BT
AT FHMA A WY, A T A A

Ffear war RE 1 ¥ Frdaw wom wzaw

F g ar g ® gie
# ZaT, & I Afediw g o
frar oy | wrontr ¥ ¥®
A E, NI GFATE | ¢
Teer Ao ¥k W IEER A qud
Ao § go g flar) R
#rerd domr # o A e fea
ik & ser frew femng
oA Ao JEw W wfew geet
Lol

y oA frnftaa & T ¥,
afi g7 ¥ e o gqg w< fem )
oY FTAE ¥ ITrar Ay fir oy fad
@ & W HHE N femroara &y
WA &, X I I ¥ FT 9% A
AT ITF ARTLw & gy fad dar
§ 1 o&) ST ® F e 7 Qe
I A fE ¥ fadnd, 7 i §
fadnft W frefy o 2w & Frdnit )
W AT T qrfeear 8
a7 AT ¥ diwn F Y W
A ¥ IaTaT WK 1@ AW Y sorrifae
et ¥ ey fe AT e W
78 %1 1 § L7 TR mfer o dier
¥ g7 @R E 7 W aaE wY
AW ERT Ngwr AN E,
E | ST I i F 0 gow §,
Y 7 8, oY (7 ¥ FraAr Ay
o wod st ¥ qure W W WY
A Nyt F T WA F 1 FAw
faams a0% ¥ A FET AT qrAT
¥ d o AT WA T g AW
o ay fs w7 o frdnit 2w 8,
N | F s W v G E o
o ¥ e 7= A wat wemar ?
frr farheft o ¥ w%% & ey o oy
Jar? few frnft @ & 97 ardd

BHADRA 24, 18868 (SAKA)

in Council of 1836
e omamauane &, A e A &
Y T THT wT d9Y FY 20w frmr
gt awdar s @ ? afk
o frint g AT A AR, @
F F9 & TAT a7 B § G, W
+ AT anfaay & qrq Iy FaY F Wy
Ffew fanit a9 & o@ B TS
= Ag | ¥ i v Wik
HET TEATH HTAT, YEE sy frindy
T & q WX F wH g

W gew W woaw (3Nw)
# wurr W oy & i o g frag
AT FTEd WY IqHAY AT F |
Shri S, M. Banerjee: I rise toa point
of order. The hon. Member has said
‘Jhootha bakwas’. That is unparlia-

mentary, and he should withdraw that
expression.

Mr. Chairman: I would advise the
hon, Member not to use such expres-
sions. He can use better language.
He is a good Hindi pandit, and he can
use a better phrase.

i 7o &1 At : ¥ “gEt e
wR aw AT feqw qwarE s
g | 57 W wwe ad faw §
7 ‘mor’ W wifeandied §, afew
I A awedt By wrafe §, &
& foyw # wr, frlew qwaw,
S AT T AT E | W ATA-
frr g WA wwege A ¥
W & gedt frew A wwfia few
AT WX § N Wy wg fAw
ait ? Y o a8, 9 Faware-
T wT AT EAT E |

et W F ufa, AR dEw
AT wEdr & %7 & €Y, afew |y w1
wrTEd fT &, ¥ e w7 wirvare-
sy aver faepw Sfwa aoff | ¥
70w § fiF A axer v afivamy
AT B AT9E A F AT T TORI FY
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[t ®o aTo %]
e Q) ¥ 39 fe & folr v wH
& W1 § | WX 9, ¥ §9 JF
3w w1 7, A 7 WA Twm
aaRxE

W kA & W )
s w fdy s § W e
T QU AW F@TE |

ot wehet (gEf) ;W
g, & dfa-aforg & afs  wfaware-
wermr w1 frdw & fod Lwar gon
g

Y T afe ger squwd

T & f=fr aafe

a7 feady wfc gvw et

wwat afcen fawfa sjom o

oy o foed qul # gwdar
(&) * 7t v, ag 9w ¥ fawr
T §, o A gwd Jf g, fow
THTT ST Y et e % wgat ¥
(fore® & aver omar §) wT Y
wE & WX Ay AT W 9y wT sgfer
aAFTE

faQreY z= & Y wrf qg WEwwATY-
serr ay § S G f i
feqr § 1 dfed wAgTATE AgE A
g & qrary AT wAfAw Aqm, ot
AW AGTYL WTEAY, WTH A WY HFTH
T v ST Ed § |

s ®o ®Wo wWWt : wredAy oY
gAETAR AT TR E |

Y weRtwY : afs s AR
I WY Hr faurd, At xq geqary wy
I *Y wravEwaT § 74 e 1 afz ew
TS AT TTHTT FY ATH TR 6T
oy, g Iad wrf qEEET A ¢
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q¥t IAEY WA AR wAW g K
aga fam T w7 ag whw vy
o gwY 8, ¥few ag Wt qOETC
swaa X vt & faw qsw
FRAINIE WA A AU v §, 99
T g Az femrgwry ;. Ave-
FCAATATRO 3 } qHAw AT 4T3y
e, qg Aw g @ faar §, Afw oadt
T udd, W wfas arEHwd §)
) aHTE F1aw w1 §, Foamer age
T ®7 wfow favamw o 7@ ST
oy & ww A favaw qer
wreeeT IO X wTa T ag Y
FORTT &, 7 ST AN § | qTAAT
T WX IGET §D KW SR W
1T 9awT A, A wEST PAT | IqK
gfr uwaw & ww w7 wiawas-
sEaTy wrar wrf q¥r Wy S dar
T sy |

W 9T q%E § WX ww W qxe-
wTerE g€ § | A T T wesT ALY
& 1 TEEY WY w7 sw wesT A &
Tafy g@w dw & waew Aw @ ¥
Wi gmagomag N fegm
W A0 ¥ oA ey § @
fadwet 7w & wrf Wt SEH wfww ¥
wfg® q weT ST aHY § & 3 aefmt
¥ ¥ aff §, N Few FQA § a1 FOOW-
qof W A § 1 ¥few ag waew ¢
fr Q¥ awy &, o« 5 Aw qr EwE §
oz Aw & o gercatfaer ¥ wravgwar
§, arAT Tl & g oA W
STAEAT § | GO W g, oY fw
it & fe|l A fa=rd ) offd, ay
awY & feAmt # omrg dav w0 S
& WA g A7 g W § | few
g ¥ IHOAT, eWrE AR AN &
Tz WY B TR I TwdY §, Q|
aft & WA ager wWE fF s
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1€ TF ATHIT Y §HAT § TR AAq1X
T &Y ag SRaeg eI §, W fR
TR WA,  IERT IO M
Iua% wfq favare o wrarf &

WX §gA ¥ ATET FT ATATALCH
qat § fs gark faQefY 2w & Wik, ¥
fardiw wr€, ¥ farmre 7 & &4, SR,
TEFEY, wOAwAT dLT HAT ALY &,
afeT w1 oy Y feafs & ST
AT gOIRarT ¥ S WA 99 gHar

¥

wTEA ¥ T F qUEY HT AT AWT
argar =Y s Aver o1 wwAT § Ay
Fae wrar & fawery 9%, AT WA
ST wTh, yET w7 A4 ofrr w7
Ew WX B gEw a0 ad g
e 0 § A X € v =
TaTal § AT 1Y w7 g frelt Y gHTA
s famar § | Fww gy § agw
ST FTH T GO K TqX a6y §
o wT o qww awy § 1 forg avg Ay
a1d wTeR w7 §, forw acg ¥ AW d W=
T a9 @ §, fow g ¥ W
AT 9T ATt & ¥ Wiy wAY §,
fog atg ¥ IAAT WIT daT F WY
N sX §, forw sg @ ¥ @
IqE Ty Frwred §, 39 @Y oo &Y
wuet § s wE wTw oA AT g
TN AR HONE

N ewETd wr fawz w7 GO
fr gu §, 3o e & oo
IT gH ey wfgd | @ ag B
aE BrE N aF 37 aweaTv wr -
T WX F agrew g Qe & ged

BHADRA 24, 1888 (SAKA)

in Council of 184¢
Ministers
T T foem o e fm o & ww
T AT E Y ) T W oAy R
fie Wiz ot aga o awead g AT
& QwrEr #Y sravEwar £ O fiF
& o yefam foeelt §, 7w @g @
fr gk R g 0T WE | Ew fay
araes ag 9 fe I aweaTal wew
A F Al IOw aqER 9, e
g ara T AT A€ Y qw F G
AT a9 W § | S9N "Wy agEm
Tawd § 1 Aorag wd Aifa F g
2w, W ¥ FER Ty &t
¥ ggaw ¥ Y, g WK U™ w W
Wit agr oy § 1 gy alwr & AW
1 | w7, gy adwr § 2w Y
Iwfy = w1, W B wifrqy
wwET w6 |
w1 wrar § fe ooefa s
o T qwweft o7 @ ¢ 1 oW sy
F GRT AU W wrEAr, SR
A v o gefr § o Qe g
& &I ¥ &l § ot oFraTeTOOr
N ar ww W W qwdife ¥ g
<aaT wigk g | afew & iy Torife
¥ ow & «ff f, gy oeltfe & o
# aft g, winwrerita Torife At e
gnt«wmﬁﬁmg. ax

g€ 9v 1 7g A% & fir wror W sqwear
9T WA v & NS v S
ot wE wror §1 wfeq gt T FT
oy §, & werwenr o e
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[ wrefi]

& meadt i e g for ST g
¥ geqraar & femr wad ¥ g fear @
S uTSr TF I AT WAL, I
SEX T At 9@ FT W AT &)
AR AW A qTeqd WY I g A
o g

g A o7 A9 faww NRg FTAR

o &\ a9 97 fof aft g7 i fw

Wy a2 s
A w1 7 g7 N A O § 1 A
T Y T T it A P
far 31w fag & qwwmar § aw-
woe-faw  prfoiae gfs #
favare & Ay Avr @ W WY o
A AraEwaT & A W AR
T @ g 7 & 5 fow
IE ¥ qEA X 7 o7 o & afew

Y Y wrawwar 3
R o fawm § e dfea o &
t{qi qEET AT St greTCer S

ﬁﬁfamt,mvmﬁ
afew G o g @ wfem
¥ g a®a WORR ) SR w ou
T gk Wi WY T o ol W
FET FT GHAT FEAT I G W
TR BT FF FW T gATN TR
Nfw w7 @& &, 7g voww & §
T g

TF yEAI AR g ) S
T § fis wreelt o § wgr } fe & ai
# fowrel & arw s w&T | 9 W@
S i I s R 3
it § wnd w7 fram & avd s
w1 ggad e a2 | I Femew
o a1F &, T T A o s
& It W s e g7 faiw
ST ¥ ¥, TG a6 6Y 7@ T we
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afer @ &, vwedfy g
9 & ¥ @ §, @@l 9y W owmaw

TR WA wET 7 fag qr fear g,
o} #g faw qF &< o wE, w|oE
ST AT {1 e T ¥ g W faw
TR wTX E, g g e e
W *T T A G| AW A AN 9T
O WY §, W & wET A sonaifas
wraAT §, o dwd go § awwar g
f& fraw @ & g¥@ TG &1 W
g & F T JHTa 8, e § 0w
G ear 3, ww wTEe & g AR
&, 0 AW w7 IER FT T §, oA
FT IR FT g6aT § | 0 woqr &
wfer & w7 g favar §4

TR §6 AT gEeal ¥ wgr g
f syrere % el @, g & qadieh
& Tg I A el w1 faE
& war R, «fFA I-wTEer w G
e A€t & | 9 |THTCO a@y AEar
? 5 o R wEw @ AR IR
W & wW FE @) A weR
oY & femrr @ A & wrqet ghom
Ny A §, IA A HT WO A
fawma § W 3T U o § e e
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g™l w1 froer T gee &
el ) w%aT 31 S ¥ ufcqew ¥ WY
W aa § W o wafeas ® Y

W &% & ary Ay & 7g ® w@
Y @ wwar § 5 N wmew v @
§ 9% I H, 99 X N AW &
Jew €1 gAR TS § oF qEn
| &, W ITHY & oA T
ITHY 77 AR A0 E | AR
FY gAY T A FT ATHET T ar
wfedry @it #1 o fadiwwe gfom
Wt #y qfw 3 o aw g A
Ayt ar A g SwRr EH
qU AT ¥ @R gW QT FA
T ¥ w1 g A A ) T
femmt & s #YE waT T &, g
femrt & QY &, W &Y fazor 30
& 70 awg & e § fF g9 aow
saer # gH awd g, afs aoeT =
fewr * Smrew €1

ST FE THEAT TAX HRY AT
o 3w oo gw faa v & @Y
AR FA § FTH TG IT FHAT
&1 o fera o fewAr &7
A o FT AL, T A AF AA W R
&9 AY 9T AR AT w3 AT ARy
st wfwat € Y WY Far A Sy
g AfeT g Qurdaw A vy ¥
TF ZAL A BE @ 1w ST
Y faware g4 ST &t A gw W A
& wmt ¥ vy & EW 5B & oW
a3 & WX st ¥, AT gok ged gw
W WX AT R E 1 AT g .
IHAT ®T I @ 97 @ §)

TN am AL gu §, ™
graroor w1 sfafafaer v § 1 somE
" gy frw § fs ga o7 o W
TS T, IHw AT GETCE T A

BHADRA 24, 1886 (SAKA)

in Council of 1844
Ministers

w2 | I gH I ararer w1 sfafafae
F@ § @ TARTHT Y A WTEAT @
IA%T WY ¥ WIET FAT AT WIS
o FET § f Se-amaTor # wrawawar
) i Y, A ag ww g e faa
Y &, A1 a7 feeft Wiy wToor ¥ §
WX ot ¥@ AT A gEd wraww O
g AR o & wrr wfew a3 gu &

I7F g & fag qurg @Y 1 & ag Wk
TR w3 8 vk ¥ A v

‘@ g Afew A wwed W §

IR A FAF A A W QR
§ 37 woet § aw 914 # qew
fawaTy &1 #A *Y IE@ § ) & W
Ao e wrdt & oy wE WA
& I%T A WYY w7 I § w@ WY @
TTE FT T T0(ET | Fae Y &Y Iy
g frere <@ Tifgd | o aw wE
e Y fewmar wrar & awaw W
IFAH TTERA Y | g a@
FTX ¥ #E wIw A &) wwar &, =T
T FTA @A ¥ HE AT A€ Y |
¥ fom d ¥ O Ao o s
Y AET AT FE § W I T
FyRI W AR QT §, S aw &
"qowr W o B 3 ad s
wifed for Y g7 & @ waf=a
&), T e ¥ Wik 3w & SWE

<~

@

7% agr § e 2w & weg wgmg
¢, ow & v §, ot W P
¢, W and ¥ wfyw w1 wA Y
e orf o § 1 T wER A A
R § A W fed o o
o a §, T A ¥ fawer R
fermr & o §, fdw o w3
aferes ¥ ot &, & oft 77 e
e aoere wrk 1@ fomr & awr waw
Forr | & oft wgar g fF ww e
o gomyferdt ¥ g2 frar g, w9



No-Confidence

[r amerva]

1845

FE A% FATE AT W A F4T § TR

91 frr g | Afew & ag T wrgen
g vt feafy & w1 oefifeor sw
3T I, WfE 9 W s
Y fre a7 g 1 & ¥ 7g Aw©@a
¢ fir wroere wt afwr aga frar oo
ot T ord, e ¥ §8 9w @
Y a1 qaert ol frwr ¥ g@ ETIH AT,
T I@ AN

T qE A AT T T FEF
aw # waw w0 9 § 5 gd
g AT A T ], T WA F
uftw w7 §, e T w9 A
£1 & og I vk fadw # WA
¥ Ao 1 AT AE FE QE | ¥
Temag A ¢ B W ¥ wf
faw st § i gu i @@ ¥ U
# 1 W HIE I wiE daE @
MELEUERCR GRS R K ]
%\ 9 adig AT T SAwmA, Aw-
aifas fawm &1 9w @6 A ¥
FAT T @ v o @A
& g &1 W) oY qga & farr
& vw gy &1 e frarr A Wk
foraar s AT Wfgd av, ST AW
fear mar &, 77 & g T Y @ ww+A
g1 & guwar § Wk feart Y A<
g ¥ WY, gt # o) fraer
s fear ST wfgy an, Saar fear
T A W g9 T ®7 Wi
T SRR qg7 g wrar | fr Ay A
§ A s W E FW g & W
gT & W gaTa 2w W o @
Afire gaT AW W N i § &
¥ o, ag g gf A § ) T
gt WA & aTR Ag w9 A9
w1y § wiif wmardr 4§ Wr g 10, 20
30, 40, 50, 60, 70, 80, 90, 100
FRgamydRIEET I @Y 1, 2

'fear that Congress may go

5 “socialism and Mr. Hiren Mukerjee ex-
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3,4,5 6,7 8,9, 10 % fggma ¥\
& Wt ST A R o s
FEAT § S ag WY Y Fwar  fip o
W'W:mﬂmﬁmw'
AR FY W7 G F W ITHT FER
q W AR ¥ W9« WR IR
) T ;Y F ¢ @Y 9wy 2 W
Lo o

o & & sg wgar g e N g9
0 @ § 3@ ¥ A9 g qOw W A
fel o &1 W 7, 7 ¥ 7o AW
Ty Jar T aegwEy ¥ faawor
Tt 1§ S & wwwr ag q@
A @ &) & e ¥ vy @ g
fr o @ fraor syl § wwewfor
UTT FT | A qTFR F @ &g
& &, W} fRwY ¥ Wy aven A @
A A F1 v fop A
N A @ faiw FT ¥ o7 o
¥ w7 AR fram WY g2 T #Y ag-
foad 2 wc Ao N, &z A, ar B
v smgfaw ot & wrfaE ag
Y o w1 agfaga T[T g wW
L Y FATT JWRA FW AT TFAT
(4

v ¥ & g% wex A wEAT agar
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Shrimatj
(Khammam): Mr. Chairman, Sir the
opposition Members, while gpeaking on
this motion, have been denouncing
themselves. It makes our task easier.
It is more of distrust and fear against
each other that made them bring this
motion. Mr. Dandekar expresseq the
towards

pressed the fear that the Congress may
nve up the policies of our beloved

Lakshmikanthamma -
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leader, who is physically no more
here, But I can assure Mr. Mukerjee
that we follow neither the dogmatic
communist way nor the die-hard capi-
talist way. We follow the ways of
the people, of Jawaharlalji and of
Gandhiji.

Last time when Acharya Kripalani
brought this motion, it was when the
Kamaraj Plan was in vogue, Acharya
Kripalani left the Congress on the plea
that organisation was not given im-
portance. But when the Kamaraj
Plan was in vogue, when everybody
was thinking of giving importance to
the organisation, then he brought the
no-confidence motion. At that time,
Mr, Mukerjee himself said, the camp
of which Mr. Kripalani is the spokes-
man, is against our Prime Minister,
against socialism, against our policy of
non-ali t and inst pl d
development. So, he said, “We have
no truck with them”. But now Mr.
Mukerjee has trucked himself with
this group. Last time Mr. Mukerjee
said that CDS must go, that State-
trading in foodgrains must come
gradually, etc. All these things have
been done, I do not find any reason
why Mr, Mukerjee should now truck
himself with these reactionary forces.
The reason is probably frustration.

By bringing this sort of non-confi-
dence motion often, they are not only
doing great injustice to this motion,
but also making it stale and ineffec-
tive. It is time that the opposition
thinks of other innovations in parlia-
mentary democracy. :

Mr, Mukerjee again said somehing
about our present Prime Minister.
Our beloved Jawaharlal, for whom Mr
Mukerjee has so much love and res-
pect, has paid high tributes to Shastri-
3i.

He said:

“No one can wish a better col-
league in any undertaking, Mr.
Shastri is a man of high integrity,
loyalty, devoted to ideals, a man
of conscience and a man of hard
work.”

BHADRA 24, 1886 (SAKA)

in Council of
Ministers

These are the tributes paid by Jawa-
harlalji to our present Prime Minister.
The other day, Shri Chatterjee was
saying that the Congress Party is
bossed by businessmen. From the son
of a school teacher to the Prime
Minister of the world's largest demo-
cracy, Shastriji made it through ser-
vice, sacrifice, loyalty to the ideals of
Gandhiji and Nehru, The head of the
Congress organisation himself comes
from an ordinary family of farmers.
There may be some businessmen in
the Congress, The Congress does not
stop any person provided he accepts
the principles of the Congress. We
have no class hatred. I remember
what Gandhiji said about women. If
physical strength is supposeq to be the
real strength then the women are
weak, but if will power and moral
strength form the real strength, then
the women are stronger than even
men. If you consider Shastriji from
the point of  view of his physical
strength he may be weak, but he is
stronger than the stronget.

Shri §. M, Banerjee: You are
comparing Shastriji with women; you
should not do that.

1848

Mr. Chairman: Her argument is
that women are stronger than men.

Shrimati Lakshmikanthamma: May
hon. friend is a Communist and stil)
be believes in the inferiority of
women.

Shri S. M. Banerjee:
regard for them.

Shrimati Lakshmikanthamma: This
House, Shri Mukerjee and everybody
in this House, knows that our present

I have great

Prime Minister is not attacheq to
power. Is being not  attached to
power a weakness, I want to ask

Shri Mukerjee. Everyone in this
country knows the work he has done
as Home Minister in tackling intri-.
cate and controversial  problems.
Everybody knows how he tackled the
language riots in Assam, the language
problem in the South and the problem
connected with the theft of the holy
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relic in Kashtnir end several other
problems. How can we forget ' all
these thingg so soon and say that he
is weak, will drift from the policy
that is laid down.

As far as our foreign policy, of
which he has expressed concern, there
have been efforts to strengthen our
relationships, more than ever before,
with every neighbouring country.
Our President is now touring in USSR.
He has already expressed in clear
terms that there will not be any
change in our policy of non-aligment
and other things. ’

No doubt, with the passing away of
a towering pérdonality like Jawahar-
lalji the image of the country has
tended to get blurred. The person-
ality of our present Prime Minister is

SEPTEMBER 15, 1864 in Council of Ministers 1850

yet to be felt in other countries and
other countries, especially” the big
powers, would like to be sure about
the orientation of our foreign policy.
Our efforts should be to this end so
that substantial results be achieved
in the shortest possible time.

Mr. Chal:man: Will the hon. Mem-
ber finish in another five minutes?

Shrimati Lakshmikanthayima: 1
will finish tomorrow. .

Mr. Chalrman: She may continue
her speech tomorrow.

17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
September 16, 1964/Bhadra 25, 1888
(Saka). i '
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